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LOK SABHA DEBATES

LOK SABHA

Monday, April 11, 1966 21 Chaitre,
1B88(SAKA)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Information re: Physiographic
Regiong

+
*1040. Shri M. L. Dwivedl:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri Shree Narayan Das:
Shrimati Savitrj Nigam:
Shri Basumatari:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Defence Scientists have sought the
co-operation of the University Pro-
fegsors to collect detailed information
about the physiographic regions in the
country; and

(b) if so. the extent of
made in this regard?

The Minister of State in the Minis-
try of Defency (Shri A, M. Thomas):
(a) Yes, Bir.

{b) Punjab, Gauhati and Sauguer
Universities have completed the study
of the projects in selected arcas, and
have recommended that a physiogra-
phic classification of Terrain is possi-

progress

10180
ble. This, however, requires to be
tried out in certain additional areas to
ensure fuller applicability of the tech-
nique. Projects are now under exe-
eution by flve 'more universities in
different physiographlic regions. Work
is also likely to start in some more
areas shortly. Based on the results
achieved, an over-all analysis would
be carried out and feasibility of adopt-
ing a system for the storage of infor-
mation on different Terrains would be
examined.

it "o #vo fywdt : & aren wwar
g fr o o zrt dw & srefew g
oYz wepe w1 oeeeT fenr o
2w & sfrowr & w7 waew qem
R e g ?

Shri A. M. Thomas: This kind of
survey and research achieved would
oe mainly useful for assessing the
trafficability potential of any particu-
lar region. In fact, as at present, it
should be mainly concerned with
evolving also suitable sclentific tech-
niques for the collection and storage
of information on the military attri-
butes of different kinds of terruin
factors, such as, climate, rock types,
soil cove~, ground water table and
surface configuration of terrains. 1If
we heve that required information, it
would help us very much in the met-
ter of movement of troops and other
things.

ot ne wre fyidt : & ¥ sy
gt § fr favafwarea & ssamoet
w1 fidieny & ot g wTw fray o7 @
L. ™ ¥ fau wfroen-sarg ar fmer-
waran §% a1 o 8, o frw s
o g AT ) Afe oy e
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AERATGES 1 o, WK 54 aw 3y
W s am ?

Shri A. M. Thom&s: We are main-
taining a close liaison with the various
agencies, such as, the Geological Sur-
vey of India, the Meterological Depart-
ments, the Tubewells Organisation,
the Land Use Soil Survey Organisa-
tion and like agenctes, and through the
good offices of the Education Ministry
we utilise Indian Universities also.
‘We provide to each University about
Rs. 30,000 for appointing necessary
staff, such as, geologists, chemists,
botanists und others and for carrying
on this work. The persons required
are those who have the knowleige
of geology, geomorphology, climaty-
logy, forestry, soil science, botany,
civil engineering and Air photo in-
terpretation.

Shri 8. C. Samanta: May I know
why the Research and Development
Section of the Defence Department
would not take up the detalled work-
ing of this as the Himalayan Moun-
toineering Institute is also doing this
physiographic research®

Shri A. M. Thomas: There is a cell
attached to the R & D Establishment.
1t is part of the R & D Estabiishment
for Engineering and it is this cell that
directs the activities. This cell has
been started recently on 7th March,
1964. I have already said that we are
maintaining a proper liaison with ali
the agencies. The Universities are
perhaps the most fitted agencies be-
cause, as | have already sald, varlous
disciplines have to be represented and
we are utilising only those Universi-
ties where there is a convenlence for
that,

Shrl Subodh Hansda: Besides these
Universities, 1 would like to know
whether the mountaineering institutes
are of any help to collect all these
physiographic details and, if so, how
Government is utilising all these insti-
tutes,

Shri A. M. Thomas: The Moun-
taineering Institute is also unseful in
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this connection. But they do not do
80 much of intensive analysis. The
study is being done by the Universi-
ties.

Shri Shree Narayan Das: May 1
know whether any specific coordinat-
ing agency hus been established to
cpordinate the activities carried on by
the professors and different scientistg
in the Universities and, if so, what is
the agency?

Shri A. M. Thomas: These agencies
do more of analytical work, The
other coordination is being done by
the Terrain Evaluation Cell attached
to the R & D Establishment in the
Ministry of Defence. They do that. [
have already said that they function
under the Directorate of Engineering.

Dr. L. M. Singhvi: What are the
reasons for confining this study to
some regions and only in the range of
interests falling in the province of
the Defence Ministry, und may 1 know
whether Government have thought of
instituting a comprehensive physio-
graphic inquiry for the entire nation
rather than taking piecemeal studies
from a limited point of view—both
regionally and functionally?

Shri A. M. Thomas: The Terrain
Evaluation Cell was started in 1964.
Three Universitics have done work
and that related to the Punjab plains
to the northern region of Gauhati and
to the Deccan track areas around
Sauger. We are, in faat, intending
to cover the entire country because if
we divide our country into landscape
units based on climate and rock types,
we can project these features to other
regions which are inaccessible to us,
both in our territory as well as in
the enemy territory.

Shrimatl Savitri Nigam: May I
know whether the informmtion thus
collected would be kept only for the
use of Defence or it will be made
available to the general public. and
if it will be made availgble to the
general public I wauld like to know
in what manner it will be dome.
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Shri A. M. Thomas: As I sgaid, three
Universities have completed their
work and the reports which huve been
received from them are being exa-
mined by the Army Headquarters and
also by the Western Area Command.
We might have to draw some dis-
tinction in the wmatter. The general
information that can be given to the
public can certainly be given, but
certain information is of special im-
portance to Defence and it is not ad-
visable t{o give that to the general
public.

Shri Sham Lal Saraf: May I know
how far the impression gained in the
oountry is correct that, in the last
conflict with China, the physiographic
information that was available with
regard to regions that were involved,
j.e, Ladakh and NEFA, was conflict-
ing as a result of which our Army
suffered in certain areas, and if this is
a fact, ‘may 1 know to what extent that
has been corrected now?

Shri A. M. Thomas: It is to avoid
those pitfalls that we are undertak-
ing the survey.

wfrard e gy &1 T W
v
+
*1041. st wriw g fecatelt :
ot merrdie mredft o
ot jem W v :
w1 sfercen st og Ty o FAT
=t fr :

(%) wm T BT T TW WY
forer w7 wframd fg T & T
% gw qum wra go

(w) afx g, o ITe FreT W
i, ux
(m) w1 i omr ¥ oW W
sfwgw adfarr 0% ¥ § wwar A
a1 IEH wp FEEA O w7 fiewre
t?
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The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). Except for certain’
exempted categories, N.C.C. training ia
already compulsory for all able-bodied
male under-graduates in Degree Col-
leges and Universities in the country.
For girl students, school students and
other exempted categories, it is volun-
tary. No further suggestions regard-
ing extension of compulsory training
have been received in this regard.

(¢) No change is proposed in the
NCC training as at present, though
there is an idea in the proposal for
National Service, referred to in reply
to Short Notice Question No. 13,
answered on the floor of Lok Sabha
on 10th December 1965, to substitute
Natiomal Service for the Senior Divi-
sion of the NCC. That proposal is still
in a stage of preliminary considera-
tion.

ot wriw fay fegrtelt © wr el
TET 4 AT ¥ e w3 fo i
at fafaer & 2fm & ¥ fag o £,
W § ford o aiy W @ § a1 fF
CLcedl (O 1 I

Bhri A. M, Themas: Both from the
serving personnel as well ag from the
persons who have retired, persons a:e-
taken for instructional and tainiag
purposes.

oft wrin fay fegrel : s @
ot ot T fr 1 ot e § g w
2 & qrary fafazh § ot & fan
W grer &< & fag s ne gfra
wra gnfr £ 7

Bhri A. M. Thomas: In fact, this is
because the person has got the neces-
sary N.C.C. training which is now
almost compulsory for all college and
University-going students. That would
not be a special qualification hecouse
it is applicable to each and every in-
dividual except some exempled c.'e-
gories.
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Shri Basappa: May I know whether
some complaints have been received
that there are not sufficient rifles and
other equipment for the N.C.C. train-
ing and also that direct Army officers
who are serving in the military are
not posted for training in some cases?

Shri A. M. Thomas: There had been
some difficulty with regard to supplies,
but now the supply position is satis-
factory. There has also been some
difficulty in the matter of supply of
the requisite type of rifles and we are
attending to that also. With regard
to shortage in the personnel, the hon.
Member is correct because there is

seane shortage: that is alsy going to be
made up.
Shri Bade: Is it a fact that in all

medical eolleges, the NCC training is
not compulsory?

Shri A, M. Thomas: It depends on
whether the student had a three-year
N.C.C. course. If he had already had
a three-year course, then he is exemp-
ted automatically.

ot o w0 frart.: o o o
o 3 awi@ A & o @,
IH & w1t T wrE e o dare
frn § 3fm ot g€ el o, forid
# fis oo ﬂomoﬁﬁﬁﬁﬁm
W frger A T 7

Shri A. M. Thomas: It is not com-
pulsory for the girl students, but many
girl students bave taken to it There
are as many as about 80,000 girl stu-
dents who have taken to the NCC
training. Special courses are also

there for training the necessary officers
to man these girl persennel.

oft awerer Fog : o WS A
forer Aareren Fefirferr e Y q& fear ar
O AW 97§ ¥ o o e
fear a1 3w & ¥ g Y wfrer
T W ¥, w7 ag 99 § 5w
frr arfom Yo s T @ W IR
Wy A A frr g A7
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S8hri A. M. Thomas: This scheme
hag now been integrated with the
National Fitness Scheme which has
now been drawn up by the Education
Ministry, and this concept has also
becn taken in that. Jt is advisable that
there are not so ‘many parallel orga-
nigations concerned with this matter,
That is why the Education Ministry
has now an integrated training course
in this regard.

Wt fanfa fw . wrag ai &
Foal # @ qAo "o Hro Y FAw
% a1 o § 37 ¥ Y xEd fag smaaE
AT § &R unesw & v d
ol FF § § o fae gvae @)
& < xwT ofomm o §r 2 e agr
w4 §%T FATF g 7

Shel A. M. Thomas; 1 had anwered
earlier an identical question put by
5Shri Basappa regarding this matter.
In fact, there are somg shortages; al-
though the supply position at prescnt
is satisfactory, there are some shor-
tages, as for example in the case of
DGBM rifles where athere is some
difficulty; we are loking into thai mul-
ter also.

ot ar oWy oag ®EY ¢ fE
T e Hro Hro & 9 aF P § fmr
IR T AT E 9
¥ @ gl forer 2 & omefr & o g
9 H g arh &1 e & 2w oy w1
muﬂmg? o @ Hlo

Blarli A. ML Thomasg: It is true that to
some extent the standards differ from
one cducational institution to another,
But I am glad to =ay that there is
guneral apprecioion of the standerd 32
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training that is being imparted in the
various universities, and the universi-
ties are alsp co-operating very well
in this scheme.

Shrl Krishnapal Singh: May I know
whether any rccord is 'maintained of
the performance of each cadet during
the NCC training and if so, whether
that is taken into consideration at the
time of examinations and promotions
of students?

Shri A. M. Thomas: For the promo-
tion they may not perhaps be taken
into account, but a record is kept of
the performance of each student re-
garding his NCC activities.

Shri A. M, Thomas: At present, we
do not have any proposal to make it
compulsory for the girl students.
There are women officers who are be-
ing trained for this purpose.

off wTHt TM o R Y oaE
wrrewd w0 &1 fmre b 7

Shri A. M. Thomas: In Gwalior,
there is an institution for that.

Shrimati Savitri Nigam: While re-
plying {o part (c) of the question, the
hon. Minister has stated that the
scheme regarding national service is
still under consideration. When he
knows the response and the keenness
of the members to have this type of
service, may I know why 1t is being
delayed, and why it is still under
consideration?

CHAITRA 21, 1888 (SAKA)
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Shri A, M. Thomas; This has also
been drawn up, just on a preliminary
basis, along with that seleclive cons-
cription scheme. Under that scheme,
all boys who complete higher secon-
dary school before they enter the
university will have one year of com-
pulsory military training. Whether
that should be adopted or not is be-
ing consldered. The Military Affuirs
Committee of the Defence Ministry
considered that and the reactiog that
we got is not quite favourable to tie
adoption of that course.

Activities of Hostile Nagas

EEEEEEEE?E
Il

}
i
3

Shui Bade:
8hri Vishwa Nath Pandey:
Shri P, B. Chakraverti:
K, Bhattacharyya:
Mohanty:
Gupta:
Harkh Yadav:
Laj:
Varma:

8 P H
Shri Rajeshwar Patel:
Shrimatt Jyotsma Chanda:
Shri Sidheshwar Prasad:
Shri Omkar Lal Berwa:
Shri R. Barua:
Shri Basumatari:

EEEEEEE
EE’EE‘

Shri Naraya2 Beddy:
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8hri Kajrolkar:
Shri Paraghar:

Will the Minister of External Affairs
be pleased to state:

(a) the details of several acts of
violence and hostility carried on by
the Nagas in Nagaland and neigh-
bouring states during the last six
months; and

(b) the action taken by Govern-
ment in the matter?

The Minister of State in the Minis-
try of External Affairs (Shri Dimesh
Biagh): (a) A statement giving
details of acts of violence and hostility
carried on by the Nagas in Nagaland
and neighbouring states between 15th
September, 1965 and 15th  March,
1968 is placed on the Table of the
House, ([Placed in Library, See No.
LT-6019]66].

(b} The Government of Assam,
Nagaland and Manipur are taking
necessary steps to prevent commission
of unlawful acts by the Underground
and to protect the life and property
of citizens. The State Governments
have already issued instructions to
Administrative Officers to use the
police force and if necessary security
forces in aid of clvil power to pre-
vent commission of violent acts by
the underground Nagas.

Shri Lingn Reddy: May I know
whether, under the guise of peace
talks, latterly there has been an in-
orease in the hostile and violent acti-
vities of the Nagas against the neigh-
bours ang also within the State?

Shri Dimesh Singh: No, Sir. 1
would not gay there has been &ny in-
crease

Shri Linga Reddy: I, it true that an
impression has gained ground in the
country that the leader of the under-
ground Nagas is claiming equal status
with our Prime Minister as the so-
called Prime Minister of the Federal
Government of Nagaland as a parallel
Government to the State Government,

APRIL 11, 1966
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and that is encouraging the violeat
activities of the Nagas in Nagaland?

‘ Shri Dinesh Singh: No, Sir, There
is no question of claiming equal sta-
tus,

Shri Shinkre: It is not a question
of giving, Are they demanding?
Shri Dinesh Singh: That is what I
said. They are not demanding aay
equal status.
dve wro fyawt : WY @iz

§WT 929 9T TWT T & IuE fawr
t:

“The Nagas are reported %0 be
collecting house taxes from the
villagers of Sibsagar-Nagaland
border as royalty for collection of
forest produce from the State
Forest of Desoi Valley and Kaka-
denga.

wx  farwm 3w g weEw
feaw fag of & awr 2@ oC -
w7 aam gt s famr ammd 3 foafems
¥ HATAT ST HOAT WA 9gaT 7 fae
i G ek T " FS AT WY
arfe A gwrar 1 & s s
g 5w dwa woamA & w0 W W
o % fag ST Ay R T IR
qET w & O ot @R ?

o foim fog : 2w W W
W e @R | gntdr Ik
€1 & o ¥ O gt o e o ok
e FEAFERET T Ao @R
§ fe gg v widaww Tea § el
gt T A AEAT ¥ g e X
# wfew v §

Shri 8§ C, Sammata;: In the State-
ment acts of violence by the hostile
Nagas up to 13th March 1968 have beem
given, May I know whether their
wctivities lessened to some extent
after the meeting of the leadery of the



10191 Oral Answers
Naga hostiles with the Prime Min-
ister?

Shri Dinesh Simgh: Yes, Sir,

Shri Subodh Hansda: A large
number of hostile activities has been
committeq by these underground Naga
hostiles. 1 would like to know whe-
ther all these events have been dis-
cussed with the peace mission mem-
bers and also the underground Naga
leaders, and if so, what is the reaction
those Naga leaders with whom the
Prime Minister iy discussing this Naga
problem today?

Shri Dinesh Simgh: The talks with
the underground leaders and the Gov-
ernment of India are going on, and 1
would not like to say much about this
at this stage.

ot queme fey : W agaw ke
¥q v arm frmfedt & e & aréd
#Fra #fre # el o) oo T fear
2 o aw war & fir e wue ot
A A EC ARy §, T fadw
ot & wre w57 o 7 Y g Fafree
% arq w4 ?

ot fiim feg : ot ) A Ay
Ll

Shri Hem Barna: On the one hand
she Naga underground leaders are
having talks in Delhi and on the other
they are causing depredations in the
neighbouring States of Nagaland. In
that econtext and in view of the fact
that Rev Michae] Scott, a member of
the Nagaland Peace Mission, has
been conducting himself in a way that
i= prejudicial to Indian interests,—
1 can cite instances if necessary—may
I know whether our government are
prepared to tell him with all the
traditional Indian courtesy and poli-
teness thrown in that he should with-
draw from India as soon ay possible?

Shri Dinesh Siagh: We have al-
ready conveyed to him that we dis-
approve of his action in ding these

CHAITRA 21, 1888 (SAKA)
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Mr. Speaker: They ask whether the
Rovernment would convey to him that
he should quit,

Shri Hem Barua: On previous

occasion the Minister of External
Affairs said. ..,
Mr. Speaker: Order, order.

Shri Dinesh Singh: This matter has
been considered as to whether g
would be desirable to ask him to leave
at this stage when the talks are going
on, and on balance it was felt that this
was not the best time to take up this
matter.

Shri Hem Barua: On a previous
occasion, only last week the Minisler
of External Affairs gave us the assur-
ance in these words that the govern-
ment took a very serious view of the
activitiey of Rev, Michael Scott. In
that context I want to know while he

has been allowed to represent the
Nagaland underground in the talks
here... . .. ..

Mr, Speaker: Order, order. Shri

D. C. Sharma.

Shri D, C, Sharma: The statemens
which the External Affairy Minister
hag placed on the Table of the House
makes formidable and frightful read-
ing, The Naga hostlles have been
guilty not only of anti-social and cri-
minal deeds but also of activities
which 1 woulq say are very damag-
ing to the prestige of India, In the
light of these, how long will govern-
ment keep up this dual policy of talk-
ing to them on the one hand around =
negotiating table and trying to eon-
tain their activities by military forces
on the other? Will not the govern-
ment take firm steps in order to con-
tain them by the mllitary might be-
cause all those other things have
failed?

Shri Dinesh Biagh: Ay the House
is aware, a section of the Naga people
have been carrying on acts of hostili-
ties agninst the government for quite

leMters.. .. . (Interruptions.)

A ple of years back
it wag feit that perhaps there
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some chance of having a peaceful solu-
tion and since then these tglks have
been started with them and the talks
are still going no. We have not
reached a stage where we can say
that the talks have concluded satis-
factorily or otherwise. In the mean-
time we have got to continue to make
every effort to find a peaceful solu-
tion. It is true that some acls of
hostility take place but in the larger
interest of trying to find & peaceful
solution, 1 would beg of the House 10
consider this matter, Once a policy
decision has been taken and approved
by this House we should try to find a
peaceful solution to this; we should
give it a fair chance...,

Shrli D, C. Sharma: How long?

Shri P. R. Chakravertl: K m
view the number of lnpdenls
have been catalogued in that slglE-
ment, numbering 30 or more, will the
government think it expedient to
have a re-thinking on the working of
the peace mission and also the talks
which are likely to be carried on in-
definitely?

Shri Dinesh Sipgh:
- consideration, talks have taken
place with the underground Jeaders
on how we couly make the cegse-fire
more effective.

_ Spri Bage: This Rev. Michael Scott
js the bpain behind the whole Naga
homhtiu Why don't you remove this
Rev. Michael Scott who has published
apticles in Britain that there should
be internatjomal intervention in Naga

wa ir?

Mr, Speaker: Ome question has
been put already. Shri Hem Barua.

These are under

Shri Hem Barua: There should be
a demand from every section of the
House for the immediate withdrawal
of Rev, Michael Scott. Al patriotic
Indiang should make a demand in-
cluding you, Sir,

Mr, Speaker: Ordor, order. The
bon, Member will kindly sit down.
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Shri Hem Barua: You also
demand that this particular
should be removed.

must
man

Mr. Speaker: Order, order. If my
demand of asking the hon, Member
to resume his seat iz not being cared
for, how can 1 do that?

Shxi Bade: My question is whether
Rev. Michgel Scott has written any
letter in the British press, the British

Mr, Speaker:
Shri Bage: Let the

Let him sit down.

Minister say,

Mr. Speaker: That has been ans-
wered,

$hei Bade: About the letter, he has

notanawered mma =T
¥ oor e femroa, = oy A F
TR T oewr
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AT T | N mEEw gt ¥
it #§ & xg g% §, faw w1 A
wrey A fos fean, fr ag gort awt
afeamired &% §, Wi & Twear
g ot @ & agi & smaw & faw-
weft 3§ ofcor o @Y § ag A
Fr ¥ T & 3 amm oA §, afew
st args, faw w1 frs o B, ey

wit foiw by - Ao femr fr
T 6T T £ & o Ay ey
et 3% & 1

Shri P, K. Deq: While appreciating
that a peasefyl settlgment of the Naga
problem should be arrived at, it would
be appreciated by all conowrnad that
it is a matter for deep concern that
these Naga depredations are on the
incvease in Nagalend and thereby
seiting demporalisation of pwace-loving
Nagas. may 1 know if the Govern-
ment have found out from the Naga
hostiles that they have given wp the
demand for go Independent Naga'and
and that they want. if at al] some
special status under the Constitution
of this country?

Shri Dinesh Singh: A« 1 mentioncd
earfier the acts of hostilities are mot

CHAITRA 21, 1888 (SAKA)
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on the increase. So far as the quos-
tion of independent Nagaland is con-
cerngd, our position is8 wvery well
known, It has been repeated in this
House and also stated outzide that we
can only think of any adjustment of
Nagaland within the Indian Union aund
not outside the Indian Union,

Shri P. E Deo: His reply is oot
clear. What about the view of the
Naga hostiles—whether they have
given up the demand for an indepen-
dent Nagaland?

Mr. Speaker: Order, order, He has
answered it. Shri Basumatari,

Shrl Basumatarl: Since another
batch of Nagas has come under the
leadership of Rani Guidilu, may |
know what is the difference between
the demand of Rani Quidiliu and Lhat
of the so-called Prime Minister of the

federal government of Nagaland
Kugato Sukhai?
Shri Dinesh Singh: Roni Guidiliu

has been asking for a district of her
tribal Nagas who are now scattered in
two or three States, They arc now
split up, and she has been wanting
them to be consolidated in one district
We are looking into the matter, but
so far as the hostile Nagas are con-
cerned, they have been asking for &
separate Nagaland.

Shri Bade: My question ha< pot
been answered, Sir.

oW W ¢ O & ang,
& wure mom

Shri Erishnapal Singh: May I know
if the Government have tried to en-
list the support of loyal Negas b
raising a sort of local militia, cora-
posed mainly of Nagas, who can help
our security forces in their operations
by ghving them proper information and
guiding them into very difficult coun-
try on the lines of similar forccs used
in the old North-Wes{ Fronlier Pro-
vinee of India?
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Shri Dimesh Simgh: A scheme of
village guards is in force and that
is working fairly satisfactorily, 1
cannot say what other schemes for
gerater participation of the local
people are there at the moment. But
this is always under our consideration,

Shri Bamappa: May I know whe-
ther any assessment has been made of
the loss sustained by our people due
to these hostile Nagas activities in men
and property?

Sbri Dinesh Singh:
the details here.

1 have not got

Shri Basappa: When are they going
to make an assessment?

Mr, Speaker: He says he has not
got the information,

Shri Buta Singh: A very important

member of the peace mission, Shri
Jayaprakash Narayan has reaigned
from its membership. May I know

what were the reasons for his resigna-
tion? Was it personal or concerned
with some fundamental policy?

Shri DMnesh Singh: 1 have answered
this question sometime back. I mivht
again mention that Shri Jayoprakash
Narayan had written to the church
mission that he could not function in
it because he feit that he did not
have the full confidence of the under-
ground Nagas,

o} TETTTTR . OsIW WERT. .

wow witen ;1 Yamd o,
© Y wEmTr m?mtt‘(srffnn

-ﬂm. &gﬂﬂﬁm
T |

www wgne ;A § e e
o gw A e A ?

Shri Bade: May | know whether
the government has enquired from
Rev. Michae] Scott whether be has
written a letter to some British news-
papar editore that some interational
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force or agency should intervene in
the Naga affairs, because this has
been published in so many papers in
India?

Shri Dinesh Singh: Yes, Sir; Rev.
Michael Scott has sent this letter. We
have conveyed to him that we sirongly
disapprove of his effort to interna-
tionalise a question which is purely a
domestic question of India,

Shri R, Barua: One of the members
of the Naga delegation in a statcment
in Delhi said that they are sending
peace proposals to foreign countries
using their own agents including the
peace mission. I want to know whe-
ther it is within the competence of
the peace mission to handle such
matters and if it is not within the
competence of the peace mission as
such, whether any individual member
is doing this thing, and if so, what is
the government's reaction tz it.

Shri Dinesh Singh: 1 would szay
that it is not within the compelence
of the peace mission to do it and the
peace mission as a whole have not
done this. An individual member
of the peace mission has done it and
we have conveyed our disapproval of
it %o him.

Shri Hem Barua: On 3 point of
order, Sir, It is a very serivus matter,
these people telling us that the peace
mission as a whole has not done it; it
is the individual members of the peace
mission who function in a large way
That cannot be an excuse for this sord
of treachery and treason practised im
this eountry.

iw'

<t et Jwrere wgT, W AR
qﬂww'rmirmﬁvzﬂih
W W & waT W fagg &Y T Y
vy aifeereh afer s w@ A
i froh §f @ W} W ¥ @ W
o ¥ i, Wifs IT6 W ¥ o=
wg i & T w Bw o arefomd
froft Tk ey AW @
afrardt wrEl T woeTe 3 A fear
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fr v 2o & fe snfenfet & fag
g amar §, o fr e afrardt win
¢ o 97 afmrdr wiY W g s
% far wm e fFmT ST T R 7

worw WET ;U9 g O A
T gaTE & | W7 wifzarfedt o W
T W FEAT T FAH A W W |

St ar . wenw agEy, ATl

W wpE oA, & ard €
T g o X wwn o

oft avmdt g, fadh arm
Ta ¥ 8 oA R

" ot ferm g - FET A% AT e
HATH § ATTIAZ $Y ATHIT IThH! TIHHT
Ffgfecsm st @ 30 fam
T, TG W WA G G E
Wit fars wrar @ o1 & ag qamr S
¢ Wt %1 fir w6 el o & e pw
am v fag £ sifrw T e
wE | o o fawm ¥ w1y ol g
© R 3 acg 7w AT o faw
¥ a0 v w1 vfw e Tt F

Constitutiomal Changes in Fiji

*1043. Dr. Ram Manohar Lohla; Will
the Minister of External Affairs be
pleased to state:

(a) whether Government are aware
of the latest British cffoit to cerate a
rift among the people of Fiji by in-
troducing the principle of scparatc
electoratey there; and

tb) the steps Government proposc
to take to counter this and to help
speed up the process of the transfer of
power in that territory?

The Minister of State ln the Ministry
-of Extermal Affairs (8hri Dinesh
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Singh): (a) At the Fiji Constitutional
Conference of 1985 the British Gov-
ernment favoured the continuation of
the principle of separte elecloraley in
Fiji with some modification.

(b) Government have supported the
various UN. Resolutiong calling om
the Administering Power inter alia 10
provide for free elections in Fij1  on
the principle of “on® man, one vote”
and to take immediate steps for the
transfer of all power to the people of
that territory.

o TR RATET WifgaT : w1 waT
Avamg W arefrart g frafr feofr
g & ot wreAty danew ¥ feetraredt §
oyt Ffadarger ¥ fooiardt & 39 o
) QT wifs & aaw § A S
@ § 9 Ik "G ArdE
art & wraE ¥ gr e frate ogfr
& a7 wOAT B G & R F9C qOI
A ' wyrer fvay § W 9 feay & ot
TR $17 & Frdan w7 @ b fawd
fs ag sew @ 6 7

dafrewrd waem d o st
(it ferim T ) : ot o7 ¢ O AW &
art # wet farwre famgr § w6 oy
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g A # AW e A @
I W i 7 Ay S fad e
TRz, s fafe ogfy &
I FEl a ]

ot frAmy g : @y o3 S Sy
@A §, a7 @ AAAT ST W oAt
T ¥ fafza § e oy o1 SN A oW
g o peAn A, oyt dewrr <ar
FAT @ 2w 3 v T @ Wi Ay
W T | g9 g TS S § | A
TEEY ¥ gAY a7 ¥ Jor fF ag
RawTa & g HfEe w TAE wmrt
wftrrre fremn aifge | s aama wfa-
# fom g @ ag wEw & WA
oY fEuTE W9 AT A g1 ATa |

sMtffa e . s sl t
W g Wty § ST WO AW S
& arl & o shseat ook £ 7 wg
amed § s Reegeer % cifem ar wiedre
ot a# gu § 3w fre ¥ o v
T ¥ o § qg qT wTEt § Wi
goeT Y A ey ¥ wn fea g ?

st fiotw Ty : & ot %x we s
I o oaem # RN Wl e §
e PP ¥ gt o o any
Z omwiE why F fau o fesl o
Ay § W gw I TN @ f
e W wiy ¥ e fet s &

aft /N ; ferft T ¥ 9wt Wl
aman 52 sfawa § ol ot ar o
<fer wgr o w0W 10 o1 12 WV
& wirt wwran e Rfaehar & afe
TN WE & wmre o A whee
It & wrarT 9T wew-uww Ay
¥, qranlt w7 w7 T WY, WW:
AR W WTsATs sofier W oy
T 1 o fagtr o W wd gu fe

qrgere YT AT TT 74T AT W7 AT
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v owrov aoerc & @i g
wrraor Jor€ w6 & 7wt A erE g
o oy g s ¢ FEnT amrfy
@t ww ?

it fer ferg : ATt e TR
aifgar & stwra ¥ F¥ 7@ oo Fear @y
fr ¥ud oy g I 49

o Tw waEe wifgm © T AT
w17 ®1 qat 2 5 e A Y wErar
oAdr o1 6 WA & o maw & 2
g A g w1 o ag g
fwaft A oF wreAT T E owgn
Fofr § oafe @1 wex § oF a7 Wy
ar fggrart darm & fwat aray W1
FAt ey danw % foofr Ay wifs
T fr warT € & feofr andt § o
WT TAT ¥ A7 WTEC W1 %I IAT
w¥Y ¥ Wy % a1 wnt Iere fred fe
G ¥} gg WA &% Iy 7

ot fw fg o TOET § oa
g e faoee A9 #

WiET | a0% &1 qq1T G 7027,
Ty TRt %1 ue 3 Afam

weqw wEreT - WE W 43 amed |
o W AR wifgE  gE gaw

A ATHFTARAE

Shri Sham Lal Saraf: Fiji Islands
are = unit of the Commonwealth of
Nations. May I know what weps
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have been taken to apprise forcefully
the ‘Commonwealth of Nations about
what is happening in Fiji? Why are
no steps being taken there as in
Rhodesia?

Bhri Dinesh Singh: There is a slight
difference between this question and
the question of Rhodesia, Here a sec-
tion of the people have acceptled the
proposal that has beén made by the
British Government and the other
section, which is the majority, has not
accepted it and not appreciated It
We have taken up this matter with
the United Nations, We have got to
see how this progresses. I am sure
that when an opportunity arises we
shall take it up in the Commonwealth
Conference also.

Thumba Rocket Expetiment

-+

Shri Bibhuti Mishra:
Shri K. N. Tiwary:

1044,

Will the Prime Minister be picased
to state:

(a) whether Governmem's
tion has been drawn to the
Express dated the 1%th December,
1965, page 5 column 1, hecading
“Thumba Rotket exptrimibnts fail”;

slten-
Indian

(b) if so, the reasons for the failure;
and

(c) the remedial steps taken so far?

Toe' jeifiry Skcrelary to the
Prime Minister Dr. Sarofini Mahlsh!):
fa) Yes Sir.

b} and fe). A Judi-Dart rocket
launched with an instrumented pay-
load for meteorological studies fiom
the Thumba Equatorial Rocket
Lounching Station on December 18,
1965, could not reach its expected
altitude, and hence no useful scientific
data oculd be collected. The reasons
for malfunctioning of the rocket are
being investigated. Suitable remedial
#teps will be taken.

CHAITRA 21, 1888 (SAKA)
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«ft fagft foiy - w7 oy oit & e
W T ¥ S o ¥ qgdy At gt
agt ¥ fawrerden § S W T oWt
it ag arw v Tt & frey fie
Tg & oA av o ¥ wwewar gt ?

Dr. Sarofini Mahishi: Till now 25
rockets were | ‘hed—22 with choft
pay load and 3 with instrumented pay
load., One choff pay load rocket and 3
instrumented pay load rockets were
unsuccessful, The reasons for the
malfunctioning of these rockets are
being investigated with NASA and the
manufacturers.

'm, Speaker: The gquestion was
whether the scientists in this casce did
not make proper check hefore it was
launched.

Dr. Sarcofini Mahishi: | am coming
to that, An investigation ifto the mal-
functioning was made. The final result
or finding has not been arrived - at.
Also, it is not in the public Interest to
disclose it.

ot fafe fam : ot for 12 oot
o 7TErT N e X FEd erde
Agy Y of o & oA wigan g ov
TUETT W A ) o Of -
g% wT ko fewfow b @
w@t?

Dr, Sarojinl Mahishi: Measurcs for
investigation are being” taken from
the signals sent by the rocketr and
also with the help of the radar screen.
The local experts have given their
opinion on that. But this is being re-
viewed with the consent of NASA
and the manufacturers.

ﬁ‘oﬂofﬂl‘i‘ﬁ?ﬂ!w
yara g1 T & SeaTe 6 oar ek
witvA w7 fear mar k owsda W Wt
fir 3t ot ¥ 7y # v ot wfew
ataT T o amwT b R R ?
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Dr, Sarojinl Mahishi: The local ex-
perts are making an inquiry into the
matter,

Shri Joachim Alva: Is it not ‘true
thut a team of young scientists headed
by a competent Director are siriving
their utmost to fulfil these unique ex-
periments with the fair support of

space powerg of both the East and the
West?

Dr. Sarojinl Mahishi: Yes, Sir,

Shri Harl Vishnu Kamath: With
which countries has India concluded
agreements with a view to co-ordi-
nating research in the science of
rocketry and outer space exploration
and on what termg and conditions?
Have any countries refused to co-
operate with us in that research?

Dr, Sarojini Mahishi: I do not think
this question will arise out of that.

Shri Hari Vishno Eamath: Lct her
ask for notice if she wants, Bul she
cannot say that it doeg not arise

Mr. Speaker:
notice,

Shri Harl Vishno Kamath: You are
helping her out.

Shrimat! Savitrd Nigam: When the
first experiment was a failure, before
making proper investigation and find-
ing out the reasons why were t{wo
other risks taken which also became
failures?

Yes, she is asking for

Mr, Speaker: Next question,

wrea qifwenT dud & frenfa e
dfret & ofeeret & fud wfan

%1043 ot wmiw fax fazreh :
sqr wfeewn "= g T4 €T FW
w4 f

(w) war I v At & qfard
® woy wowgww & fay fewfa
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2% wr frota fear mar 8, fa=iT o
& wr@-qrieeE §wd § gq smon
#mgfrdr

(=) afx gr, ar ¥ o+ 39 g
o1 foarf & fod ao-ge ® qfaae
oY g B ardfy; Wi

(m) ta fea afardi £t g ax
Wi & o Y & qar 9w afr v
waar feadr qfe & wf & s wxr
LT ?

The Minister of State In the
Ministry of Defence (Shri A, M.
Thomas): (a) Agricultural lands are
under the control of the State Gov-
ernments. Some of the State Gov-
ernments have decided to set spart
such Jands for the Dbenefit of the

dependents of gevice personnel killed
in action,

(b) and (¢). The information asked
for is being collected from the State
Governments and will be laid on he
Table of he House when received.

wt wmiw fag fagmi @ w1 =0
AU ¥ T WOETA & Ug gET
far  fr 97 fronfa 1 area g7 =
dfmi & sfcard w agt vfw € I
¥gf faart %Y gfrar ¢ #0% & o=
1wk 7
Shri A. M. Thomas: Yes, Sir. Soon
after he Chines invasion, we took up
the matter with the various State
Governments and most of them have
made provision for allotting land to

the dependents of those killed im
action.

ot amiw T fearalt &0 g
qEITw TE W AAAIR FT GNE FON
fis g1 €T @fawt & I & T #
ot ufw fr qm faw & o S 7%
qfare &1 wvd FHTT X AT drew
Ak’
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Bhri A. M. Thomas: Normally, we

Shri A. M, Thomas: No doubt,

have to expect that persons belong- they are Central Government em-

ing to particular States
wrovided with and in those States.
_’Y 2

Shri Buta Singh: Instead of
ing the allotment of land to
dependents of those who | killed

Jn action in the I ‘ con~-
flict to the State G may 1
know whether Ge propose
10 establish any in the

Tefenee Ministry at the Centre so as
to avoid botheration and incon-
venience to the families of the
bereaved?

“ Shri A. M, Thomas: There are very
many beneficial measures that have
been started for givingy relief to this
class of persons. As I said in
the main answer, the control and
management of land vests with the
Btate Governmenis, The Centre has
mo land of its own. So, we have to

the co-operation of the State
fiovernments, Varlous State Gov-
ernments have made provision for
this. For example, in Andhra Pra-
desh all waste land at the disposal
a! the Stafe Government has been
m for assigning to the defen e

nel after demobilisation. Other
Btate Governments have also done it,
J have got @ full list with me. I do
‘wot know whether I have to read it

Y TR ¢ WETH WEIEY, 99
ifaw F=fa woere & A e #
fT 3v8 st moerd & el
W & f§ Tew AWt gvg WA
otx afenrrersy ag sa% wifa
77 wT owr Ay fr § s aTee
waeqr ¥ A8 v § e oaw

-

wow w@Em ;A WA ¥ fean
- #

RN, WSS
o ¢

be yees.

But this does ;
within the terms and ¢

t coms
ions of

These are other,K welfaro
ich are not part of theie

ons  withwthe Central

In the matter of land
: ¥y 1o gel the co-
State Governments,

ot TRTTOAT © WETE R,
Fr frmaga & A faderag §
fr ora oy i ¥ s § ot
LB R G HOHTLLH AT
78 % mfw wrr W1 ag Tt G anr
fReir § st v @ o ?

T SEeY : qHA 9T g
ufgwre @@t &1

£
Shri D. C. Sharma: May 1 k&u
the Government of dndia is in a
‘position to place a statement | the
Table of the House, giving of
the land which has been allotted by
the various States to dependents
of persons whg have their Jives
in the Indo-Pakistap conflict and also
another  statement, convering the
other facilities that were given to
them? I think this will be very help-
ful to the families of the peisons
who have lost their lives in the con-
flict,
Shri A. M, Thomas: A person like
Shri Sharma should have heard the

answer which 1 gave in answer to
(b) and (¢). The information is being

collected and will be laid on the
Table of the House,
Shri D. C. Sharma: T know they

give assurances and the result of
those assurances. The assuran:es
given in 1053 have nolt yet been ful-
filled in 1986. That is ihl resuli of
these assurances.

Shrl Inder J. Malhotra: May 1
know if the Central Governmert, in
consultation with the State Gove n-
ment, have taken any sgpecilic
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decigions regarding the minimum
scale of land to be allotted and the
mumber of families in each State?

Bhrl A, M, Thomas: It differs from
Hiate to State. In certain States, it
8 5 acres and in certain others it is2}
acres and like that,

Dr. L. M. BSinghvi: May [ know
whether the Government have con-
aldered or have in contemplation any
scheme to improve the defences of
this eountry, and with that view, to
settle persons in the border regiona
of the country and to settle the
families of those who have died in
those regions as a part of the co-
ordinated scheme under the supervi-
sion of the Centre?

Shri A. M. Thomas: That will alsn

be considered when the land is
allotted.
Dr. L. M. Singhvl: What Is this

answer? It is not a suggestion for
action that I am making, I wanted
to know whether the Government
have considered this or not.

Mr. Speaker: So far they have not
considered it.

8hrl P. K. Deo: Besides the num-
ber of soldiers who died, we have
got a large number of soldiers who
are still missing end whose where-
abouts we do not know. May I
know whether similar facilities wiil
be extended to the families of those
soldiers who are missing?

Shrl A. M, Thomas: With regard
to the missing soldiers, the number
eomes to 408. After a particular
period, it mo inforrration is available,
they would be presumed as dead and
all the benefits that will be available
to others will be made available to
them,

Shri P. K. Deo: What is that period?

Shri A. M. Thomas: Six months or
o,

oft Frafer (s @ et amrmy man
fevfrat tag R2zmat & ufw
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q & forg = E A ey e
7T oA € Afew Sy wim af
farwelt & 1+ w7 ¥ wowere fafew
Bz FeTd A Wy i ¥ ek
weft Al W g won ?

oW AT g ww @

T R

oY THTIOT ;. ET a0 ST
2

oW SEg ;. I wer 4 TR
AR AW I

Shri A. V. Raghavan: May I know
from the Minister of Defence as to
what steps the Defence Ministry hag
taken to allot lands in cantonment
areas to the families of the deceased
persons?

Shri A. M. Thomas: Cantonment
lands whi h could perhaps be allotted
would not be available because thas
ig also connected with other expan-
sion schemes wand other things. Im
this matter of the Centre taking over
this, I may say the State Gover nts
are cooperating. Specially, the un-
jab Government ls cooperating tully
in this matter. Why should we under-
take the responsibility? 4

ot wherT w0 ¢ T
% Snaie ofn # agr e &,
a7 &f1 F of@rd ® @ adm
fowit & ogi & & wrf A E T A
oA ¥ 1% Ty ¢ o qafan
) A T Ag WEREG § | W I
gt ¥ g2 W< W AL HF feArt i
&7 W aTeT faert Tt @ 7

Shri A, M. Thomas; 1 agree that
there is no use allotting land which
is not good for agricultural purposes.
In fact, the Question is about the
agri ultural lands and then about
the provision of irrigation tfacilities
and other things. Normally, we have
to expect that the State Governmedls
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will allot only those lands which
would be suitable for cultivation,

of fw arorm @ fog @Al ¥
o V8 W W ey 2,
T AR AT A Qo & § 7 g
sfezyedt #§ frooten st gl
agHe GWY & off fF & 57 W anh
agd OY | agT T W AET g f
ot 9l & grawrw A grar § Wk
qEt graT § ot afeai AT A |l
& 1 w1 Wy w3z waHeA ¥ fgEmad
wrdt w7 &7 fF 3§ g9 av 7 o o
# 31 ot sma T3, 131 9 O wike
w1 AT KA 7

Shrl A M. Thomas: These ques-
tions are, in fact, discussed in the
meetings of the Indian Soldiers',
Bailors' and Airmen's Board, of
which the Chairman is the Defence
+Minister himself. There are repre-
sentatives of various State Govern-
ments also on that. Ministers are also
there and all these things are con-
sidered there,

8hi1 Sham Lal Saraf: [s the Gov-
ernment aware that in areas of
Jammu and Kashmir whi.h wers
occupied by the Pakistani forces in
the last conflict, 3 number of peoplo
from them who were in the Army
were cither killed or are missing and
all of them are homeless and, if so,
what gpecial steps are being taken to
rehabilitate them?

Shri A. M, Thomas: Rchabilitation
schemes have been drawn up by the
Ministry of Labour, Employment and
Rehabilitation in this regard. The
details have been given in answer to
questions tabled on the floor of this
House.

vi feore & fad sy cveend
+
* 1046. oY gorw fieg :
ot prm v e
<t fewdt :
v gwnr W\ ey wft @
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e ¥ o wi s

(%) w1 fowz aw feafa w
e ¥ TEX §U EORTT X aETAOTC qu
¥ aew & fewel w pfy et
fasra ¥ ofifag w3 & fag wif
qrrr w@ T §;

(@) afz a1, @ 39 QraET o
qer I war §;

(7) w1 HTHTT { HHTATC @ &
wfafom st & o= ATaTi w1 A
qarr fear §; Wi

(w) =fz g, & 370 &® &
g ?

gwn Wi warew Wty (s o
e ) (%) ¥ (7). aufe awrd
afcr w7k fadtg wrdw A wemar
3,q'(a;fvm=|’r'ﬁiiﬂwﬂ
T T & fAu swrae oot ok
/st Fawi & & faam @ ™

saTe amEAl & 11 Fewl o1 daife
¥ & A7r A Ay § 1 o sivw
A 12,800 Hear qm Aot o wmm
At § o ferw S oad o R
meafos faagt ox Wedr & sy
g 2, 99 9T A mifezal § awi ey
t v get § 8 fer wE e
I g & g w o vy oy
&1 ¥® TN i A e AT
& fam o zafyar sofr 9 a1 7R
§ mifs &t & av ¥ o wfaw I
& a1 w¥ | gETaTT oA wr, favT =g
& Wt wrareY ® o wY W Ay ¥
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w1 w9y &, Fufm e i & & @t
¥ gwTaTe, W AR fam ww oo £

ot amarw Fag ¢ et off 3w &
TH T TA 4 g g A
fiwar smar & &few fogema & g &
werrat wrar & 1 & s |mear g e
WTTE wTRIT A w Rvwm A7 & fE
framal 1 gg T@rar ao i gg weme
Y N A} afew pww amTy A A
et dar g ? amr qEr ®Yf s
o gTEre s 7

sff T W : 9g FTE fa:
wa ®1T 7fa gramg & a6l & gewia
o & W S 3 faware qEeAr
Har ¥ IA% TOlRYE @I A A §
W @zm ¥ o ¥ AT oA T oW
w7t frar smar &

ft amare ey« v S &t &
fau sy 2, nF mwa, gy MEaw A
dig? oadt | T A A 345§ A
Qi § 1 & wrmr oA § e gad
®r A F fau avwr woRT @Y
g7

Aiarege? : ¥ o3 guar aeAEg
ATE @ AT FT GG

st w¥ : wr9R ) qaran 2 fE
fidra wrort # sramesT fn smar &
& sy @A " f fe o ¥
ars gemeeT @1 & & AT &
wifeqrdl wiAT & s wroE o R
gdr 2, 9 & @1 A faega A9t
FaAT | S Ao e gy § I
oY a7t Ferer zin faar ST B0 3AET
wrw g ¢ fr gaar qgar fmar &y
wrar A d, a famac @y § A wsy
T F NI TEAGT T & | T AL
¥ wrE Tay azaeyr A1  fF A wfea
&l #) wrar 3, ¥ gETL gt g B,
FART FAAT & WA H FAATA F wHww
& W, AR T, .0 3, AT ?
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st 7w wgmT : ami Al & fag
o wrdw ey & wafor £ § o
fairy &< 9% g 719 w1 &= @ S\
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foar oy orar 8 1 S W # Y
arsror svare gafe frg sma ¥ a9
wafg oY o ¥ Fgr FC ¥ T A
deR s draf g

o : Moyt wwr &
woF, .

oft T gAY ;. A A WET §
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STAT AT @Y & A1 IA 9T o g )

Shri Ranga: May I know whetheT
Government have initiated this
farmer radip forum in all the broad-
casting stations and in wll the
languages? Experiments were said to
have been made some time ago in =
fow languages from a few radio sta-
tions, but we would like to know
whether it is being done all over
India in all the languages.

Shri Raj Bahador: Yes, this hes
been found to be very useful. In
fact, as I have stated just now, lhere
are as many as 12,800 radio farm
forums and the broad asts are made
every ‘Tuesday and Friday for a
duration of 30 minutes each, io
practically all the languages.

Shri S, Kandappan: May 1 know
whether Government have ever con-
sidered or will consider the
advisability of setting up a panel of
progressive agriculturists tg proceys
the broadeasts through AIR for this
purpose?

Shri Raj Bahadur: s particular
need is met through the institution
of radic farm forums which are
listening- cum-+discussion -cum-action
forums, in the sense tihat alter listen-
ing, discussions are encouraged and
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initiated, and as a result of those dis-
cussions, the questions and problems
that arise are sent back fnr suggest-
ing solutions or for eliciting informa-
tion or for clearance of doubts. That
is the way in which thuis particular
matter is being attended to.

WRITTEN ANSWERS TO
QUESTIONS

Workers in Ordnance Factories at
Ichapore

*1047, Shri S. M, Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether the newly recruited
workers in  Ordnance Factories at
Ichapore (West Bengal) are not given
the same house rent allowance and
compensatory allowance as to the
old employecs;

(b} if so, the reasons therefor; and

(c) the steps taken by Governmeat
to remove this discrimination?
‘

-

The Minkter of State in the Minis.
try of Defence (Shri A, M. Thomas):
(a) 1o (c).. No discrimination was
intended between  the newly re-
cruited workers and old employess
in this case. This position arose due
to an agbiguily in the Government
orders issued on 20th Septembes
1865. The ambiguity has since been
removed by issue of a corrigendum
on G6th April 1866, making it clear
that employces who are eligible to
draw the allowances under Govern-
ment orders of 10th January 10€2
will be permitted to draw those
allowances, instead of the House Rent
Allowance as sanctioned in Gowvern-
ment orders of 20th September 1005
and they can exercise their option
accordingly. There is now no scope
for any grievance.

CHAITRA 21, 1888 (SAKA)
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Broadcast of Unvelling Ceremony of
Netaji's Statue in Calcutta

*1048, Shri C. K. Bhatiacharyyas
Will the Minister of Information and
Broadcasting be pleased to state:

(a8) whether it is a fact that the
All India Radio did not grrange a
national hook-up of the late Prima
Minister's speech at the unveiling
ceremony of Netaji's statue in
Calcutta; and

(b) it so, the reasons therefor?

The Minister of Information and
Broadcasting (S5hri Raj Bahadur): (a)
No, Sir,

(b) Although the late Prime Min-
ister's speech was not broadcast
directly in the natioral hook-up, the
ceremony was covered in the Central
Newsreel at 8-30 PM. and in the
news in English at 3-30 P.M., 6-™d
P.M. end 8-00 PM as well as in the
Hindi news at 8-15 P.M. on 23-12-65.
The Ceniral Newsreel which was
broadcast in Lthe entire network of
ALR. contained excerpts of the late
Prime Minister's spee_h delivered oa
the occasion.

Rehabilitation of Refugees in Zambia

*1049. Shri D. C. Sharma:
Shri Shree Narayan Das:

Will the Minister of External Affalrs
be pleased to state:

(a) whether Government  are
sending an  expe:ien ed officer to

Zambia to organize relief and rcha-
bilitation of refugees on a reqguest
made by that Government through

the Commonwealth Secrectariat;

(b) whether Government also
propose top help Zambia with oil
supplies;

(c) it so, the details thereof; and

(d) the other relief measures pro.

posed to be provided to Zambia and
the expenditure involved?
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The Mnister of State in the Minis- m'
try of External Affairs (Shri Dinesh ailodh o
€ingh)? (a) Yes, Sir. waedl T
(b) to (d). The officer took over » et o
- charge of his assignment in Zambia 1081 o ,m §
on 1st Pebruary, 1666, He has been 1 &A1 WX swrew =t ag wamk
deputed under the Indian Technical ¥ gqr ®%7 fr
and Economic Cooperation Pro-
fgramme.
There is no proposal to send oil

supplies, Other relief measures will
be examined sympathetically as and
when requests are received from
Zambia.

Conference of Aslan Leaders

1050. Shri Kapur Singh:
Shri P. H. Bheel:
Bhri Narasimha Reddy:
Shri Satyanarayana:

Will the Minister of External
Affairs be pleased to state:

(a) whether Prince Sihanouk of
Cambodia has called for a Conference
of Asian leaders to settle the out-
slanding Asian problems; and

(b) the
thereio?

rea:tion of Government

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (8) In an article entitled
*Torn Asi" which was published in
the October 1965 issue of the Cambo-
dian magazine ‘Le Sankum', His
Royal Highness Prince Sihanouk
supgested the convening of an Asian
“Round Table" and the formation of
wn Organisation of Asian nations.

(b) The Government of India have
noted the views of the Cambodian
Head of State in this matter. As Iy
well known, the Government of India
favours full and free cooperation
among all Asian countries.

(%) ¥ 3% aag-awed & o
aa w1 & Fmrd o9, 1966 ¥ FidE
T & AT & qATA ¥ AWG wrSTIAT
¥ frd 7 gara = % wrErn @
@

(@) afz @, o ¢ w=w @
aerT £ wn sfafaar ;) e

(m) w@ at & wr w6
v

g 6 swren Wt off T
aAT) : (F) T uFIT & S @
@ faen oo 3| wea H ow T
aaTaTe Tl W WO 91 )

(@) s (n) - aug ¥ waw o
F W F gAE w1 Ao
gEIf gu g9l aew gfe B dEd
9T HTRIC F1 I F AN a@qw,
amfer o fasw @

o
Demand for India-made Arms and
Ammanition

*1052. Shri Bishwanath Eoy: Wil
the Minister of Defence he pleased to
stale:

(4) whether there is any demand
for the Indm-made arms and ammuni-
tion from any other country; and

(b) if so, from which countries
and on what terma?
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The Minister of State in the Minis-
try of Defence (Bhri A. M. Thomas):
(a) and (b). Itis not considered
desirable in the public interest to
disclose the information on the floor
«f the Lok Sabhs.

‘Afr Foree Plane Crash at Borjhar

+1053. S8hri Hem Barua: Will the
Minister of Defence he pleased to
state:

(a) whether a total gssessment of
the loss of life and property in con-
nection with the crash of an Air
Force Plane at Borjhar Airport some-
time back has been made, Including
the losses suffered by the adjoining
villages:

(b} if su, whether any compensation
bas been paid to the victims; and

‘tc) it not, the reasuns therefor?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
ta) An assessment of the loss of lives
nnd Service property has been made.
The damage caused to the civilian
property is being assessed by a
special board of officers which® has
been appointed for the purpose.

{b) and (c). The amount of com-
pensation payable ¢p the civilians wil]
be considered on receipt of the recom-
mendations of the special board of
officers. As an interim measure,
ex-gratia payment of Rs 500/- has
heen made to the next-of-kin of each
of the six civilians who were killed.
The seventh civilian was a casual
daily labour employee of the Air
Force and his pext-of-kin will be
paid compensation in accordance
with the Workmen's Compensation
Act. Dependent's pension to the
next-of-kin of the pilot, who was
killed, will be paid in accordance with
the rules.

CHAITRA 21,
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Arresi of Miso Tribesmen in Burms

*1654, Shri Yashpal Singh:
Dr. Ram Manohar Lahia:
Shri Bagri:
Will the Minister of External Affalrs
be pleased to state:

(a) whether Government of Burma
have informed Government that thay
have arrested some Indian Mise
tribesmen who crossed the Indian bor-
der; and

(b) if so, whether it is proposed to
usk for their extradition?

The Minister of Stale in the Minls-
try of External Affairs (Shri Dinesh
Singh): (a) No, Sir. However, the
Embassy of India in Rangoon had
brought to the notice of the Burmese
Government the reported crossing
over of Mizo Tribesmen into Burma.
The matter is receiving attention.

(b) Does not arise at this stage.

Use of Hindi in Army

*1055. Bhri 8. Kandappan: Will the
Minister of Defence be pleased to
slate:

(a) whether Hindi is compulsory for
all purposes in the Army;

(b) the seript used for
Hindi; and

(c) whether promotions arc with-
held for want of proficiency in Hindi?

The Ministe: of Btate in the Minls-
try of Defence (Bhri A M. Thomas):
(a) No, Sir,

(b) Devamagari ecript generally.
Special permission for writing answers
in the Roman script is granted to
appropriate candidates from non-Hindi
speaking areas sitling for the Army
First Chass Certificate of Edueation
Examination.

(¢) No, Sir. Exemptions gre nor-
mally granted in case of all suitable
candidates so  that knowledge of
Hindi may not stand in their way to
promotion in rank or advancement
in trade if they are otherwise profi-

cient.

writing
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New Sainik Schools
‘\U
*1056. Shri Vishwa Nath Pandey:
Will the Miaister of Deience be

pleased to state: '

(a) whether there is ﬁﬂm
to establish ncw Sainik lch?l‘.ﬂi dur-
Ing 1906-67; and

o
(b) if so, where and when they

will start?

The Minister of State In the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b), Yes, Sir, Government of
Madras have sponsored a proposal to
establish o Sainik School at Kodai-
kanal from the session (ommencing
In January 1967 and the matter is
under consideration,

Underground Nagas Headquarters
Near Kohimy

*1057. Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri Vi-hwa Nath Pandey:
Shri 5. M. Banerjee:
Shri Yashpal Singh:
Shrimati Renoka Barkataki:

Will the Minister of External Affairs
be pleased to state:

(a) wheth>r it is a fact that the
underzround Nogas have raised head-
quarters near Kchima, the Capital of
Nagalind in connection with ‘Re-
public Day" celebrat'ons and hostile
armed personnel were camping there;
and

(by if so, the action Government
propose to take to  «dismantle the
newly-raised headquarters?

The M nister of State in the Minis-
try of Externa! Affalrs (Shri Dinesh
&ingh): (a) and (b), The Underground
Nagas had established o camp ap-

proximately three miles away from
Eohima, The camp has sin.e been
wacated

APRIL 11, 1986
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Commerclal Advertising In Vividh
Bharati

*1058. Shri P. C. Borooah:
Shri Shree Narayan Das:
Shri R. S. Pandey:
Shri D. C, Sharma:
&hri M. Rampure:
Shri Firedia:
Shri Yashpal Singh:

Will the Minister of Informatiom
and Broadecasting be pl d to state:

{a) whether

Government  have
recently decided to introduce Com-
mercial Advertising in  the Vividh
Bharati programme of the All India
Radip as reported in the “Times of
India” of the 27th March, 1966;

{b) if so, the precise nature of the
de.ision; and

(c) when it
duced?

is likely to be intro-

The Minister of In‘ormation and
Broadcasting (Shri R'j Bahadar):
(a) The question of introduction of
commercial advertising in the Vividh
Bharati Service of All India Radio is
still under consideration of the Gov-
ernment.

(b) and (c). Do not arise,

Chinese Tanks for Pakistan

*1059. Shri Gulshan:
'Shri R. § Pandey:
Siri N, R. Laskar:
8hri Liladhir Kotokl:
Shri Hukam Chand

Kachhavalya:

Shri Prakash Vir Shastri:
Shri Bagri:

Will the )*nister of External Affairs
be pleased to state:

(a) whether a cording to the news
reports of 24th March, 1966, Pakistan

has received 59 Tanks from China:
and

(b) ir so, Governmenl's reaction
thereto?

The Minister of Extermal Affairs
(Shri S8waran Singh): (a) We have
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seen newspaper reports that Pakistan
has received Chinese-built T-59 Tanks.

(b) The Government cons der this
as further proof of Sino-Pak collusion
against India and are taking all
mecessary stcps to meet this situation,

Activities of Hostile Nagas and Mizos

*1060. Shrl Rishang Keishang: Will
the Minister of External Affairs be
pleased to state: -

(a) whether Government have
taken any steps with the Burma Gowv-
ernment in order to check or contain
the activities of the hostile Nagas
and the hostile Mizos;

(b) it so, the nature of such steps
taken; and

(c) the result thercof?

The Minister of State In the Minls-
try of Externi) Affiirs (Shri D nesh
Bingh): (a) to (e¢). We have main-
tained contact with the Government
of Burma for preventing Undsr-
ground Nagas and Mizos for using
thoir territory os a corridor for cros-
ging over to Pakistan or as a sanc-
tuary. The Government of Burma
has been co-operating with us.

Notie from West German Govern-
ment's Representatives

*1051. Bhri M. Rampure:
Shri F.rodla:

Will the Minister of External Affairs
be pleased to state:

(a) wheth=r it is a fact that repre-
aentatives of th> Government of West
German have handed over a note to
him containing West German Gov-
ernment's proposals to ease tension
In Europe and facilitate International
Co-oparation; and

(b) if so, the reaction of Govern-
ment in this matter?

The Minister of Extermal Affairs
(Bhri Bwaran Bingh): (a) The

Written Answers 1023
Ambassador of the Federal Republic
of Germany handed over to me on
25th March a “note of the Govera-
ment of the Federal Republic of
Germany" a copy of which is laid on
the Table of the House. [Placed in
Library. See No. LT-6020/66]. L

A
(b) The Government of Indj ’

consider that this document merits
careful Study.

Indlans in Kenya

*10682. Shri Bhagwat Jha Asad:
Bhri M. L. Dwivedi:
Bhri 8. C. Samanta;
Bhrimtl Savitr] N'gam:
Ehrl Sobodh Hansda:
Bhri P. C. Borooah:
Shrimiti Maimoona Sultan:

‘Will ths Minister of External Affairs
be pleased to state:

(2) whether Indians in Kenya have
accepted the «citizenshp of that
country by the end of the two-ycar
period on thr 12th December, 1063;
and

(b) if so, how many have done s0?

‘The Minister of State In the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). It is believed
that approximately 15 thousand peo-
ple of Indian origin have appl ¢d for
Kenya citizensh.p by 12th December,
1965.

Speech of th® Jipanese Prime
Minister

#1053, Dr. R1'm Manochar Lohila:
8hri Harl Vishnu Kamath:

Will the Minister of External Affalrs
be pleased to state:

(a) whether Government's atten-
tion hus been,drawn to the sneech of
the J:paﬁ Premier Mr. Salo
before thy’./meect ng of th: Aswan 7
Parliamen®ry Union in Takyo on the
1st December, 1885 in wh he coi-
led for ‘unity against Chintse
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foreign policy backed by force and
subversion’;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) whether Government intend to
strengthen relations with Japan both
i the economic, commercial and mili-
lary sphere in relation to China?

o

The Minister of Btate in the Minls-
try of External Affairs (Shri Dinesh
8ingh): (a) The Government of India
have seen press reporis to the effect
thut the Japanese Prime Minister
de’ivered a speech to the Asian Par-
liamentarians’ Unicn on the 1st
December, 1965, According to these
reports, the gpeech calling for unity
against China's foreign policy ‘backed
by force and subversion’ was made
not by Premier Sato, but by the
President of the Asian Parliamant-
arians’ Union, Mr. Nobushike Kishi,
a former Prime Minister of Japan,
while speaking at the first general
assembly of the Asian Parliamentar-
inns’ Union.

(b) and (c). The relations between
India and Jupan are close and cor-
dial and we have been doing every-
thing possible to develop these rela-
tions further in the economic, com-
mercial, cultural and political spheres.

There is, however, no proposal for
uny co-operation between India and
Japan in the Military sphere.
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Pakistan's Allegation Re. Areas nel
vacated by Indis

*1067. Shri D. C. Sharma:
Bhrl Yashpal Singh:
Shri P. C. Borooah:
Shri Kindar Lal:
Bhri Vishwa Nath Pandey:

‘Will the Minister of Extermal Affairs
be pleased to glate:

(a) whether Pakistan has alleged
that India has not vacated three
areas in the Ghumla Nullah area
between Jammu and Sialkot;

CHAITRA 21, 1888 (SAKA)
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(b) whether the dispute has been
referred to the United Nations
Observers; and

(c) if so, the facts of the case and
the stage at which the matter stands
at present?

The Minister of Exterma]l Affaln
(Bhri Bwaran Bingh): (a) to (¢)
Under the Tashkent Agreement, the
armed forces of India and Pakistan
were required to withdraw to the
positions they held prior to August 5,
1885. These withdrawals were car-
ried out. According to the Agree-
ment between the Chief of the Army
Staff, India and the Commander-in-
Chief, Pakistan Army, any doubts
about the ground positions as they
existed on August 5, 1065, were to be
settled by mutual discuss’on betwcen
the local Commanders. On the inter-
national border between the Sialkot
district of Pakistan and the Indian
State of Jammu and Keshmir, a
difference of opinion arose over three
areas, the total acreage of which was
about 36, However, the matter was
discussed by the two local Com-
manders and the necessary adjust-
ments in positions were carried out
in the light of mutually agreed con-
clusions.

Walk-out by Indian Charged' Affalres
in Pekiu;

*1068. Shri Hem Barua:
Shri D. C. Bharma:

Will the Minister of External Affaire
be pleased to giate:

(a) whether it is a fact that the
Indian Charge d' Affaires walked-out
of a reception given by the Pakistani
Embassy wt Peking on the night of
the 23rd March, 1968;

(b) if so, whether it is because the
Chinese V!ﬂ‘)"\'emler made certaln
remarks nga}*’i India; and

(c) If theTply 1o part (D) t In the
aMirmative the remarks at the
raception?
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The Minister of External Affairs
(Shri Swaran Siogh): (a) and (b).
Yes, Sir.

{c) Ch'nese Vice Premier Haieh Fu-
Chih said: “when India launched
~armed attacks on her (Pakistan), the
¥ whole country rose as one in heroic
resistance, repulsed the aggressor and
upheld State sovereignty and national
dignity. Chinese Government and
people firmly support the Pakistan
Government and people in their just
struggle against aggression and firmly
support the Kashm ri people in their
struggle for the right of se.tl-determi-
nation”,

Bpeech of Mr, Z. A. Bhutto, Paklstan
Fore gn Minister

*1089. Dr. Ram Manohar Lohla:
Sh-| Hukam Chand
Kachhwvalya:
Shri Yudhvir Singh:
Shri Bad::
Bhri Shree Narayan Das:

Will the Minister of External Affairs
be pleased to state:

{an) whether Government's atten-
tion has beendrawn to the speech of
Mr. Z. A, Bhutto in the National
Ass:mbly that the Tashkent Declara-
tion does not d-bar Pak stan from
supporting  Kashmir's struggle for
self-determination;

(b) whether Government's stten.
tion has also been drown to the
refusal of Pukistan to take further
measures for ths normalisation of
relations between the two countries;
and

(c) if so, the reaction of Govern-

ment to these post-Tashkent develop-
ments?

The Minlster of Aflairs
(Shrl Swaran Singhfada) Yes, Sr.
"Th
%, (b) Government have. oted Pakis-
\XI'I. rﬁeum to tike further
asu &Pr normalisation of rela-
W with: _dia
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(c) Although we regret Pakistan’s
present att:tude, we shall continue
to stand for the implementation of
the Tashkent Declaration and for
insisting that Pakistan should honour
their obligations under the Declara-
tion.

Btate Advisory Committee of N.C.C.
In Assam

3492. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased to
state:

(a) whether Government  have
appointed a State Advsory Com-
mittee of the National Cadet Corps
for the State of Assam;

(b) if so, the constitution of the
Advisory Committee; and

(c) the powers and functions of the
Committee?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) Yes.

(b) The Constitution of the Com-
m'ttee is indicat:d in Notifization
SRO 53 of the 26th February, 1968
published in Part II—Section 4 of the
Gazette of India dated 12-3-1866.

(¢) Powers and functions of the
Stale Advisory Committee of the
N.CC. are given in sub-rulz (2) of
Rule 43 of the N.C.C. Rules, 19438
published by the Government of
India under the N.C.C. Act 1943 (Act
No. XXXI of 1948).
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T qfeRm QT & (A At ot
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i Wt (ot ot fag ):
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(w) =fr wrm o qifeeTa
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Rehabilitation of Tibetan Refugees

3498. Bhri Vishwa Nath Papdey:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Dalal Lama has set up an  Incdiesril
Projects Organisation for the rehabi-
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litation of Tibetan refugees in Indla;
and

(b) if sp, the total assistance glven
by Government to such Industrial
Projects?

of Exiernal Affaire
(Bhri Svwwran Singh): (a) Yes A
Charitable Society called Tibetan
Industrial Rehabllitation Soclety hos
recéntly been registered.

The Minister

(b) No financial rssistanca has Leen
given go far. The Society has not so
far actively undertiken any project.
It has somg schemes under considera-
tion: these too have not yet been
finalised.

Asomic Power Plant at Madrns

3499. Shri Daljit Biogh: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 2474 on the 20th September, 1945
and state:

(a) whether Canada has offered to
assist India for the Atomic Power
Plant which Is to be set up near Mad-
ras; and

(b) if go, the details thereof?

The Prime Minister and Minlster of
Atomic Energy (Shrimati [Indira
Gandhl): (a) No, Sir.

(b) Does not arise.
LAF. Accldents

31500. Shri Daljli Siagh: Will the
Minister of Defence be pleased tn
state the number of LAF. accidents
and the number of pllots killed in
those acc.dents during the last three
months?

The Minister”. , State in the Minly-
try of Defend “8hri A. M. Thomay):
During Jan¥TeZ to March 1968, there

were nine aft acidents o the
IAF. involving the des'" three
pilots.
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Indians in Kenya

3501, Shri Eolla Venkalah:
Shri M. N. Swamy:
Shri Laxmj Dass:

Will the Minister of External Afalrs
be pleased to state:

(a) the proportion of Indians that
registered themszlves as citizens of
Kenya and the non-citizen Indians in
Kenya;

(b) whether the Action Group on
Integration and Development farmed
with the encouragement of the Indian
High Commissioner in Kenya for in-
troducing local Indian traders into
manufacturing industries in collabora-
tion with Africans in Kenya basing on
Indian-based banks and insurance has
¢reated any suspic on among the peo-
ple of Kenya against India; and

(c) if so, the reisons for the on-
couragement given by the High Com-
missioner of India in Kenya tp such
projects?

The Minlister of External Affairs
(Shri Swaran Singh): (a) Just over
8 per cent of the persons of Indian
origin res dent in Kenya are believed
to have applied for Kenya citizenship.

(b) No, Sir.

(c) Does not arise.

Television programme In Kashmir

3502. Shri D. C. Sharma:
Shri Bibhutl Mishra:

Will the M'nister of Information
and Broadcasting be pleased to state:

() whether it is a fact that Kash-
mir has been leff out of the pro-
gramme f{or exte of television;

(b) if 0, the rea “werefor; and

LY (c‘:'ruther e que
- on ‘ﬂo\;l;;on to that

b con %

of exlen-

{te would
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The Minister of Information amd
Broadcast'ng (Shri Raj Bahador): (a)
to (c). For the present, in view of
limited resources, it is proposed to
take up Calcutta, Bombay, Madras und
Kanpur only. Subsequently, our
effort would be to give priority to
Srinagar and Ahmedabad in further-
ence of our Scheme to cover all the
rest of th> State Capitals as early as
practicable,

QT AT ST mfm
TiRATIT w1 ST W

3503 =it fayfie fiewy : war qeen
ot SR HaT g qETA A F 6
o :

(%) #7 7.; a7 & Ff e wreme-
arol , &z o sfa® wfsawme= gradze
e aficcard nlE s icd S

(w) afz 7, &= &%, oY 7@
AT fradr @war & ghm, W

(7) wa% feaT areen w1 a0
gR W arwrAr ¢ 7

qaar Wi gwrer WAt (off T
wgat ):(F) & (7) o, 7 197
WATAYT & OF AT FEaT GT ¢
F TZAT & FTAFAT FT TECCT FOW ).
T EE & A ¥ ATHT 40
A WX dF qeAT % & wrwat
g 84T

Rehabilitation of Tibetan Refuges

3504. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of External Affalw
be pleased to state:

(a) the number of Tibetan refugees
who have not so far been rehabilita-
ted; and
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(b) the present programme of their
rehabilitation?

The Minister of External Aflairs

(Shri Swaranm Smgh): (2) Approxi-
mately 20,000
(b) Schemes are under active

scrutiny for resettlement of 4,000
more Tibetan refugees in Mysore
1,000 in Madihya Pradesh and 500 in
Bihar. An Industrial Rehabilitation
Society has been set up to prepare and
implement schemes of small and
medium industries to provide em-
ployment to Tibetan refugees. Another
1,000 Tibetans are being rehabiltated
in Bhutan, and schemes are under
active consideration for the settle-
ment of about 4,000 Tibetans in
Sikkim.
TR WTONTAT,
fawil

ot gEw wx wowT
ot uy :

w7 afrow ga1 gz wArd =
¥o w%it fs:

(¥) w1 ag aw 2 fE | w7ady,
1966 ¥ fedt wqe wrwm ¥
gr farmrz & waerey 4 sufen wram
g oW

feit &

3505

(w) afx g, #rfersre &=
wror €7

sawy & e st
(ot w0 mozmmW) :  (w) It B
gHen & wAAER, I gRgAA
dEDr feral 7 1-2-66®1 €
sogfe wrgor gq ; WAl ¥ ¥
T AE § WAl & w®TTW ®T A0

sfercm

(@) am& N eraaw & fAo
oy F1f wrE sAar Aafsy fem
gt w frid ® g S ot
T
158 (Ai) LS—3.
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Expenditure Incured on Pak Priso-
ners-of-War in Indla

3506, Shri R. Barua:
Shri N. R. Laskar:
Shri Liladhar Kvotoki:

Will the Ministe of Delence be
pleased to state:
ta) the totsl wmount incurred on

the detention of Fakistani Prisoners
of War in India; and

(b) whether the amount incurred
by the respective States is likely 1o
be reimbursed by the Central Govern
ment? N

The Minister of Defence Production
(shri A. M. Thomas): (a} and (h)
The expenditure on the detention of
Pakistani prisoncrs of war was met by
Central Government and it amounted
to about Rs. 198,000 on food. clothing,
monetasy allowance and other #menm-
iles,

st wr-sf
3507. s wieTT Wrw wTE
w1 aRfww wd Wt gy ana W)
* oy w37 fr -

(%) w1 7 7w ¥ f& "ger
e AW A sEriT e
dare wch & ey ook mtafe k2,

() w1 a7 o1 7w ¥ f& A%
AT ¥ We Fo F A ¥ I
afafa &1 swrafe g mr &, W

(w) oft gr. M feq A om *
afafafudt 7 37 & am w1 w=r7 fvar
o ot fea T & sfafafum &
wAuTEA faar @ ¢

infow wrd st ( v oy )

(%) ®q®T M WA T jy6s F
oo g a @ W ¥ I ar dega
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Hag AT HEAT ¥ G4 GO FA
& go fagml o fawt #0 & AT
27 "aEegt Wt (W@ w feemer )
uw afafa aaré ol Y g whs
fawe Wt wfgasor (Fifefeda)
DAk MEEWT & 20 F A X oW
wfafy & g fegr @ w7 T
w afufa s aTam w4

(&) wme Fo F TT W
a4 § wfafa = weaw @ W™ oar
o Fa% 8 wrd 1966 ® AU F
uAT w4 wreew fieam o

() Afeasr ¥ wro Fo For TA
1 A Aw T qr W JAET A
wrefeaT oY, gATeEE feTew, SR
g i W wifemy s
e w9 A frar ot | o gAY wd-
YA qr |

Explosion im Military Barracks at
Baroda

3508. Bhrl Vishwa Nath Pandey:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that some
labourers including some women and
a boy were killed in an explosion in
the old military barracks of the EM.E_
School at Baroda (Gujarat) on the
12th March, 1966;

(b) if sa, the total number of deaths
due to the accident; and

(c) the causes of the accident?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) Four.

{c) The grenade jn question explod-
ed in o living barfack in occupation
of EME. School (North) since 1983.
The grenade had apparently been
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issued to one of the Infantry units
which were located there tiH 1082.
One of the female labourers who was
digging the earthen floor in the bar-
rack for cementing purposes, found
the grenade lying buried there. She
picked it and placing her chappsl on
it started hammering a nail in her
chappal with her khurpi. As a result
the grenade exploded, killing four
persoms.

Aqre feww Wt g &
qETnT

3509. ot fewm weam @ WM
wfreand St Ig @A W e
& fr

(%) =1 7% 9= § s o fegfar
WA FATATH ¥ qErwTe § & S
g s ged T

(&) az g, ot g faw w7 €=
1a|iu“|i| Z'EREI!I'I‘ m ‘Ta é, dh’

(7) w0 Ae ¥ W oedard 6
wé & goar w7 ® o faqy mar 7
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(%) 1961 7  wrowis feafa
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AT A 14384.60 To WS XY
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| Piel & 723 w2 ¥ wrcor g

(u]mw&ﬁqwﬁqw

(7) @ =R e S T w-
for o & AT O WCw R ge-
Freqw ¥1 fgfea &1 mf | few W
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I8 ¥w & waT i w1 ey fn
ars xrafral €1 eyr qued &1 gams
fean mar | @ v g 0 g T
(m) & (%) o g1 srafoar
fowrr v aoft o€ @1, 9w AR
wrt afes gfvaff gf adife oo
sfeqr AW g A af A fErd
wmfi o ek & A w0 K fAg

mwt qu 3fer o feat mar
Principal Information Offlcer

3514. Shri Hem Barua: Will the
Minister of Informathen and Broad-
ecasting be pleased to state:

() whether it is a fact that the
present Principal Information Officer
is also holding charge as Director of
Advertising and Visual Publicity;

(b) whether Government are awarv
that there was severe criticism in the
Press in recent months against the
Principal Information Officer holding
concurrent charge of other posts; and

ic) if me, whether Government
recognise the need for keeping the
post of the Principal Information
Officer strictly separate from other
assignments and propose to take steps
in that direction?

The Minister of Information and
Broadoastiug (Shri Raj Bahadur): (a)
The Principal Information Officer was
holding the additional charge of the
post of Director of Advertising ani
Visual Publicity as a stop-gep
arrangement. He Thas since ben
relieved of the additionsl charge an:
another officer posted as the Director
of Advertising and Visual Publicity.

(b} Yes, there were some reporit
mn the Press against the previous
Principal Information Officer holdinz
comeurrent charge of other posts.

(¢) Does not arise In view of (a)
above,
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Selective Conscription oy the Army

3515, Shri D. C. Sharma:
Shri Hari Vishnn EKamath:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Mesna:

Will the Minister of Defence be
pleased to state:

(a) whether the proposal for selec-
tive conscription in the Army has
been finalised; and

(b) if so, the nature of decision
taken?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) No,

(b) Does not arise.

Resldence of Indian Commissioner in
Aden

3518. Bhri Vishram Prasad: Will
the Minister of Extermal Affairs be
pleased to state:

(a) whether it is a fact that Gov-
ernment purchased a building for use
as a residence for the Commissioner
of India at Aden;

(b) if so0, at what cost it was pur-
chased; and

(e) how it is being utilised?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) At a cost of Rs. 4,00,000.

{c) As certain essential repairs
were not possible because of labour
strikes and unsettled conditions in
Aden 3 members of staff and their
families are staying in this House to
save on rentals,

Furnitare for an Indlan Embassy and
Residence of an Ambassador

3517. Shri Hari Vishou EKamath:
Dr. Ram Manohar Lohla:
Shri Bagri:
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Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that conti-
nuous air-conditioning is required for
the up-keep of furniture supplied to
an Indian Embassy abroad;

(b) whether it is also a fact that
a new residence consisting of 25 rooms
and other ancilliaries was hired for
the Ambagsador of an Indian Mission
at an annua) rent of Rs. 48,887;

(c) it so, the identity of the
Embassy and of the Ambassador res-
pectively; and

(d) the action taken by Govern-
ment in each case?

The Minister of External Affaks
(Shri Swaran Singh): (a) Yes, in a
rented building, as a condition by the
landlord who supplied the air-
conditloning units to look after his
very valuable personal furniture,

(b) The actual position ' in the
building, said to consist of 25 rooms,
is that in reality, there are two large
reception rooms, two medium-sized
halls through which one has to go to
the other parts of the house, an office
room, a master bedroom with a dres-
sing room, five other bedrooms, a
glazed verandah and other ancillia-
ries.

(c) It is not customary to identify
either the Embassy or the Ambassa-
dor because it would cause consider-
able barr t to Goverr t
in the country concerned.

(d) Government has had to renew
the lease of this house for another
vear, because rentals for much smaller
houses, completely unfurnished, are
higher than the rent now paid for
the furnished house, because the
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house in guestion was made available
to the Indian Embassy as a special
concession by a landlord living out-
side the country.

LD.Cs. in Ordnance CoTps

3518. Shri Vishwa Nath Pandey:
Will the Minister of Defence be
pleased to state:

(a) the tota] number of Lower
Division Clerks in the Army Ordnance
Corps as on the 31st December, 1965;

(b) the number of Lower Division
Clerks in the Army Ordnance Corpa
who were drawing maximum of the
scale as on the 31st December, 1065;
and

{c) the number of Lower Division
Clerks who are likely to reach the
maximum of the grade during the
next two vears?

The Minister of State in the Minls-
try of Defence (Shri A. M. Thomas):
(m) 3982

(b) 2208,

(¢) 156.

Sale of Jeeps to M.Ps. and M.L.As,

3519. Shri Vishwa Nath Pandey:
Will the Minister of Defence be
pleased to state:

(a) the number of jeeps which have
been sold to the Members of Parlia-
ment and Legislatures of wvarious
States from Military Vehicle Depots
at various places in India;

(b) the rate at which these jeeps
are sold; and

(c) the total amount collected by
Government through sale of such
vehiclea?

The Minister of State in the Minis-
try of Dofence (Shrd A. M. Thomas):
(n) 483 upto 28th Februsry, 1088

(b) and (c). The rate varies from
Rs. 5,136 to Rs. 0,850 according to the
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make, model and oondition. The
amount collected by sale of the 483

jeeps is Rs. 34,05,156.
AILR. Stations in Mysore

3520. Shri Linga Reddy: Will the
Minister of Information and Broad.-
casiing be pleased to state:

(a) whether it is a fact that the
Radio listeners are on the increase in
Mysore State;

(b) whether the Government of
Mysore has represented for 3 more
ALR. stations recently for Davan-
geri, Mangalore and Gulbarga; and

(c) if 80, the reactlon of Govern-
ment thereto and the action proposed
to be taken?

The Minister of Information and

Broadcasting (Bhri Raj Bahadur): (a)
Yes, Sir.

(b) and (c). The Government of
Mysore requested for a new station
in Mangalore and for the increase in
power of the transmitter at Gulbarga.
The position is as follows:

Davanagari is already receiving a
good service from the medium power
transmitter at Bhadravathi.

At Gulbarga, installation work I1s
already in progress and the Centre
is expected to go into service during
the current financial year.

The Draft Fourth Five Year Plan
provides for setting up of another
medium power Radio Station in
Mysore—location may be at Manga-
lore.

Ex-IN.A. Personnel

1521, Shri Firodis:
Shri Hari Vishnu Kamath:
Shri Mohammed KoYa:

Will the Minister of Defence be
pleased to refer to the reply Jiven to
Unstarred Question No, 2494 on tLhe
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21st March, 1966 and state the num-
ner of the ex-I.N.A. personnel who
will be benefited under such ad hoc
grants?

The Minister of State in the Minis-
iry of Defence (Shri A. M. Thomas):
13,738 persons have applied for and
will be benefited by the grant of the
financial relie! sanctioned to the ex-
LN.A. personnel (that is, officers and
men of the Indian Army and of the
Hong Kong and Singapore Royal
Artillery). 284 other persons ave
cligible for the similar financial relief
which has been sanctioned to ex-State
Forces personnel who joined the INA.

As regards ex-INA personnel who
were disabled and the dependants of
those who died while serving with
the INA, about 615 persons were paid
lump sum awards in 1249. The deci-
sion Lo pav further lump sum awards
in those cases will benefit such of
these persons as are Indian Nationals

and were alive on 24th December,
1964,

Atomic Plant at Madras

3522. Shri Yashpa] Singh:
Shri Shree Narayan Das:
Shri Muthiah:
Shrimati Rennka Barkataki:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri M. Malalchami:

Will the Prime Minister be pleased
to state,

(a) whether it ig proposed to set
up an Alomic Plant in ecollaborution
with France in the Madrax Stare:

th) if so, the details of the agrev-
ment; and

(e) the cost at which it
erected?

+ill  be

The Prime Minister and Minister
vl Atomic Energy (Shrimati Indira
Gandhi): (a) As stated earlier in the
House, the proposed atomic power
station in Madras State wil]l be set

APRIL 11, 1066
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up mainly by Indian engineers utilis-
ing the basic designg obtained from
Canada under the Technical Co-
vperation Agreement concluded by the
Department of Atomic Energy with
Atomic Energy of Canada Limited.
Negotiations with the Government of
France for a loan to cover the cost
of imported items for the Station are,
however, in progress.

(b) Does not arise.

{¢) The estumated cost is Rs. 60
crores, but is subject to revision on
account of appreciation, increased rate
of customs duty, changes in the design
of the plant, etc.

N.C.C. Cadets in Orissa

3528. Shri Ramachandra Ulaka:
Shri Dhulesswar Meena:

Will the Minister of Defemce be
pleased to state:

(a) the total number of N.CC.
Cadets (both senior and junior Divi-
sions separately) at present in Orissa
State;

(b) the number of girls in each
division;

(c) whether the scheme has been
made compulsory in all the High
Schools and Colleges of Orissa State;
and

(d) it nmot, the reasons therefor?

The Minkster of Biate in the Minls-
try of Defence (Shri A. M. Thomas):
(a) and (b). On the 31st March, 1966,
the authorised strength of NCC Cadets
in Orissa and number of Girl Cadets
in each Division there, was as follows:

Semior Division N.C.C. Junior
Divwion N.C.C.
Total number of
NCC Cadets
(Boys & Girls) 26,600 41,000
Number of NCC 1,200 3,000
Girls Cadets

(c) and (d). The NCC training 1s
compulsory only for eligible male
under-graduate students in Colleges
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and Universities throughout India
including Orissa State. NCC is not
compulsory in High Schools, How-
ever more opportunities of joining
NCC Junior Division are being pro-
vided to High School students by ex-
panding the Junior Division.

N.C.C. Training at Kamptee

3524, Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

W1 the Minister of Defence be
pleased to state:

(a) the number of officers from
schools and colleges in Orissa who
took their N.C.C. training at Kamptee
(Maharashtra) this year; and

(b) the tota] expenditure incurred
by Government for the purpose of
training these officers from Orissa
State?

The Minister of State in the Mimis-
try of Defence Productlon (Shri A M.
Thomas): (a) 38 during 10965-86,

(b) The Central Government runs
the N.C.C. Officers Training School
Kamptee which gives pre-commission
and refresher traiming to N.CC.
officers from all over the country. It
is not possible to give, separately, the
expenditure incurred by the Central
Gowvernment on training officers from
a particular State. The State Gov-
ernmment incurs expenditure on the
TA and DA of these trainees. It is
estimated that Orissa Government
would have spent Rs. 11,785 on these
items for the 38 officers tralned n
1965-686.

mﬂ-ﬁﬂm
Republi

3525. Shri M. Bampure:
Shri Firodia:
Shrimati Remuka Barkataki:

Will the Mirister of External Affairs
be pleased te state:

(a) whether be had talks with the
German Democratic Republic Delega-
tion om the 25th March, 1968; and

. 1888 (SAKA)

Retrechment in
Reghonal Food Dhréctorate
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(b) if so, the nature of the talks
held and the outcome thereof?
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The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b} The G.D.R. delegation headed
by Dr. (Mrs) Margovete Wittkowski
the Deputy Chalrman of the Council
of Ministers of the German Demo-
cratic Republic had talks with the
Foreign Minister on 25th March, 1966
on subjects of mutual interest. The
talks were helpful in understanding
each other's point of wview.

Allotment of Land to Servicemen

3526. Shri Gulshan:
Shri P. H. Bheel:

Will the Minister of Defente be
pleased to refer to the reply given Lo
Unstarred Question No. 2204 on the
12th April, 1965 regarding land for
Jawans and state how many service-
men have so far been allotted land
by State Governments (State-wise)?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
The information is being collected
from the State Governments and will
be laid on the Table of the House
when received.

12 hrs.

CALLING ATTENTION T A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED RETRENCHMENT OF WORKFRS
emPLOYED UNDER Resronar Fooo
DIRECTORATE

Shri Suremdranath Dwivedy (Ken-
drapara): [ call the attention of the
Minister of Food, Agriculture, Com-
manity Development and Cooperation
to the following matter of urgent pub.
lic importance and request that he
may make a statement thereon:—

retrenchment  of about
employed under

The
16,000 workers
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[Shri Surendranath Dwivedy]-

Regional Food Directorate of the
Government of India”

The Minister of State In the Minis-
try of Food and Agriculture (Shr;
Govinda Menon): It is not a fact that
retrenchment of 16,000 employees of
the Regional Directorates of Food
under the Department of Food is
taking or going to take place....

Shri Nath Pal (Rajapur): It is a
long statement,
Bhri Ranga (Chittoor): Let him

make the statement.

Shri Hari Vishnu Kamath (Hos-
hangabad): We have already got the
statement. '

Shri Nath Pal: We have got it
already. We can put questions now,

Mr. Speaker: In that case the hon.
Minister need not read it out. He may
lay it on the Table of the House,

Shri Govinda Menon: I lay the
statement on the Table of the House.
[Placed in Library. See No, LT-6016/
68].

Shri Surendranath Dwivedy: I am
glad that in the statement it has been
mentioned that those employees who
will not opt for the Food Corporation
of India would bave the right to remain
in the Department; if ultimately they
are retrenched, other alternative em-
ployment would be provided to them,
and Government would try for it. At
the same time, since the functions of
the Food Directorate are being trans-
ferred to the Food Corporation, may I
know whether Government are going
to suitably amend the Food Corpora-
tion Act so that those employees who
opt for the Food Corporation will have
their continuity of service, and other
rights, privileges and security of ser-
vice protected, since they are regular
Government servants, and they will
not be asked to resign and there may
be no disruption of their service in
the meantime?

APRIL 11, 1986 Regional Food Direc-
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Shri Govinda Menon: A demand of
this nature was made at the time of
discussions on the 19th March between
the Food Corporation and the em-
ployees. The matter is  being
considered. But Government would
be prepared to guaraniee that
all the present conditions of service
including the right to pension will be
available to all the Government em-
ployees when they are absorbed in the
Food Corporation. How it should be
arranged is a matter which is being
considered.

Shri Surendranath Dwivedy:
about continuity of service?

What

Shri Govinda Menon: Continuity of
service and also seniority would be
protected,

Shri Nath Pai: This statement, I
would submit, -knowing how Minis-
terial statements normally are, is not
particularly a bad one. But I should
say that there are some disturbing
anomalies or ambiguities jn it. At
page 2 of the statement, the hon.
Minister has stated:

“The Corporation has agreed to
take into its service such of the
employees as are willing to accept
employment in the Corporation on
the terms and conditions which
will be prescribed in this behalf”.

Just a little while ago, in reply to the
question raised by Shri Surendranath
Dwivedy, the hon, Minister had stated
that the existing conditions under
which they took employment under
Government would be honoured. But
the written statement says that the
conditions will be prescribed. What
is the exact positlon? May I have a
categorical guarantee, on what the
hon, Minister has just mentioned, that
such benefits, such rights and such
interests as they today enjoy shall not
in any way be impaired when they are
transferred from the Department to
the Corporation, and if necessary, the
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Food Corporation Act will be suitably
amended to allay this anxiety on the
part of the employees?

8hri Govinda Menon: The intention
is that, but it is not considered neces-
sary that the Act should be amended
for the purpose.

Shri Surendranath Dwivedy:
how does he propose to do it?

Then,

Shri Nath Pai: In the statement he
says they are considering it, and now
he gays it is not necessary.

Mr. Speaker: They do not think any
amendment of the Act is necessary,

Shri -Nath Pal: Which is the final
thing, the written statement or the
reply, because there is a contradiction?
1 do not want to waste time. Mr.
Menon is a very clever man He
should see that there is a contradiction.

Mr. Speaker;: He will be grateful
for the compliment, but now he should
answer.

Shri Nath Pal: Or Mr. Subramaniam
may answer.

Shri Surendranath Dwivedy: In the
statement they say that they are dis-
cussing matters with the Food Corpo-
ration employees for the amendment
of the Act if it is considered necessary.
But have you considered this matter
from all aspects?

Shri Govinda Menon: The matter
is being considered. At the time ol
discussion what The employees wanted,
their representatives wanted, was that
the Act should be amended. The
matter is being considered. The pre-
sent thinking is that without an
amendment of the Act, all these bene-
fits can be secured to the employees.
The intention of Government is that
none of the present benefits which the
employees are having should be lost
to them.

Shri Nath Pal: The compliment had
its desired effect!

Regional Food
Directorate (C.A.)

Shri Harli Vishou Kamath: There Is
another ambiguous statement here at
page 3 which says:
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“....each employee would be
asked to indicate in writing whe-
ther he agrees to serve the Corpo-
ration on the specified terms and
conditions or whether he opts not
o go over to the service of the
Corporation but to stay on in the
service of the Department for such
time as the Department may need
his services."

Has the Government already asked all
these employees to indicate their
option in this matter, have the Gov-
ernment asked them to resign from
their present jobs, and has any dead-
line been set for this kind of action?

Shri Govinda Menon: No, Sir. No
such dead line has beén laid down
pending settlement of the terms under
which they would be taken in, What
has becn done now 1s that when a
certain item of work which is now
done by the Directorate is taken over
by the Corporation, the staff required
for that purpose are automatically
taken in under “foreign service"
conditions,

8hri Hari Vishno Eamath: Without
break of service?

Shri Govinda Menon: Without break
of service. The idea is that we should
evolve rules under which, without
break of service, without loss of any
right, guaranteeing to them pensionary
rights, they could continue, but the
representatives of the employees, in
their anxiety to see that their security
is most pucca, wanted that this should
be provided by an amendment of the
Food Corporstion Act. That is not
deemed necessary. I want to state
here categorically that the intention
of the Government is to see that these
employees do not lose all theése bene-
fits.

Shri Sorendranaih Dwivedy: Why
are they asked to resign then?

Mr, Spoaker: Papers to be laid.
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Dr. M. §. Aney (Nagpur):
to put one question.

Mr, Speakier: Papers to be laid.

1 want

1210 hrs.
PAFERS LAID ON THE TABLE

NOTIFICATION UNDER THE PREsSS .ND
RecisTraTION OF Books Act

The Minister of Infermaiien and
Broadeasting (Shri Ra) Bakasdwur): Sir,
1 beg to lay on the Table:

(1) A copy of the Registration of
Newspapers (Central) Amend-
ment Rules, 1966 published in
Notification No. GSR. 304 in
Gazette of India dated the 5th
March 1966, under sub-section
(2) of section 20 A of the Press
and Registration of Books Aet,

[Placed im Library. See No
LT-6018/66].
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(2) A copy each of the following
Notifications under sub-se:tion
{3) of section B of the Cinemato-
graph Act, 1952:—

(i) The Cinematograph (Censor-
ship) Fifth Amendment Rule,
1968 published In MNotification
No. G.SR 235 in Gazette of
India dated the 12th February,
1968,

(ii) G.S.R. 236 published in Gazette
of India dated the 12th Feb-

1967. [Placed in Library.
See No. LT-6017/86].

12.11 hrs,
DEMANDS FOR GRANTS—contd.

MinisTRY of PETROLEUM AND ClEMI-

cALs—contd.

Dr. U Mista (Jamshedpur): We
submitted some adjournment motions.

Mr. Speaker: [ have not allowed
it ... (Interruptions).

Shri P, K. Deo (Kalahandi): The
Chief Minister has threatened to
resign.

Mr. Speaker: They can write to me.
Now, we shall take up the discussion
of the next item. There are still 4
hours and 5 minutes for these
demands. That means these demands
would .onclude at about 415 p.m.

today. Shri Mohan Swarup—absent.
Shri Kashi Ram Gupta . .. (Inter-
ruptions) .,

Shri Kashi Bam Gupta (Alwar):

8ir, my first observation on this report
is that this has been prepared in a
very rough manner and especially
about oil, the estimates do not show
how we could arrive at the correct
For ple, they say
about the public sector refineries that
the tota] tonnage that would be avail-
able in the year 1088 may come to
roughly 12 million tonnes, The esti-
mate for the private sector at present

Yuai
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is 8.2 million tonnes. The Minister
should let the House know how he
expezts the private sector to expand
before 1988. About Cochin refinery,
nothing is mentioned whether there
will be collaboration with any foreign
firm or not. Similar is the case with
Haldia. In the absence of complete
and full facts and figures it is very
difficult to arrive al correct conclu-
sions. The policy of the government
should be that the private sector
should not expand much more than
the public sector. But the pace of the
public sector does not show any results.
Now, [ come to the distribution
system of this oil. Black marketing
is going on in the light diesel cil and
in the crude oil. It is not an ordinary
black market; black marke'ing is to
the tung of 30-40 per cent above the
price flxed by the government and
the company. Day light black
marketing is going on. It has become
a chronic disease and I want to know
whether the Minister has taken any
serious step to stop thesc malprac-
tices. As this oil is used by the small
industries and cultivators it is they
who suffer most and the hon. Minister
shoulg look into this.

Then there is the question of petrnl.
Indian refineries are functioning in
such a way that there is an inibalance
in their production; petrol is in
excess. The Government har not
given any indication as to how it is
going to deal with this extra produc-
tion of petrol, because the more we
produce, the greater wil] be the
quantity of petrol, and by ‘he end of
the fourth Five Year Plan 1ths
problem may become enormous.
Therefore, the Government should
give a clear indication as to how thay
are going to deal with thig prcblem;
if they can find an export market for
it or whether they want to ccnsume
the petrol internally by having morn
trucks which can be run on petrol.

Now, 1 come to the question of
fertilisers. The other day. Shri K 1.

dation of the Presid

" *Moved with the
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[Shri Kashi Ram Gupta]

Malaviya gave some information
which the Government ought to make
clear; whether the private sector
that will be allowed to run the
fertiliser factory will be in collabora-
tion with the Government or whether
it will be purely a private sector
factory of the foreign capitalists.
Another point that we have to see
here is that this is a problem which
18 not only to be seen from the point
of view of ideology. I want to know
one thing for certain; I think that
the public sector fertiliser factories
which are run up till now are having
a knowhow which is an old one, and
that is the main reason for the
higher cost of production. Therefore,
the question is whether the Minister
has been able to have this knowhow
from other countries alsp or not, and
whether Russia and such other
countries which run public sector
industries are able to give us such a
knowhow as wil] result in our cost
of production becoming low, or
whether it is only American capital
where advantage is taken of a high
technology and, if so. what is the
reason that our technologists have
failed to catch up to that point. That
is the main problem. Before finalis-
ing any deal in the private sector, the
Government’s duty is to let the
country know aa to how far they have
failed to catch up on this technology
to that standard required. At present,
the position is that those people who
will be allowed or who will be able
to get licences up to 1967 and start
factories will be allowed to have their
prices fixed for seven years. There
is a fear in the mind of the people
that this wil] affect our national
policy in a bad way. But 1 do not
think that that fear is based on any
valid ground. What we have to see
is, not whether this fear is based on
any ideclogy or on any politica!
views, but whether this fear 1; based
on our economic situation. If. as is
nlleged, they will be able to have a
higher rate of profit, let them have it,
but the question is whether they will
be ab'e to plough back the =apital or
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will have a free export of their
earned income to their own country.
That is the crux of the problem.
Therefore, if our agreements are such
that the flow of capital will be utilis-
ed or ploughed back in this very
country, then, there can be no harm
in it. But, it it is taken out of this
country, it will be a permanent drain,
and therefore, that point has to be
looked into.

Another factor that has to be
considered is about the prices that
may have an effect on the economy
in the long run. It is feared that they
wil] be able to cut down the prices
very badly and we may have to
subsidise our factories for that
purpose. Why should they cut down
the prices? What is the idea behind
it? It they have their own factories
in our land here and when our
Government is powerful enough to
see to its own legitimate interests I
do not think that that fear can be
takep ag a very serious problem in
the near future. But what I want to
know is, why thig private capital has
been allowed and is asked for
instantaneously and why our policy
had to be changed after such a long
period of experience in fertilisers.
Naturally, the Government has failed
to let this House and the country
know the main reasons for this. How
are we going to catch up in future?
The question is whether the Govern-
ment is going to allow them &any
patent rights here so that the process
cannot be copied by us, or, whether
there'is no patent right and we are
able to have similar process of aur
own. In the latter case, our cost of
production will also come down and
that may be a source of help to us.
Therefore, this is a technical subject
which hag to be looked into from all
these points of view, and not merely
from the point of view that because
private capital {s coming, our public
sector will be jeopardised.

Another aspect is the distribution
system of fertilisers in the country.



10267

At present the system is hopelss and
people have been asking for a change
in the system. If it is to be reorgans-
ed, naturally, we have to consult
those who are coming in for regarding
their marketing policies. The main
point is whether al] these firmg to
whom licences are given are going
to have their own pool or they will
be dealt with separately. If they are
going to be dealt with separately,
there is not much difficulty. But if
they pool together and want ‘o
threaten the public sector so far as
competition is concerned, necessary
measures wil] have to be taken, Even
then I do not think we will be able
to cope up with the demands, unless
and until we simultancously encourage
our indigenous manuring and the gas
plant system and coordinate our
policy along with that. At pre-
sent, it is shameful on our part
that we have not been able to
work our gas plants as we wish them
to do, and we are not taking keen
interest in them. 1 have been to
some farms and they told me that if
the gas plant system is made success-
ful on a large scale, naturally the
demand for chemical fertilisers will
not be so much and the resulis too
will be much better, because along
with the manure coming out of the
gas plant the fertilisers can improve
the soil in a much better way than
if they are used alone. There is the
fear that if they are used alone, they
may be in excess and the land may
be wsffected by chemical action.
Therefore, while considering our
fertiliser production policy and pro-
duction targets, we must not luse

. zight of this factor of manuring. 1f
that system is encouraged, our fuel
problem will also be solved and we
will have manure also.

We may have the manure, bul
what about gur cropping? At present
people do not use the fertilisers ‘or
food production, but they use it for
cash crops. If our policy is not
linked up with the distribution for
cropping system, there will be trouble,
The minister may say this has
nothing to do with his ministry. But
my yiew is that fertiliser production
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is connected with both his ministry
ang other ministries. So long as there
is no coordination, we will nat be able
to gchieve the desired results.

In conclusion, I would like to say
that if we want that our oil policy
ang fertiliser policy should succeed.
we should have a coordinated sffort
between all the respective ministries
concerned and & plan should bYe
evolved out of thal. That can be :he
only way to solve the problem.

Shrimatl Renuks Ray (Malda): Sir
a great deal has been said about the
controversial isaue of the arrange-
mentg for fertiliserg that the govern-
ment have made recenily. Some time
back we realised the necessity for
creating 4 demand for fertilisers in
the country, a consciousness for it
But it jy a very tragic state of affairs
that the strategy of our planning has
been such that we have not been able
to meet that demand when it came.
That is Iragely because in the second
plan fertiliser production was left
out of the core. 1 do not undenttand
why we cannot have better planning.
That is one of the reasons why now
we have to go in for a policy which
is certainly not one which I am gure
the government itself would have gone
in for, but for the fact that somehow
or the other we must have fertilisers
produced in ‘this country. The pro-
duction of fertilisers in the country
is of paramount importance for increa-
sing agricultural production. Thus
we are conceding points regarding
fixaton of pricey and distribution to
foreign private ail companies which
we should not have done. It is mow
a matter of crying over gpilt milk,
but I am saying these things because
the'e have come as & result of our
wrong strategy, our not having set up
fertiliser planls when they should
have been, Today the need is para-
mount. The need was there even
eariier, but today we are facing 2@
very difficult situation and therefore
Government ig claiming that difficult
siluation as a reason or going in for
every kind of method by which maore
and more fertilisers can be produced
in the country.
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[Shrimati Renuks Ray]

1 want now to refer to the very un-
happy and tragic occurrenceg that
have taken place in West Benga] re-
cently and for which, 1 think, the
trigger was set into motion to a large
extent due to the lack of kerosene oil
and a proper policy for its distribution
I have been round the distriets re-
cently and I have definitely come to
this conclusion that it is largely due
to the fault of the public rector enter-
prise, the Indian Oil Corporation, as
weil ag some of the private sector
companies who produce oil in the
country, like Caltex, Burmah-Shell
and others, that the distribution of
kerosene oil in the country, particu-
larly in West Bengal, has gone wrong.
A wrong impression has been given—
1 do not know who is responsible for
it, but it hag been done deliberately
it seems—that the Government of
West Bengal was responsible for this.
The distribution of oil is done by the
agents of the Indian Oi] Corporation,
which is a public sector enterprise. 1
am very much in favour of the pubiic
sector, and I think it is very wrong
to have brought ths organisation into
diarcpute in this manner. There are
very grave allegations regarding the
distribution machinery, about tho:e
who distribute oil. about many per-
sons having made profits in this or-
ganisation, among those who  are
agents for the distribution of eil.

Sir, it may be pointed out—it has
been said and therefore I want to
make this point clear—that a cir-
cula: was sent to the Government of
West Bengal about their taking some

APRIL

part in the distribution of oil. The
West Bengal Government, if they
take over the distribution, must

necesarily have the agency. They
had written repeatedly for clarifica-

tion to the Government of India
about it but had not received any
reply. As you know, the Govern-

ment of West Bengal at least has to
ity record that it does not fight shy
of rationing and distribution, Ewven
in regard o sugar it rationed distri-
bution of sugar a long time back. It
is not allergic as some govermnents
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may be, tor going in for rationing
and  distribution. Unfortunately,
these points were not cleared up.

Another thing that occurred was
there was, at the same time acute
short supply. It is short supply, of
course, which lead: to all these
things going wrong. What happen-
ed in January was, only 12,000 kilo-
litres of kerosene oil was given. In
February, 20,000 kilolitres were
given. This i* much lower than
what the Government of India them-
selves concede they were willing to

give. In March this has come wup
fucther, but even then it i: not wup
to the quantity promised by the

Central Government,

The Minister of Petroleum and
Chemicals (8Shri Alagesan): We are
just now giving 30,000 kilolitres.

Shrimatl Renuka Ray: Even in
February they gave only 20,000 kila-
litres. Even this 30,000 kilolitres is
below the requirements and  what
was promised before. The Govern-
ment of We't Bengal also has come
into the picture now. They have
started coming into the picture from
towards the end of March. From lst
April they have rationed the commo-
dity and undertaken the distribution
of kerosene oil. Had it all been given
to them earlier and these poinis clear-
ed up in time and the supply incre-
ased then, perhaps, this sorry statc
of affairs would not have arien. 1
am one of those who condemn out-
right violence and sabotage and de-
liberate planning for these things.
But, nevertheless, I am one of those
whn believe, and I am sure &veryone
in this House believes, particularly,
the Treasury Benche-, that the legi-
timate grievances of the pkople
which arise must be dealt with as
quickly as possible and effectively.
('nterruption). [ am talking about
the sabotage that took place recently
in Calcutts. and some other places.
These sort of thing: are to be con-
demned. But when a legitimate
discontent garises out of a grievance
which is not attended to on time. I
do feel that it js very necessary that



16271

we see to it that such things do not
happen.

This Ofl Corporation in a public
sector enterprise and in spite of it
being so, there is still to a large ex-
tent, a lot of bureaucratic control.
What is kmportant here is that there
are allegations against the distributors:
I hope, whateve- bappens mow, such
distributors are removed. Not only
a littie more: quota of ‘oil is given
but at least ‘a minimum amount per
capita of kerosene oil should be given.
I hope the minimum quantity is-

ed should be adhered to and that the °

distribution machinery, now that it
has been taken over by -the Govern-
ment and they have shown that it is

able to do it as they-havie- done im -

sugar and in other things, will be bet-
ter now,

‘Now, I want to ssy something about
the oi1 refinery that is to be set up at
Haldia. T know that it is incloded in
the Plan. But I have heard whispers
that theve is a chance that this might
would reilly like to

{1
§i
i?i;?
L
b
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£

already been set up. There-
g1l basis, this public
of oll refinerles in

d be a financial suc-
comes. The area which
cover iz one which has

“Ruhr” of India and
the spring bomrd of the
compiex qnd sssure ity
fty. "As such, the Minis-
‘1 am sure, recognises the
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for getting on ‘with the refinery -
; " “imotherky
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1 hope he Wil give

qhya

and the aid of the concerned Minis-
triea so that 'he can go-zhead with it
without any diffficulty.

In this conrcction, I may state that
there¢ showld be no dificulty regerd-
ing the fucelgn exchange because the
French 2s well gs the Kuwait people
have agresd lo supply the crude ofl
on shori-term crecits and this could
be covered hy their own credit of
foreign exchange. Ruwmania has agree-
ed to put up a plant on rupee pay-
ment basis, 1 am one of those people
who believe that we sheuld cut down,
as far as it becomes possible, on large
«capital expenditure, But this is net
such a large one. Besides it is essen-
tial, ps I have already sald, f8r grow-
th and if Haldia refinely ocomes up
and functions well. it will be able to
cover the cost of the uneconomic na-
ture of the gihen refineries in the re-
gion becaus®.of shelr wrongly selected
sites. Y

1 wint to congiatulate this"Miniatry
gfter having pointed out all the things
on ‘which, 1 hope, the Minister will
take action, for having gone ahead so
well with the oll explorstion policy.
Tt has gone on smoothly on the whole
and 1 must say that the off-shore pos-
sibilitles of ofl in the Bay of Bengsl
Which T iinderstand, they are how go-
ing tq explore s something which is
good. 1 understand ‘that ‘the Soviet
estimate also suggests that proipects
in 24-Parganes in West Bengal wre also
good snd 1 am sure the exploration
will be continued.

One word more sbout the Minister.
He is very able and copscentious and
these matters
which 1 have, ralsed here proper con-
sideration and that the things which
have gone wropg will not so wWrong
again,

Mr, Speaker: Then alone he lg sble
und competer.,

Shri’ V¥ sudevan Nak tmbu‘!:;
purhad: B . Sweuke:a ﬂ:’, as at -
very gitsh {1, shou

ion @b erpm fving & €'ep-
Union M_Ig:ﬂe?t fu'l'; rgu il

P
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[Shri Vasudevan Nair]

important Ministry. I am v.ry clear
in my mind that this Ministry should
have a Cabinet Minister o preside
over it. There are wvery important
policy matters. If by my suggestion
Mr. Alagesan himself gets a lift, I
would be very happy. But anyhow
the point is that the Ministry should
be locked after at the highest level.

Coming te the most controversial
issue of the time, the fertiliser con-

troversy, I should like to add my
voice to the voices raised from the
other side of the House specially

against the revised fertiliscr policy.
According 1o us. this revised policy is
harmful to us, is dangerous and is
anti-national in character. Mr. Mal-
viva who initiated the debate was
talking aboul socialist principles. He
was worried that the changes in the
fertiliser policy mean a negation of
the socialist principles to which this
Government js supposed to adhere.
We are not so much worried gbout
that because none of us has any illu-
sion that this Government is going
to bring socialism in this country. We
never have that illusion. We will not
have that illusion in future as far as
this Govermment is concerned. But at
least a Congress Government was ex-
pected to withhold the national inter-
ests and from that point of view we
are really worried about the changes
that have taken place in the policy.

The policy initiated jn the very beg-
Inning was that the fertiliser indus-
try should be totally in the public sec.
tor. Then, in 1960, they chose to
change that policy to a certain extent
Now, there is again another erosion
and they argue that because we are
in dire need of fertiliser, as the spea-
ker who preceded me pointed out,
we should somehow get it. This is a
very dangerous argument. The Fin-
ance Minister was relying entirely on
hig logic while replying to the debate
on the Budget discussion when he tri-
ed to justify this dirty deal. Now, if
that argument is taken for granted.
Where will we go? In my language
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there is a saying which means: Simply
because there is dearth of women, you
do not marry your sister. That is a
saying in our language. I think the
Government should always have some
ideal before it. Even g Congress Gov-
errment can have a little amount of
idealism before it. I think that is
very necessary. What has happened
after this? What have they gained
because of this deal? The Govern-
ment, Mr. Alagesan himself, T am sure
if ‘he chooses, to tell yg that even
after this policy, due to a lot of pres-
sure from the private capitalists and
from the American Government and
other agencies, even after the accept-
ance of this new revision of policy, no-
body is coming forward with offers of
collaboration, with offers of establish-
ment of fertiliser plants,

12,40 hrs.
[Mr. Depurv-SPeEarEr in the Chairl

And we have our experience of Dur-
gapur and Cochin. Government wisely
took the decision to go forward with
Durgapur and Cochin fertiliser pro-
jects without this kind of foreign col-
laboration. T should congratulate the
Government on that decision and our
suggestion is, “you take that path of
Durgapur and Cochin; adhere to that
path of Durgapur and Cochin" There
may be some difficulties but the Gov-
ernment should remember that the
foreign private capital interests and
the United States aid agencies are very
particular of getting concessions, es-
pecially in this field because they are
far-sighted—and our Government
should also be far-sighted—because
in a country like India, a vast country
with a rurzl population, essentially an
agricultural country. fertiliser is going
to be a gold-mine in times to come.
It is precisely because of that, they
are trying to pressurize the Govern-
ment to the maxmum on this parti-
cular score and they are succeeding to
a certain extent. We want the Gow-
ernment to resist this pressure, stand
firm and erect and have some back-
bone as far g3 thiy issue is concerned.
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The rea] issue on which they are now
pressurizing is that of controlling the
management. The Government has a
well  established, policy of having
majority shares in industries having
foreign collaboration. I want to know
whether the Government are pow
going to give in. They are really
giving in ang there are reports about
that. As far as the Madras projectis
concerned, the endevour of the Ameri-
can collaborators is to push out the
Iranian oil company, for example, go
that they get the real managing con-
trol of the project. Those reports are
not correct. I want to pget an assur-
ance from the Minister that those re-
ports are not correct. Similarly a lot
of news is appearing about the petro-
chemical complex in Gujarat What is
standing in the way as far as the final
agreement is concerned? On that I
should like to get an explanation from
the Minister.

Due to lack of time, I now pass on
to the next point. pnamely kerosene.
The kerosene crisis, I should call it,
is =till continuing in spite of the fact
that the Minister claims that the sup-
plv position is quite all right. He has
statistics to show that our demand for
the last three or four years was
200.000 tonnes and the supply has
been almost equal to the demand. It
is because of that fact, be agrees that
there should be control in distribution
and control in prices, but he depends
there again on the mercy of the
private oil companies. Now there Ir
a quota for different States, but the
State Governments have to depend on
the mercy of the private oil com-
panies.

Shrimati Renuka Ray: That i {rue.

Shri Vasudevan Nalr: That ls the
whole crux of the matter. So, accord-
ing to us, the Minister may not
agree, but the real solution is that the
T10C should take over the entire stock
of kerosene from the foreign oil com-
panies at the ex-installation prices and
the 10C should have proper distribu-
tian machinery. As things stand at
present, the I0OC is really helpless
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They did a good job last year when
the private oil companies failed the
country.

Then I will try to introduce a small
issue conner~ted with this. What has
happened to the manufacture of 4
gallon tins? We have received some
reports that, as far as Cochin is con-
cerned, where the three oil companies
are functioning, during 1965 they have
cut down very much the manufacture
of 4-gallon lins; some of them have
stopped the manufacture completely
and the tin plates which they had
from the Government have beep sold
out by them to others. This will
create a lot of problems as far as dis-
tribution inte the interior areas is
concerned. I should like to know
what the Government is going o do
in this regard. In Cochin itself, if the
manufacture of 4-gallon tins s
stopped completely by the private oil
companies, the problem of retrench-
ment will also arise and that would
be another headache. 1 want the
Minister to lock into that question also
and give an explanation, a clarifica-
tion, as to what Is happening about
the manufacture of 4-gallon tins,

Shri Joachim Alva (Kanara): Why
8o far as Cochin is concerned?

Bhri Vasudevan Nair: It is there
everywhere. 1 talk about Cochin
because I come from that place.

8hri Ravindra Varma (Thiruvella):
Cochin is nearer.

Shri Joachim Alva: The CPWD does
not give petrol pump sites to the
Indian o0il companies but give to
foreign oil companies.

Shri  Vasudevan Nalr: Because
there is very little time, | should like
the Minister to listen to some of my
questions so that I get some explana-
tions on those questions when he
replies. Here again they mainly
relate to problems concerning my
S'ate.

1 should like to know what they
are going to do with that case of
abortion of phyto-chemical plant
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[Shri Vasudevan Nair]
which was to come up. The Govern-
spent Hs. 30 lakhs on that for noth-
ing.

An hon. Member: Rs. 32 lakhs.

Shri Vasudevan Nair: Can you think
of a Government which plans in such
4 haphazard an irresponsible manner
that they declure that they are going
to start a plant; they acquire land;
prople are evicted; about Rs. 30 lakhs
are spent and thep they fing out that
that project is not feasible? We were
told in the Kerala Consultative Com-
miltec meeting that there may be
vome olher plant put up in that site.
1 want to know something about that
question,

What special steps are taken to
supply power 1o the fertiliser fuctory
at Alwaye? That again is a muadie.
At the time when fertiliser is so much
needed in this country, you should
know thut one of our plants is com-
pletely closed down due to lack of
power and the Manager of the FACT
tells usg that already ti.ey have losl
Rs. 2} crores. The facltory is com-
pletely closed and the loss is Rs. 2}
crores, I want to know from Mr, Ala-
gesan as to why he vould nul request
the Chief Minister of Madras, Mr.
Baktavatsalam, to spare some power
for the fertiliser plant al Alwaye. It
is not only a Kerala problem, we
want fertiliser for the whole country.
What is he going to do? When will
it reopen? Will it reopen at all in
the month to come? What are the
steps taken to implement the recom-
mendations of the Committee on
Public Undertakings to have a
research luboratory at Udhyog Man-
dal? There are a number of factories
undey the aegis of this Ministry in
that particular area—the FACT, the
chemical faclory and other factories.
The Public Undertakings Committec
have recommended that a research
laboratory may be established in that
area 1o help all those factorics. !
should like to pet some clarification
on this subject.

APRIL 11, 1066

D.G. (1966-67) 10278

The hon. Minister, while replying
to some debate ip the other House on
the Cochin oil refincry report, refer-
red to the guestion of the threat of
retrenchment of employees working in
the private oil companies. It is a
continuing problem it is not a new
maotter. In the name of wvoluntary
retirement, so many wel] experienced
employees are thrown out every day
from these companies. Betweep 1860
and 1965, the tolal number of people
employed in the three major oil com-
panies came down by 253 per cent.
The Government have received a
report from the Tripartite Committee;
they went into that question. The
managements of these oil companies
have given a dissenting note and the
Minister said that it was as big as the
report itself. The Committee has
come to certain conclusions. They
have said that this has to be stopped;
this has to be put a stop to; the tom-
panies have no justification for such
retrenchmeni because their business
has gone up, their profits have gonc
up; their marketing apparatus has
gone up and they are recruiting new
people. T should like the Minister to
tell us something about this. How
can this happen thal on one side
people are retrenched and on the
other side, people are recruited?
How does this happen?

Coming to another question, is it a
fact that the Indian Oil Company
rented buildings at heavy rates of
rent in Calcutta and Bombay, for
their marketing offices? Why is not
the Indian Oil Company going in for
its own buildings? Because, we learn
—1 will stand corrected if I am wrong
—quite heavy amounts, very big sums
had been advanced by the Ministry,
maybe, by way of advance, 1o ge!
possession of buildings in Caleutta und
Bombay for their offices. These build-
ings belong to private parties. In
some places the Life Insurance Cor-
poration of India has got very huge
structures, its own buildings. Is it
not possible for this Ministry to enter
into gome collaboration with the Life
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Insurance Corporation of India and
get hold of some of their offices? Why
are they wasting money by paying
very heavy rents in Calculta and Bom-
bay as far as these buildings are con-
cerned?

I will now come to the Cochin Re-
finery. During the debale in the
Rajya Sabha, I am glad to gee that
the hon. Minister has given certain
facts which have dispelled some
doubts and suspicions. Now, my
question is this, whether there is any
idea to increase the capacity and the
size of the Cochin Oil Refinery be-
cause the Minister sayg that each Re-
finery has 1o cater to g particular area.
That is the policy of the Government.
Then, what is the area to which the
Cochin 0i] Refinery is expected to
cater to? I should like to know this.
Have they made any estimateg of the
needs of the petroleum products in
that area” | want 1o know whether
the prescnt capacity of 25 million
tons of the Cochin Oil Refinery is
enough to mect the needs of that par-
licular area, or expansion js necessary.
And then, connected with that ques-
tion, there is this aspect also. Really,
we gre all worried about the nega-
tive atlitude of the Government on
the guestion of starting of a Petro-
chemical complex in Cochin. Now, the
cxpectation was this, that the Cochin
Oil Refinery will be the starting point
of a number of other subsidiary in-
dustries in that grea and that this
State which js having the acute prob=-
lem ‘of unemployment and which is
poor, will be helped by this industry.
But the Oil Refinery by itself  will
employ only three hundred and odd
people and we thought that the Gov-
ernment with g foresight, with a heart
to see that uncmpolyment is removed,
with sympathetic understanding of the
problems of the State, wil] see to this
to have g Petro-chemical Complex
there but unfortunately there is no
such decision. What is the reason for
that? 1Is it not possible to reconsider
the position even at this late time?
And, another question. Now, the oil
refinery will be supplying furnace oil
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for starting a thermal plant. We are
going to have, 1 suppose—I don’t know
whether even hat wil] come—30 m.w.
thermal plant. | don't know why the
Government should waste time on such
petly things. Why should there be a
thermal plant less than 100 mega-
watts? And this year our power posi-
tion wag so acute that there was a 80
per cent power cut in Kerala. Many
industries are closed. Fifty thousand
workers are now laid off due to this
power cut. We want minimum 100
megawall power plant. 1 wish Mr.
Alagesan will please listen to this Re-
cently, Shri K. L. Ilao made a state-
ment in Kerala. He was speaking in
a press conlerence and he suid that
we are able to starl only a 30 mega-
watl plant because the furnace oil
supply will only reach that much, I
wiant to have claritication from the
hon. Minister whether it is true. I hope
it is true—Shri K. L. Rao may not tell
something which is not true. But is
it not possible, somehow or gther, to
supply furnace pi] from your refinesy
lo starl g thermal plant, ie¢, a 100
megawall thermal plant? About that
also I would like to gel an explana-
tion. In the end, while winding -up, 1
should again advise the Minister and
the Ministry to sce that our nativnal
interests are guarded by him and his
Ministry.

Shri T. Subramanyam (Bellary):
Mr. Deputy-Speaker, Sir, at the out-
set, 1 would like to make g brief refer-
ence to the work of the Qil and Watu-
ral Gas Commission that has been
carrying on geological and geo-phy-
sical surveys in the various parts of
our country. The Sowviet offshore
party has been operating in the Coro-

mandal Coast and in the Gulf of
Kutch and Cambay and the French
seismographic parly has been doing

the same work in Jaisalmer arca of
Rajasthan. The preliminary scarch
for oil in the Gulf of Cambay is ex-
pected to be completed by the end of
this month. Investigations in the eas-
tern part of the Gul{ of Cambay have
been campleted and now a beginning
will be made in the weslern parts
and the geologists working in this
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group are very hopeful, They are
working in the ship Mahendra and
I hope that g good find may be effec-
ted there.

Now, 1 shall go to the problem of
fertilisers which hag been rather en-
gaging our attention in a very serious
manner. It is our duty to maximise
the utilisation of

manures, organic
manures, composis, green manures
and other available organic
manures, They have useful and

effective role to play in increasing the
yield per acre. But if we have to effect
very impressive increases in the agri-
cultural production we must take to
the poduction and the manufacture of
these chemical fertilisers in a big way.
I have recently visited some farms
where new methods and new techni-
ques have been adopted apd where
improved seeds were given. There was
the availability of irrigation facilities
and supply of pesticides had been
made. But fertiliserg have played the
most significant part in increasing the
yield per acre ag much as three-fold
and four-fold. Use wof fertilisers has
a direct role to play, it has got a
direct " casual connection between the
application and the increases in the
vield. And the ryots also have realised
its usefulness now. 1 know, several
years back the ryoly; were rather un-
willing to use them and they had cer-
tain inhibition in the use of these fer-
tilisers. I have visited the godowns
where fertilisers were lying unused
and undisposed of. But now the an-
xiety of the farmers and the agricul-
turists to get fertilisers is so  great
that blackmarketing on a vast and ex-
tensive scale is going on. That is
known to everybody. And therefore
production of fertilisers is a ‘must’ sv
far as Government is concerned if we
have tp solve the problem of the in-
adequacy of foodstuffs. During the last
fifteen or seventeen years our produc-
tion policy has failed in this regard.
The chief reason I should say, is this
that we have not paid attention to the
production of fertilisers. The original
plan target under the third flve-year
Plan wag one million tons of fertilisers
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of nitrogen, but that installed capacity
was reduced to 0.8 million tong and
now at present this is enly 0.477 mil-
lion tons. There are six public sector
projects and two private sector pro-
jectg with about 18,000 tong at Ennore
and Benaras. Actual production in
1865 was only 2,43,000 tons. Itis &
most regretieble and sorry feature
that from one million tons as target
the actual production last year, that is
1965, was only 2,43,884 tons.

The Fertilisers Corporation of India
has at present three operating units—
one at Sindri, Nangal and Trombay—
and we have got 3 units under imple-
mentation, that is, at Namrup in As-
sam, Gorakhpur in U.P. and Durgapur
in West Bengal. Under the fourth
Five-Year Plan the Government has
got the target of producing 2.4 million
tons of mitrogenous fertilisers. For the
public gector it will be about 1.5 mil-
lion tons and for the private sector
it will be about 0.85 million tons.
When the public sector umits go into
actual production it is expected that
they will produce about two-thirds of
the fertilisers produced jndigenouslv
and about one-third will be in the pri-
vate sector. Therefore, we have to at-
tract some foreign and indigenous pri-
vate sector entrepreneur to play their
role. It is quite in consonance with the
industria] policy of the Government
of India. The initiative to start fertili-
ser factories will be on behalf of the
Governmen® in the public sector, bu.
the role of the private sector is mo*
altogether ruleg out. They have also
to supplement the production of
fertilisers. Probably they will pro-
duce about a third of the production
actually.

13 hrs,

A criticism has been made that the
policy started by Shri Jawaharlal
Nehru hag been given the go-by, that
socialist principles are disappearing
gradually and that democratic social-
mm will be a thjng in name only. 1
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do not agree with that criticism. First- our country, at present, fertilisers are

ly, if our democratic socialism has to
subgist and survive, and play a role
successfully, then the problem of food
production must be solved. This is a
‘must’. If that has to be solved, we
have to produce fertilisers in a big
way and the only manner in which
we can solve this problem of fertili-
sers in the present circumstances is
by getting the know-how either local-
ly or from foreign entreprencurs also;
we have to attract equipment and
know-how, and it is only in this way
that we can solve this problem. One
way of attracting them is by deciding,
as the Government have decided, to
give the right of distribution and also
the right to fix pricvs to them, It has
been feared that they will exploit
the ignorance of the ryots in this mat_
ter and they will put the ryots into
jeopardy. That is the criticism which
has been advanced. But I fcel *hat in
the changed circumstances, if this
plan is worked out successfully and
effectively, fhen there will be no
room for such a fear for Government
themselves wil] be producing about
two-thirds of the production and
then they will also have the right to
secure on a negotiated basis 30 per
cent of the production f{rom even
these private people. Thercfore, they
will have the bulk of the fertilisers
in their own hands to distribute, I
expect the entrepreneurs in the
private sector also to play a wise
and intelligent role in this matter. As
compared with the present position
when there is an absolute shortage of
fertilisers and a distressing situation
is prevailing and the prices are also so
abnormal due to the inadequate quan-
tities available, ] am sure that in the
changed circumstances, the position in
regard to prices and distribution
would be a wise one and they will be
in favour of the agriculturists and far.
mers. Government can also bring
to bear their own influence in the
matter of fixing of prices and also
distribution; if necessary, they can
also import from abroad.

In foreign countries, fertilisers are
produced at a very low cost. But in

produced at an abnomally high cost.
That is because the techmigues adopt-
ed are not modern and further the
units that are actually functioning
are not large-scale, In the changed
circumstances, | am sure that im-
proved technigues will be adopted
which will make for production at a
lower cost and also larger units, and,
therefore, I do not see any rcason
why we should entertain uny fear
with regard to this changed
policy of Government to attract for-
eign and indigenous entrepreneurs to
take 8 more important role, and also
allow them some scope for distribu-
tion without control on the prices.

The most importang thing in this re.
gard is that we should have know-
how and equipment. On Saturday,
the #th instant, India took a signific-
ant step towards gelf-sufficiency in
fertiliser technology, under an agree-
ment signed between the Fertiliser
Corporation of India and the Italian
firm of Monticatinis; under this agree.
ment, India has secured the licence
and process know-how for the pro-
duction of nitrogenous fertilisers; the
corporation should now be able to
have their own design capacity and
provide engineering services for com=
plete production of nitrogenous fertil-
isers.

Originally, every Slate was expect=-
ed to have an important and big ferti-
liser plant, Some years ago, Shri Lal
Bahadur Shastri, when he was the
Minister-in-charge  of  industries—I
think that was about a decade back—
stated at Hyderabad that every State
should have a fertiliser factory. Much
water has flowed since then in the
Jumna. Recently, in Mysore also, they -
have been trying to set up a fertiliser
factory and various stepy been taken
but every one of these steps has not
proved effective or successful. On the
10th February, 1968, the Government
of Mysore have recommended the ap-
plication of Messrs. Duggal Enterpri-
ses (Private) Ltd, New Delhi, for
grant of a licence for a factory with
an annual installed capacity of
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6,682,000 tons. However, since this is
a recent applicution, i would take
somg time for the Governmeng of
India to examine this proposal. In
the meantime, on the same subjuct, at
the instance of the Government of
India, 2 project report has also been
prepared by FACT. I hope that the
Mysore Government will be enabled
to start this fertiliser factory at
Mangalore so that the requirements
of fertjlisers may be met in that part
of the country.

Now, I would briefly refer to the
nead for production of pesticides. Next
to fertilizers, application of irrigation
facilities, improved seeds and all that,
the use of pesticides at proper time
is sbaolutely necessary. If the plants
catch disease, and pesticides are not
available at the appropriate time, the
ryots and the farmers will incur very
great loss, and sametimes, the whole
crop will get damaged and become
uselqas, Therefore, I urge thig Minis-
try to go in & big way for the produc-
tion of peslicides. The Hindustan In-
secticidey Ltd particularly must enter
into the production of these pestici-
des in a big way and remove the
shortcomings in this regard.

Shvi R, Barua (Jorhat):: The Mi-
nistry of Petrolewn and Chemicals
deals with two very strategic mate-
rials, namely oi] and fertilisers. Be-
sides, it deals also with serious policy
matters in determining what our ap-

D.G. (1966~67)

proach should be in regard to the pro--

duction, distribution and pricing of
oll. This iz a matter which affects our
entire econony. That being so, I do
not know why in the present set-up
of things, the Ministry has not been
entrusted to a full-fliedged Cabinet
Minister. 1 completely agree with my
hon. friend from the Opposition who
seid that this should be upgraded and
should be entrusted to a full-fledged
Minister. 3

In view of the importance of these
strategic materials, and also after con-
sidering the part played by the oil
magnates particularly in the Middle
East countries, our la‘e-lamented
Prime Minister Shrl Jawtharlal
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Nehru, against many odds, came to
evolve a definite oi]l policy for India
It wag not a new thing for us to see
how attempts were made from differ=
ent quarters to sabotage the entire oil
policy, and private industrialists both
inside and outside India, tried their
utmost to prick holes in the activities
of the public sector. '

I don't say that the Government has
been deviating trom the accepted oil
poliey. I am just repeating the warn-
ing that vested interestg both inside
and ouiside are very active to see
that the oil policy is changed. Recent-
ly, we find that arguments are being
advanced that oil is very much neces-
sary for the purpose of industrial
development as well as for strategic
needs and also for the defence of the
country and therefore we should
with utmost possible speed make
efforts to explere oil in our own
country, if necessary even by invit-
ing forelgn capital and know-how . in
any form and in ahy manner. That
ie one side of the argument and pro-
bably it has gained a little bit of
strength in. recent months from in-
terested quarters. Therefore, I am
afraid that unless a strong and deter.
mined policy is taken up M will
be possible to resist the temptation of
invillng forelgn capital and know-
how at any cost by surrendering the
whole oll policy or at least allowing
a serious dent to be made in the ac-
cepted oll policy of India

Exhibition, Mr. Alagesan is said %o
have invited ESB0D for exploration of
oil in India, I wish that that
ment, as it ls, was not correct. I
not know the comtext in which he
made such a statemnent. But it
blanket invitation to the

terests, s we understand i
manner in which it
the papers. I

::ngfieE
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dicating how things are being taken
advantage of by the vested interests in
the country, At least that part of the
hon. Minister's statement has not
been properly projected in diffzrent
papers. Therefore, once again I invite
the Government to see that this oil
policy as fremed is not deviated from.

Then, I come to the question of
knowhow and the capital. Dealing
with the entire spectrum of .0il indus-
try, starting from geophysical Inves-
tigation side upto the point of petro
chemical complex, certainly we need
veary expert knowhow as well as
engineering skills and materials. Iw

the initlal stages it may not be possi- -

ble immediately for the Indiam re-
sources to man all thé departments.
But that does not mesa'thet in the
name of expediency we Wholesate go
over to the foreign capital and
knowhow without any conditicus
whatever. It is necessary in the imter-
ests of the country to salvage the ta-
lents available within the eountry in
different departments. In that regard,
I am afraid that sufficient co-ordina-
tion is not being exerciged. I am sorry
to say that no attempt has so far been
made in that direction. For instance,
geophysical department plays an im-
portant ‘role in the exploration of
oll. Geophysical survey is an important
part of activity in the exploration of
ail. There is no co-ordination between
the Universities engaged in basic re
search and the Ministry of Petroleum
and Chemicals. There is no co-ordinat-
ed approsch on the part of the Minis-
try of Education and the Ministry of
Petroleum and Chemicals to see that
the different meeds of the industry
are met by the ¢alents available in
different departments. To some extent
the Univeraities are engaged in funds-
mental Tesearch, because basic re-
search is a part of the applied research
and those efforts can possibly be utl-
lised in this industry if a co-ordinated
effort is made between the educational
ingtitutions, particularly the Univer-
sitles, and the national laboratoriea
Therefore, I request the Government
to see that this co-ordination is effect-
ed quickly. I know that in my State
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the University has not been asked
whether Oil Chemistry is to be intro-
duced in their courses or not. That
means the needs of the country and
the needs of the oll industry are not
known to the University and the Uni-
vetsity by itself also ianot paying
any attention to it. This Is an indi-
cation of the lack of co-ordination
between the Education -department
and' the fdustry concerned. For the
good of the country there must be a
crombined approach in these things. As
we all know, Sir, the oll magnatey, the
oil tycoons in the Middle-East in the
recerd past did havoe to the political
stability end the economic stability of
those cowyntries, and those countries
are even now not able to efeerge suc-
cegsfully out of those diMeulties.
Therctore, 1 once agaln appeal to the
hon, Minister that these forsign colla-
borations should be ‘restricted to the
imited possible extent.

Coming mow to the expansion pro-
g-ammes, I will draw the attentlon of
the Minister to the expansion of Gau-
hoti Refinery. From the report I find
that the expansion programme in the’
Barauni Reflnery is being completed
and the contract has also been signed.
In regard to Gauhati Refinery, the
expansion programme I3 still being
examined although Nahatkatiya pro.
duces the largest quantum of oil. In
one case the contract is complete and
in the other it is still being examined.
I am not telling this from a sense of
frustration. But, once these things are
known to the people, they sre likely
to arouse some sort of resentment, I
would request the Government to be
careful to see that such things do not
hippen and the matters are expedited
as quickly as possible. My feeling is
that the contract in the case of Gau-
hati Reflinery is being delayed and the
investigation is being put off not be-
cause of any lack of good intentioms
on the part of Government to expand
the Gruhati Relnery but because the
ullicizls are not moving in the manner
raquired. That is my feeling and T
think thai I am correct to some ex-
tent.
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With regard to the gas that is being
produced in Assam, mno attempt has
yet been made to establish industries
based on gas and oil. It may be said
from the side of Government that the
licences have been given to private
entrepreneurs but they are not com-
ing forward because of some differ-
ences with the Government of Assam
regarding some applications and all
that. It is possible to resolve these
differences ncross the table, consider-
ing the impurtance of industrialisation
of the country and such kind of argu-
ments are not good. In spite of the
efforts on the part of Government to
resolve such differences, if the private
entrepreneurs are not coming forward
to establish industries by utilising this
opportunity, then it is for the Gov-
ernment to go in and establish indus-
tries wherever it is possible in the
public sector. That is the only way in
which you canimprove the lot of the
common man in these backward areas,
because when these industries come up
they will be more labour-intensive
then capital intensive. These labour-
Intensive industries are much more
needed in areas where the eco-
nomy is wvery backward, There-
fore, 1 would beseech and I would
plead with the Government to see that
wherever such industries are not likely
to be established by the private sec-
tor the Government should go in and
establish industries in the public sec-
tor with their own money.

Coming to the question of fertilisers,
I will only point out that there has
been much controversy with repard
io the fertiliser deal with the United
Stptes of America. T respectfully beg
to differ with the opinion expressed
from the side of the Opposition . . .

Shri Vasudevan Nalr: From the
Congre:; side also.
Shri R. Barua: . .. also from the

Congress because the need of fer-
tilisers in our country is very great
and we have (9 add in the quickest
possible time very much to the quan-
tity beinm produced in the country
now. I find that in Japan they consumc
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about 22 pounds of fertilisers per acre
while we consume only 2 pounds,
That being the gap, it is certainly ne-
cessary that we should get the maxi-
mum amount of fertilisers in the
guickest possible time. Sometimes it
may be necessary to have deals when
it is not possible to produce things in
the public sector, but then I would
say with regard to the pricing policy
that Guvernment should have sulfi-
cient control over it. Once you sur-
render the pricing policy to the private
interests, whether inside or outside,
with regard to a wvital material like
fertiliser, we may be landed in wery
serious difficulty, because the principle
on which fertiliser was being pro-
duced obviously has changed today.
Production of fertiliser will be chea-
per fhan what it was when we started
Neyveli, because the entire strategy
was different at that time. Therefore,
in wview of the world strategy deve-
loping at the present moment of mini-
mising the cost of production, in the
near future we may be having ferti-
lisers at a low cost. Therefore, with
regard to the pricing policy I hope
the Government will take due care,
so that we may not completely sur-
render the right to the private inter-
ests.

Shri A. V. Raghavan (Badagara):
We are discussing the Demands for
Grants relating to an important Minis-
try of the Government of India.

This Ministry deals with not only
petroleum and petroleum products,
but such important subjects like fer-
tilisers, chemicals and other allied in-
dustries. The previous speakers have
spoken about the fertiliser deal, and I
do not want to say anything on that
subject, but I want to bring to the
notice of the House through you the
sad state of the drug and pharmaceu-
tical industry in this country.

As early as 1056 the desire to develop
the drug and pharmaceutical indus-
try in this country was felt. With this
idea in view, the Government of India
negotiated with the Russians to start
the drug and pharmaceutical industry
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in thig country, and finally the Indian
Drugs and Pharmaceuticals Limited
was formed, and under that comnpany
it was decided toset up an antibiotics
factory at Rishikesh, a  synihetic
drugs factory at Hyderabad, a surgical
instruments factory at Madras und a
phytochemical factory at Neriyaman-
galam in Kerala. The previous speaker,
Mr. Vasudevan Nair, has brought 10
the notice of the House the abortive
attempt made in sanctioning and
finally withdrawing the phyto-chemi-
cal factory sanctioned for Kerala, And
in doing so, the Government have
spent Rs, 33.2 lakhs, out of which a
substantial amount was spent by the
Government of Kerala. 1 do not know
who was responsible for this fuoiish
project being sanctioned without col-
lecting adequate materials, and how

finally it had to be abandoned. ! want
the Minister to consider Lhig aspect
and see that a new project is sanc=

tioned for Kerala.

The triple objective of forming the
Indian Drugs and Pharmaceuticals
Limited was to provide cheap medi-
cines to the people, to provide mass
medical relief to the people and also
to make the country self-sufficient in
the matter of life-saving drugs. The
Twenty second Repori of the Com-
mittee on Public Undertakings ig in-
deed a sad commentary on the woirk-

of the Indian Drugg and Pharma-
ceuticals Litd,

I would like to invite your atten-
tion to para 38 of this report. Before
doing so, 1 want to pay my compli-
ments to the Chairman and Members
of the Committee on Public Underiak-
ings, as also the officials responsible
for drafting this report. It says:

“The prices at which drugs are
sold in the market at preseni are
exorbitant. The Soviet Experis
who had examined the possibili-
ties of setting up this industry in
1056 and 1958 had commenttd
very adversely in regard 1o L!_;e-
drugs prices prevailing in Ind.a.
For example, in 1958, streptomycin
was sold at twice the cost. The
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more significant example wag that
of Diamox (Acetazolamide)
which was sold at cight tincs the
actual cost.”

Aguin, it says:

“The American Senate Commnii-
tee in  their Report (1861) re-
garding prices of some of the
Indian drugs, stated as follows:—

‘The prices in India for the
broad-spectrum antibiotics, Au-
reomycin,  Achromycin, are
among the highest in the world.
As a matter of fact, in drugs
generally, India ranks amoug
the highest priced nations of the
world—a case of an inverse re-
lationship between per capita
income and the level of diug
prices."

It is quite clear from the
above two reports that the pre-
vailing prices of drugs in ‘ndin
are very high. in certain cases
they have been artificially in-
creased by monopoly manufic-
turers, to the prevalent market

prices which are arbitrarily
fixed depending upon the gap
between availability and de-
mand. In accordance with the

aims of a welfare State all the
modern life-saving drugs
should be made avai'able at
cheap prices within the reach
of ordinary people. It shoujd,
therefore, be one of the abjec-
tiveg of the IDPL to. .. .”

Mr. Deputy-Speaker: Is this Minis-
‘try concerned with these drugs?

Shrl A, V. Raghavan: Yes, Sir.

Therefore, I want the Ministry to
take vigorous steps to bring down the
prices of drugs and pharmaccuticals so
that the common man, the muffering
people of India, are not denied life-
saving medicines because of cxorbi-
tant cost.

Not only that. Thig vital industry is
in the hands of foreign monopolists.
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Therefore, steps should be taken to
see that this - foreign meonopoly is

broken wvery rapidly.

1 want to invite your attention to
pages 3 to 5 of the report, which ends
thus:

“Thus, the Indian Pharmaceu-
tical industry has developad
without proper foundation and,
to large extent, ig dependent om
imp~rt of fnished drugs and
penultimates for the production of
drugs.”

1 consider this report to be very
important. It deals with the short-
comings of the Indian drugs and phar-
maceuticals industry, and every ofticer
In this Ministry should go through
this report and find out the reasons for
the shortcomings during the past ten
years,

Thin 1 want to invite attention to
the location of the Synthetic Drugs
factory at Hyderabad. On page 35, the
report says:

“The Soviet Experts who visited
India in 1968 had stated as follows
in regard to the location of the
Synthetic Drugs Projecti—

‘Special sattention ghould be
paid to the possibility of remov-
ing of polluted effluents (1500
cum, per day) ineluding 300
cum, of effluents which we
recommend should be prelimi-
narily naturalized. That is why
we recommeénd to put up the
plant at the sea shore as has
been done in the case of some
chemical plants in India.’ "

It further says:

“In this ‘eonnection, the Com-
mittee also came acrosg the fol-
lowing observations of the Indian
Fhnrm tical Del tion "hl‘h

vis.laU several countries in 1984:—

"+ ‘Carrect selection of sites for
chemical planty from the point
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of view of water supply and
effluent disposal facilities is of

* vital importance particularly in
India where mast of the rivers
are not perennial and in the
few that are perennial, the fow
of water varieg widely from
season to season. Wrong location
in respect of these essentia! con-
siderations would serlously limit
further growth in the industrial
units besides causing several
problemg to clvic life, agricul-
ture etc’

The Committee are of the view
that the choice of the location of
the Synthetic Drugs Project st .
Hydetabad was not a happy one
because the disposal of effluents
has created a very big problem for
the factory. It will also involive
incurring of enormous expendi-
ture which could have been avoid-
ed if the Projecty Location
Committee of the Planning Com-
mission had heeded the advice of
the experts.”

Even before this project was started,
the expert advice was againsi locat-
ing thig factory at Hyderabad. I do not
know why Government thought it fit
to overrule the objections and start
this factory in Hyderabad. Had this
factory been located in a place very
near the sea shore, the question of
disposing of effluentg could have been
avoided The question of disposing of
effluents is of a serious nature. In
Kersala, in my own constituency, the
Birlag have wtarted a rayom - factory,
and the question of disposing of
effiuents in the river has caused geri-

- ous hardships to the people, The water

cannot be drunk, and many other diffi-
culties are felt by the people. There-
fore, in future, these chemical plants,
where the question of disposal of
effluents is sure to crop up, should be
started only near the sea shore. In-
stead of lorating the phyto-chemical
plant in Kerala, if this project had
been located there, as there are ade-
quate | Yacilities of disposing of
effluents, this question would not have
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cropped up. I find from the report that
lakhs and lakhs of rupecs have been
wasted on the question of disposing of
effluents

Then, 1 want to invite your atten-
tion to the surgical instrument's fac-
tory started in Madras. I am teld that
a modern hospital of the status of a
district hospital nceds 600 items of
surgical instruments, but out of these
600 items necessary even for g dis-
trict hospital, I am told that only 166
Items are going to be manufactured in
Madras.

The question of manufactaring ail
the 600 ilems nexcessary for g medium
hospital should be taken up; they
should not be content with 166 items.
From the veport of the committce on
public undertakings, 1 find that all
these items could be manufactured
even with the ¢apital investment
equivalent to the investmert in the
Madras plant. So, the minister should
personally sce that all these items are
manufactured in Madras.

Out of B5 items nvcessary for the
manufactur: of synthetic drugs, only
53 are reportedly available in  the
country; 32 are being imported from
abroad. I am ({old that lakhs and
lakhs are spent by the project in
importing raw materials, 1 urder-
stand that all these eould be grown
in this country; even items iikg soya-
beans ure jmported. While sanction-
ing a project, necessary  plunning  is
not conducted to find out and locate
raw malerials tha} are necessary for
devcloping the industry.

I would now refer to the Indian Oil
Corporation. [ happen to be the
President of a cooperalive society
dealing with the produets of 10C. 1
am happy about the progress made by
[OC in the matter of reflning, sales
and distribution. But there is a lot
of corruption on the administration
side of the [OC. Very often the
installation goes dry; at other times
transport facilities are not available.
In kerala where we have gol statu-
tory rationing of kerosene, we are not
getting even the minimum guaranteed
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kerosene and for a number of days
last month, keroncse was not avail-

able from the Cochin installation gnd
I was told by IOC that the insiallation
way dry. Then when a ship came,
I was told transport facilitics were
not there. The Indian Oi1 Corpora-
tion of Cochin distribute; kerosene
and other  petrolenm  products  to
Madras, Mysore and Kerala areas but
because there is no  rationing  in
Madras area gnd so there is scope for
black marketing in Madras, priority
is piven to the Madras area. In
Kerala there is statutory rationing
and ther~ is no scope fur black mar-
ket and su there is no such priority.
The minister should see that the pro-
duct receivegd in Cochin is distributed
equally 'mong Madras, Mysore and
Kerala. Whenever there is shortage
of kerosene, priority - is  given 1o
Madras and the entire produce is sent
there hecause of the scope for black
market. This should not be done.

Finally, I gome tg the retrenchment
of employees in private oil companies.
The iron imperialism of the oil com-
panies are well known. Tight under
his nnse in Delhi 41 employees are
kept in confinement in airconditioned
rooms in the caltex office. 1 say
‘confinement’  because they are not
given any work. In a girconditioned
room they are provided with reerea-
tional facilities, reading papers, ete.
and are not given any work. The
company consider them to be surplus.
My friend Shri Vasudeven Nair
pointed out about this. The question
of voluntary retirement and all these
schemes are bogus schemes to dismiss
the workers whom they do not want.

There i; one more point. As a result
of the commissioning of the Cochin
refineries the seope of the private oil
enmpanies there will be reduced vory
much. As a result about 700 workers
will be retrencho] from the private
companies.  The minister should pro-
vide these workers with employment
opportunities in the Indian 0il Cor-
poration.  Government  should also
lake step; to see that the vast slorage
and distribution facilities which these
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companieg have at present are secur-
ed by the government along with these
workers. With these words, I con-
clude my remarks,

Shri Ravindra Varma: Mr, Deputy-
Speaker, I rise to support the demands
of this Ministry, and | would like to
join the hon. Members who have
spoken carlier and congratulaled the
hon. minister for his quiet efficiency.
This year too has been a year of pro-
gress as far as lthis ministry is concer-
ned. The report of the ministry
shows that in surveys, in drilling or
exploration operations, in securing
foreign collaboration and more advan-
tageous terms, in securing crude at
more advantageous rates, the ministry

has o commendable record to its
credit.
Sir, this ministry deals with a

very vital sector of our economy; it
is one of the vital sectors that provides
the sinews of defence and industry
for our country. The need to increase
the efficiency of this ministry and to
increase the availability of oil in this
country cannot be overemphasised.
When we had conditions of near con-
flict and war with Pakistan it was
very vividly ®brought home to our
people that if we had to depend upon
other countries for such vital mate-
rials like oil it would not be possible
for us to prosecute our efforts for the
defence of our country with any
degree of efficiency. It is, therefore,
nocessary for us not only to increase
the refiling -apacity of the refineries
in our country and to expedite the
estnblishment of the refineries that
are projected in the Plans, but also
to accelerate our efforts to reach self-
sufficiency as far a; the production of
crude is concerned.

Sir, unless we are able to achieve
near self-sufficiency in the production
and utilisation of crude and unless we
are able 1o increase reflning capacity
in the country. it may not be possible
for us, if and when the emergency
arizes to deal with the requirements
of defence and industry at the same
time. From this point of view, it is
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very cssential to sce that the capaci-
ties of our refincries are fully utilised
and increased. The hon. Member op-
posite, the Member for Ambalapuzha
rcferred to the case of the Cochin
refinery, and the hon. Member from
Jorhat who spoke from this side
referred to the case of the Nunmati
refinery. It is absolutely necessary
in the interests of the industrial prog-
ress and to defence of this country
to increase the capacities of these
refineries. To argue that these refi-
neries are only meant to cater to
certain, regional requirements is to
ignore the total requirement of the

nation. It may bo that a particular
industry or a particular refinery
which is located in a particular

region may more easily be able to
cater to the requirements of the region
but when we think in terms of the
overall production and requirements
of the country, it is necessary for us
to take into consideration the overall
sirategic requirements of the country
as a whole.

Sir, it is true that as a result of
the policies that we have pursued, the
total amount of oil that is refined in
our country has increased. It has
gone up to neatly eight million tons
i the private sector, and it is expect-
ed to go up to nearly geven million
tons in the public sector refineries,
and with the establishment of the
three new projected reflneries at
Cochin, Madras and Haldia, these will
be an addition of another 75 million
tons. .

Sir, reference hag been made to the
oil poliey of the Government and
some of the hon. Members who spoke
before me have cautioned the House
against what they described as &
departure from the policy which this
nation has deliberately adopted. They
have even hinted that there might
perhaps be a lurking desire in some
quarters to depart from the policy
that the nation has deliberately
adopted. I do not see anything, in
what the Government is doing. which
can be described as a departure from
the policy which this nation has
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adopted. My hon. friend opposite, the
Member for Ambalapuzha, referred
to the refinery which i going to be
established in Madras. In fact the
record of this Ministry shows how in
the case of participating projects like
the refinery at Cochin and the refinery
at Madras, the investment has been
sealed down from the magnitude that
was found necessary when reflneries
were set up in Noonmati, in Barauni
and in Koyali. In thc case of the
Madras refinery, the Government's
share of the equity capital has gone
up to 52.6 per cent; in the case of
Cochin. it was nearly 34 per cent, if
I remember correctly. The represen-
tation of the Government on the
Board of Directors 1oo has inereased
from five out of nine in the case of
Cochin to nine out of 13 in the case
the Madras  refinery. the manag-
ing director in the case of the Cochin
refinery was to be appointed by the
collaborators whereas in the case of
the the Madrag refinery the manag-
ing direclor will be appointed by the
Government. In the case of the
Cochin reflnery, the foreign collabo-
rators were given the right to appoint
the agents who would be commission-
ed to obtain and import crude. In
the case of the Madras refinery. a
separate crude sales agreement has
been entered into between the Gov-
ernment and these companics on much
more favourable terms. In the case
of the Cochin refinery a guaranteed
process margin of 1.35 US dollars per
barrel of crude was assured to the
collaborating company. In the case of
the Madras refinery, po such provi-
sion for any guaranteed proccss mar-
gin exists. It can, therefore, be seen
that in the case of Madras reflnery,
there has been absolutely ‘no depar-
ture from the policy thal has been
laid down by the Government.

Shri Vasadevan Nair: What about
the proposed fertiliser plant?

Shri Ravindra Varma: I would now
refer to the question of fertilisers.
Hon. Members who spoke before me
from both sides of the House have
referred to the need to increase the
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production of fertilisers. It is true
that the target laid down for the

production of fertilisers in the third
Plan has pot becn reached, The target
was one million tons. But not even
60 per cent of the target, either in
capacity or in actual production, has
been reached. It is painful to notice
that out of the six faclories in the
public sector, three—the one in Sindri,
the one in Nangal and one in
Alwaye, which together have a total
capacity of 227000 tons, were badly
affectedq by power shortage. The
power shortage affected the FACT to
stiteh an externt that there was a loss
of nearly 25 crores of rupees. The
loss in production and the reduction
in the scales of production in Sindri
a - Nargal have been referred to in
the report itself. It is a pity that
when we are so much in need of
fertilisers, and want to increase the
production of fertilisers in this coun-
try, we are not evep, able to utilise
the established capacity of our ferti-
liser factories.

Now, Sir, a refrence has becn made
1o the new policy of the Government
as for as fertilisers and the produc-
tion of fertilisers are concerned. Some
hon. Members said that this was a
departure from the established policy
of Goverrment. Some hon. Members
went to the extent of saying that this
was an anti-national policy, a dan-
ferous anti-national revision of the
old policy. 1 want this House to
examine the new proposal of the
Government coolly, dispassionately
and logically. It is easy to bandy
adjectives; it is easy to give expres-
sion. to apprehensions: but. in this
House, it is necessary for us to exa-
mine and analysc the proposals of the
Government dispassionately, logically
and objectively. In what sense can
it be said that the new proposal of
the Government is a departure from
the established poliey of the Govern-
ment? We have to evaluate the
policy of the Government in terms of
our requirements, in terms of the
abilities that we possess and in terms
of the basic policies and objectives
that we have adopted. Now, in the
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ambiguity which surrounded the ex-

pression; which many hon ‘Members

unfortunately used in this Houses, an’

impression was created that a deal
has been ertered into with some for-
eign country or cartel; this is a
truvesty of facts. No such deal has
been entered into by this Govern-
ment, either with a foreign concern
or wifn a foreign country. There has
been no change ‘suggested in the
industrial policy resolution. My hon.
friend the Member for Ambalapuzha
referred to the fact that the industrial
policy resolution of 1956 provided
that fertiliser plants could be set up
either in the public sector or in the
private sector. He did say that this
was unfortunate and that perhaps it
would have been better if the produc-
tion of fertilisers was; confined to the
public sector, but neither he nor even
the hon. Member for Bastl or the hon
Member for Barh who spoke on
Wednesday . last could suggest that
therea was g departure, because the
industrial policy resolution itself lays
down that fertiliser plants may be get
up either in the private sector or in
the public seclor. Now, when the
third Five Year Plan was formulated
and fhis House accepted the third
Five Year Plan  this policy was
implicitly reiterated. In the third
Plan, one can see that the majority
of new fertiliser plants was sallotted
to the private sector, and the public
sector was to be responsible only for
the three plants that were to be set up
at Trombay, Gorakhpur and Namrup.
When the draft fourth Plan was

formulated, then too it was seen that-

though the target was set a 24
milion tons, which eventually was to
be expandeq to three million tons.
'B12,000 tons or 35 per cent of the
production was allotted to the private
sectop. Now, therefore, there is mo
‘déeparture; the industrial policy reso-
lution provides for production in the
private sector; the third Five Year
Plan providegy for production in the
orivate sector. * The fourth Five Year
Plan, or the draft of the Plan, also
provides for production in the private

My hon. frienq the Member for
Basti, Shri K. D: Malaviya, said that
if we surrender the right to fix the
price of fertilisers, it will be a sell-
out. Does he suggest to the House
that the Government has helplessly
agreed to a surrender of the right to
fix the price? What is the position?
As far as price control is concerned,
an impression is sought to be created
that for the first time the Government
is giving up the right to fix the price
uf fertilisers. What Sir, is the position
in regard to fertilisers today in our
country?  Apart from nitrogenous
{ferlilisers all other chemical fertilisers
are produced in the private sector,
and the private sector insisllations
ang factories and companieg gre free
to fix the prices of these fertilisers,
phosphatic fertilisers and others. All
fertilisers excepting nitrogenous ferti-
lisers, which are ‘handled by the
Central Pool, mre toddy free in the
private sector and the prices are
fixed. by the private sector companies.
Even distribution is in private hands.
There is no control even of the retail
price of these fertilisers. Therefore,
what is being done is only to extend
the practice that is being followed
in the case of non-nitrogenous ferti-
lisers to nitrogenous fertilisers as
well. To picture this as though it is
& departure, to say that it is a sell-
out, is an exaggeratlon. If one were
to use appropriate language, it must
be described as a travesty of truth.

Then, there is the question of the
decontrol of the prices of nitrogenous
fertilisers. This House cannot forget
the fact that even the Sivaraman
Committee has suggested that when
the production of nitrogenous fertili-
sers reaches the one million ton
mark, there should be decontrol of
prices.’ My hon. friend, the Member
for Basti, Shyi Malaviya, asked whe-

_ther this degontrol would not lead to

the fleecing of the consumer the
fleecing of the agriculturist He s
perhaps oblivious of the methods und
mechanisms of pricing when there is

‘no State control; perhaps he s aware.

I, as far-as the production of fertili-



o303 D.G. (1966-87) CHAITRA 21,
sers is concerned, 65 per cent of the
total indigenous production of nitro-
genous fertilisers will be wholly in
the public sector, if out of the remain-
ing 35 per cent that will be manufac-
tured in the private sector, the Gov-
ernment will have the option to take
over 30 per cent, and the Government
will also have the option to import
fertilisers, then it means that 80 per
cent of the total quantum of nitro-
genous Yertilisers produced in the
country will be under the control of
the Government. What about the
price at which the rest would sell?
How does the price mechanism work?
These private concerns have to sell
the fertiliser which they manufacture.
They do not produce so that they can
lock these fertilisers up ip their
godowns and warehouses. How can
they sell if they cannot compete . . .

Shri Vasudevan Nalr: Who will
decide the price?

Shri Ravindra Verma: If the pric-
ing of 80 per cent of the indigenous
fertilisers is in the hands of the
government, private producers Will
have to compete with that price. Can
they sell their produce i their price
is higher thanp what is fixed for 80
per cent? It is a simple case of the
working of the market mechanism
which is umderstood by every student
of elementary economics. But if you
want to jgnore simple facts, vou can
come to different results.

Tt was said that the prices may be
higher than the price that obtains
today. Look at the prices as they are
today. Look at the report of the PAC
on the prices. The prices today are
much higher thap the prices which
obtain in the international market. It
has been said by my hon. friend,
Mr. T. Subramanyam, that this is
partly because we use archaie
methods of production. When modern
methods of production, which I can-
not describe for lack of time, are
utilised, the cost of production will go
down. When that happens for 80 per
cent, will it not affect the competitive
cost at which 20 per cent has to be
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sold? It is very clear, therefore that
this will not lead to an unrestricted
Yreedom for private producers to
manufacture and sell at prices arbi-
trarily fixed by them.

Sir, it was suggested that instead
of going in for the manufacture of
fertilisers on this scale, we might
buy fertilisers from abroad. There is
nothing more ridiculoug than this sug-
gestion. What is the expenditure that
this country will have to incur for
buying fertilisers? To buy 100,000
tons of fertilisers, we will need fore-
ign exchange which will be adequate
for setting up a factory which can
produce 200,000 tons of mnitrogenous
fertilisers every year. Therefore, the
suggestion that we need not produce
fertilisers in this country, but should
spend valuable foreign exchange and
buy them from outside, is not a serious
suggestion which cap be entertained
by this House,

Sir, dor lack of time, I do not want
to deal with the other aspects of this
question, but I would certainly sup-
port hon. members who saig that the
Government must take adequate pre-
caution to ensure that the repatriation
of profits by private collaborators
does not adversely affect our economy.
This is a danger that the Government
cannot Ignore. In the same way, in
allowing private companies to eslab-
lish their own marketing mechanlsm,
Government must take asdeguate pre-
cautions to sce that thig does not in
any way lead to the establishment of
a strangle-hold in a very strategic
sector of our economy.

Sir, 1 sholl now say a few words
about the production of chemicals.
My hon. friend opposite referred at
length to the report of the publie
Undertakings Committee. The Com-
mittee's report refers to the sod con-
ditions that obtained and still obtain
in India as far as the production of
essentlal drugs, antibiotics, etc., is con-
cerned. During the second plan,
because the Government wanted to
promote indigenous production, be-
cause we decided that we should stop
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the drain on foreign exchange that
would result if we were to import
essential drugs, because we wanted to
make medical ‘relie! inexpensive, be-
cause of the fact that the State itself
decided to take over part of the res-
pansibility for providing medical relief
to the people, we decided that this
essential industry must be a special
responsibility of the Government. To
reduce the price ¢f essential drugs, to
reduce the enormous drain on foreign
exchange, to ensble the Government
to take over a greater share of res-
ponsibility for providing medical
attention, with the help that was
readily forthcoming from the Soviet
Union, and on the basis of the report
submitted by their teams of experts
it was decided to set up the Indian
Drugs and Pharmaceuticals Ltd. But
what is the position today? Eight
wyears have passed lter the agreement
was entereq into. Five proposals were
made. My hon. friend the member
for Ambalapuzha, referred to the fact
that the phyto-chemical project, which
wag to be established in Neriamanga-
lam, evaporated in the process of im-
plementation! Another project which
was proposed was one for the manu-
facture of glandular products, and this
was given up, because, we are told,
a2 modern slaughter house could not
be set up in this country in 8 years!
Regarding the other projects, the sad
story of lack of detailed estimates, of
increasing cost of production, of a
pricing policy whith does not fulfil
the objectives that were laid down
earlier, has been brought out by the
report of the Committee on Public
Underiakings,

Sir, I do not want to deal with this
at length. But, to conclude, I will
read out lwo or three sentences—
with your permission, from the report
fo the committee, which is indeed a
revealing document, a document which
should cause much concern to the
Government. The report says:

“The commitiee regret to ob-
serve that it took the Government

APRIL 11, 1968

D.G. (1866-67) 10306

two years to put through propo-
salg which were thought of in 1956
for inclusion in the second Five
Year Plan. The projects were
thought of because pharmaceuti-
cal factories in Imdia were pro-
ducing only negligible quantities
of drugs. Most of these factories
processed the drugs imported from
abroad. Apart from the heavy
drain of foreign exchange for their
import, these drugs were costly
and the availability was limited
owing to import restrictions,

The Committee conclude by saying:

“These facts should have
warranted the grant of the highest
priority to the establishment of
the projects in our development
schemes since the health standards
were far from satisfactory. To
have taken ten years for the ful-
filment of these objectives when
the foreign credit was available as
far back ss 1958, is a matter of
concern.”

*
The Committee was generous, and
sald it was a matter of concern. The
only way to describe it is to say that
it is a matter of shame, which, I
hope, the Government will goon wipe
out.

The Deputy Minister in the Minis-
try of Petroleum and Chemicals (Shrl
Iqbal Singh): Sir, during the course
of the discussion today and on the
last day, several members have parti-
cipated and we have beneflied by
their valuable suggestions. Some cri-
ticism has alsp been made. In the
democratic process, we also learn by
criticism, but most o! it was based
on misconceptions and ignorance of
full facts. We will examine all these
things amd try to do our best. Where-
ver there is scope for improvement
and wherever we can take immediate
steps we have taken, and will conti-
nue to take these steps. My senior
colleague and myself are tr_ving to
give a new impetus, a new dimension
to this ministry. As a result of this,
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there has been improvement and there
will be further improvement also.

I will first take the question o! fer-
tiliser production. There is no dispute
about the fact that the inputs in agri-
culture are irrigation, peslicides
and fertilisers. S¢ far as improve-
ment in agricultural production is con-
cerned, fertilisers will come first, be-
cause if we have to build an irriga-
tion project on a bigger scale, it takes
time, say about 5 years to develop it
to full capacity and to reap the full
beneflts from it. But as far as ferti-
lisers are concerned, you cap make
imimnediate use of them. But putting
up a fertiliser factory means a lot of
cost, planning for so many things and
&0 many problems of raw materials,
technical know-how, ete. It was en-
visaged at the beginning of the Third
Plan that the total plant capacity at
the end o! the plan would be about
1 million tons per annum and that
the production would be of about
800,000 tons per annum. But it is an
admitteq fact that we could not come
up to that expectation. There were
reasons which were not under the
control of the ministry, but beyond
its control, like shortage of foreign
exchange, ete. Still we are trying to
improve the things and by 1867, when
five more plants will be commission~
ed, namely, Nemrup, GoTakhpur,
Vishakapatnam  Gujarat and Ennore
Expansion, the additional capacity
which is at present about 600,000 tons
per annum will go up to 900,000 tons.

14.00 hrs.

When the two projects, Durgapur
and Cochin, which have been sanc-
tioned Tecently, will come into pro-
duction, towards the end of 1969 they
will add a further 3,00,000 tons per
ammum, or even more, in terms or
nitrogen. Another licence has been
given for the setting up of a fertiliser
factory at Kanpur. With the coming
up of that factory, we hope, the total
capacitv by the end of 1080 will be
sbout 16.00,000 tons. 1f you add to
that the production in the few private
sector projects which are coming up
quite rapidly—here I can say that 1
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mysclf and my senior colleague are
chasing them so that things may come
up in the time ang those who want
to put up such factories cam quickly
do so, although, of course though
there are many difficulties like non-
availability of foreign exchange, non-
availability of capital goods and things
like thatl—we hope we will be able to
fulfil the revised targets. A point was
made by my hon. friend, Shri K. D.
Malaviya, that we would not be able
to fulfil the targets. I may say that
we are hopeful that by the end of the
Fourth Five Year Plan, the targets
which are now revised—2.4 million
tons in terms of capacity and 2 million
tonsg in terms of production—will be
wschieved. 1 know it is a tremendous
task. We have to increase the pro-
duction seven-fold from what it is
today. It is a grea; task. But this
Ministry, with the kind cooperation of
so many workers, engineerg and admi-
nistrators and also, in the end, with
the kind cooperation of this House,
will try to fulfll this task by the ecnd
of the Fourth Plan. From what we
call the off-take stage, we will with
the fulfilling of this task be nearing
the bresk-through stage by the end of
the Fourth Plan, and then a stage will
be reached where we will be able to
make all the contribution that we are
asked to make, in terms of capacity
and production, towards solving our
food problem.

Regarding phosphatic fertilisers at
present the total installed capacity or
“under-implementation” capacity s
4,14,000 tons, but the quantity produc-
ed ig only 85000 tons. The main pro-
blem with regard to phosphatic ferti-

liser iz the availability of raw mate

rial. One is sulphur and the other is
rock phosphate. Both these things are
not unavailable not only in this coun-
try but in a large part of the world.
There Is 80 much scarcity of sulphur
that it is being controlled by a few
countries and even in those countries
by & few firms. Secondly, rockphos-
phate is imported int, Tndia moetly
from the Middle East. We are trying
our level best to roduce the consump-
tion of sulpher. With the increased
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use of olher methods and with the
decrease in the consumption of sul-
phur resulting from the development
of tethnical know-how—it may even
be 5 per cent, 10 per cent or 20 per
cenl—there will be a lot of saving by
the end of the Fourth Plan. What-
cver the reduced requirement of sul-
phur may be, it will be of the value
of Rs. 25 crores to Rs. 30 crores. That
is quite high. Therefore, we are try-
ing to develop the jnternal capacity
amd we are alsu trying to develop
technical know-how in  such a wuy
that the requirement of sulphur may
be lesser.

Something was said about the
Barauni fertiliser factory. A few
days back there was a question in this
House in regard to that. That is
under examination. The point was
made by the hon. Member, Shrimati
Tarkeshwari Sinha. That is under
examination. In the east zome, there
is Namrup, then Sindri, then Durga-
pur, then we are proposing to put up
a ‘factory at Haldia, then there Iis
Rourkela, then there is under exami-
nation the question of putting up a
factory at Talcher and then there is
Barauni. In the case of all these,
the question under examination is as
to what type of fertiliser they are
able to produce, what will be their
capacity, what will be the require-
ment in the eastern zone, how much
fertiliser is to be utilised in that zone,
whether some fertiliser has to be sent
from there to some other zome, of
what type the factories shouhd be,
whether complex type or urea type,
and so on. All these things are bei
examined. I hope a decision will
taken soon.

Shri Barua spoke about Assam. In
Assam there is a lot of gas production
ang the utilisation of gas is also &
problem. For that purpose the Oil
India and the Fertiliser Corporation
of India are conducting some techni-
cal, cconomic and feasibility studies
gbout putting up another plant in
Assam. This matter is also 'be!ng
considered and T hope some decision
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will be taken soon. Regarding
Barauni I can only say that it is under
active consideration.

A point was made about the closure
of FACT or some part of the ferti-
liser factory in Kerala due to the
non-supply or short-supply of power.
In Punjab also there was some short-
age of power from Nangal. Punjab
and Kerala are the only two States
which have based their entire electric
supply on hydro-electric  power.
Other States have gol thermal plants
also in order to supplement their sup-
ply of hydro-electric power. But
these two States have po thermal
plants. In Kerala, a thermal plant
is coming up, but in Punjab there
is no thermal plant. That is why
there is cut in the supply o! power,
at both these places. There was some
cut even at Barauni. For the last two
months myself and my senior collea-
gue have beep taking up this matter
almost daily with the Government of
Kerala and also the Government of
Punjab. We have been going to the
Ministry of Irrigation and Power and
persuading them to do the needful,
because it is in the interest of the
country that we produce moTe and
more fertiliser. If we produce more
fertiliser we save a lot of foreign ex-
change. We hope that with the com-
ing up of the thermal plant in Kerala,
things will improve. 1 cannot say
that conditions will improve totally,
but there will be some improvement.
A total improvement with the com-
ing of monsoong shortly and many
poinmts were muxdle about ferti-
liser. The main problem is of pro-
duction. If we have more production
we can solve the problem. If the
production is less, so many linked
problems crop up. When there is
shortage of supply, the problem of
transportation arises. If production
capacity is created at such a tempo
that there is enough production, then
we can solve all other problems.
Therefore, all our efforts should be to
produce more fertilisers. With the
setting up of more fertiliser factories,
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either in the public sector or in the
private sector, we have also tried to
lessen the forcign exchange compo-
nent, It was Rs. 13 crores and now it
is even Ilvss than Rs. 10 crores for
each sing’e stream factory of the urea
type. It may be even less than that.
We arc also tackling these prob.ems
from our own angle. We have ap-
pointed a commitlee in order to assess
how far the foreign exchange compo-
ment can be reduccd. That commitice
has given a good report and we have
acted on that report. In the cons-
truction of the Cochin and Durgapur
factories, the foreign cxchange com-

ponent will be less than what we
envisaged originally.
Regarding oil, about the expiora-

tion programme of ONGC, my hon.
friend, Shri Subramaniam was very
considerate and has made a few good
remarks, The basic fact in the mat-
ter of oil production is, how much
crude oil we are able to produce in
this country. To produce crude ol is
not an easy matter. It ig not a one
day job, that you go to one place and
get it. It requires constant work,
constant exploration, facing so many
problems. Even this year we were
fortunate enough to strike oil at
Katana. Again, there were traces of
oil found in Jambusar, which is a
hopeful sign.

Regarding production of oil in
Ankaleswar, we have only just start-
ed and yet last year we produced
about 1,950 tons per day. Now it has
gone up to 6,000 tons per day. It will
go even up to 6,600 tons per day dur-
ing the next one month or so. The
total production from Ankalcswar,
which was quite low in the begiming
has gone up to 3,36 million tons upto
the end of 1963-86. It will -go up to
its full capacity of 2.7 million tons
per annum this year. Regarding Cam-
bay and other flelds, we are making
every effort to improve them. From
Rudrasagar in Assam we have recent-
ly started supplying crude oil at the
rate of 100 tons a day to the refinery
at Gauhati. This is only a beginning.
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Oil India are developing their own
oil flelds in Assam. The company was
formed initially with one-third cquity
particifation of Government. Now
Government's share has gone up
to 50 per cent. They have made great
strides with the devclopment of their
oil fields in Naharkativa and Moran.

O&NGC have developed Rudrassgur
und Lakwa in Assam. These are
hopeful signs. We are developing
some more areas. Exploratory and
other drilling will be condueted in
many other areas also.

Shri K. D. Malaviya made a long
point about off-shore drilling and off-
shore oil exploration. Off-shore o0il ex-
ploration is a new field into which
many countries have entered during
the last 10 or 15 ycars. The most
advanced country in this fleld is USA.
Second comes USSR. Then come
Italy, England and other countries.
There are different types of explora-
tion.

As a first step we have deployed a
Russian and an Indian ship to make
some seismic surveys in the Gulf of
Cambay, and the Coromandal Coast.
The ships work for six months on the
eastern gide and the other six months
on the western side, During the mon-
soon season, when the sea is rough at
one place, survey is done at the other
place,

Last year there was a contract with
ENI for off-shore exploration and dril-
ling. The platform which was a0 be
used for exploration was damaged in
the Adriatic Sea near Bologna in Italy.
After that, ENI said that they cannot
do it. So, we are taking other steps,

For off-shore drilling there are
different methods. Omne ig the Russian
method. They build something just
like an island in the sea with al the
structures. Another method ix a float-
ing plaiform, We are trying to adopt
the latter method, because, the Arablan
Sea is quite rough. It is not like the
Caspian Sca which is not so rough.
We have to take into nccount
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that aspect. We could not proceed
with  the work and there was
some initial delay because the

ENI platform was practically destroy-
ed. Now we are taking steps to ac-
quire another platform from some
other counitry. We are taking some
concrete steps,  We are doing it in
our own way. We are trying to deve-
lop off-shore drilling because we are
"hopeful that in the Indian Ocean we
will meet with success.

Another point that was made was
that Barauni refinery is not working
to full capacity, I do not know what
is meant by that. It is running to full
capacity. One unit is quite ready.
But there wag some initial difficulty
regarding the coking unit. Whenever
any big plant is put up there is always
some initial difficulty, We try to im-
prove upon it during the next atage.
One unit is ready and another unit
is also setting ready. It will start
working during September of this
year, With Koyali and Baraunj ex-
pansion our internal production will
increase.

Shri Vasudevan Nair made a point
regarding the capacity of the Cochin
Refinery, Its capacity is 2.5 mlllion
tons. In fact, thig is the only refincry
which is going 1o have that much
capacity in the beginning. The capa-
city of Koyali and Barauni was 1 mil-
lion tons. For Gauhati it was less
than 1 million.

Shri Kashi Ram Gupta: But you
have increased the capacities of those
reflneries,

Shri Igbal Singh: We are putting
up a chain of refincries beginning from
Koyali, Bombay (of course, it is in the
private sector), then in Cochin, in
Madras, in Haldia, in Barauni and so
on, a chain of refineries. Barauni will
go 1o 3 million tons in one ycar.
Koyali will also go to 3 million tons.
Sp, in that context, the capacity of the
Cochin refinery as a beginning is quite
gond. I hope my hon. friend is satis-
field Let us start it. If we feel later
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that expansion is called for, it can be
done.

Shrimati Tarkeshwari Sinha made
a point regarding the burning of
gases. Gases arc always burnt in every
refinery. ‘There is no refinery
where gas is not burnt. But we are
utilising a little bit as LPG. We are
sending it even to Patna and Calcutta.
With the manufacturg of more cylin-
ders we will try to improve thal and
supply it 10 more cities in both nor-
thern and southern India,

A point was made regarding pesti-
cides. We. admit that we have m.de
only a beginning in the case of pesti-
cides. We. are trying to improve the
proc_iuclinnn of all types of pesticides
during the ycar. Our main problem
here is non-availability of raw maltc-
rials. We will have them when the
petro-chemical complexes at Gujarat,
Bombay and Barauni come up. By
that time we wiil have most of them
developed. Now most of the raw
materials for production of pesticides
are imported. Because of the shortage
of foreign exchange we are not able
to import those raw materials and so
production of pesticides is hampered.
We are tryig to improve the position.
We are trying to get more foreign ex-
change so that pesticide production
can be increased. We are also trying
to sce how it can be supplemented.

There are the few points that 1
wanted tp make,

Shri Rajaram (Krishnagiri): Mr,
Deputy-Spcaker, Sir, we are dis-
cussing the Demands of a Ministry
which, in my opinion, plays a wvery
important, vital and strategic role in
the future of industrial development
in the country. 1 am glad to see Shm
0. V. Alagesan, who comes from my
State having independent charge of
this portfolio. But at the same time
let him not ferl shy in conceding the
reasonable and genuine demands of
the Madras State.

This year, the Oil and Natural Gas
Commission has discovered oil at
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Katna near Cambay. The Commission
has also undertaken operations near
the Cauvery basin. But over a num-
ber of years, we see that the work
goes on at a very slow pace. The
Report says that a number of opera-
tions are going on. But we do not
know what is the result of the opera-
tions that have taken place near the
Cauvery basin. So also we must
search the sea-shore for oil in the
south, 1 am requesting the hon. Mini-
ster 1o concentrate in  these #elds
where there is certainly and he must
advise the Oil and Natural Gas Com-
mission to specd up their work near-
the Cauvery basin.

As far as my party, the DM.K. Party
is concerned, it stands for public sec-
tor. According to the Report, the
crude throughput of four refineries in
the private sector during 1965 was
sbout 82 million tons, But at the
same time in the public sector refine-
ries it wag ag follows: In Gauhati
Refinery 7,24159 d4ons, in Barauni
Refinery 4,880,552 tons and in Koyall
Refinery 113,618 tons of petroleum
products have becn produced. While
comparing with the private sector, the
results are very poor in the publie
sector refineries. This must be recti-
filed. When the Indian OQil Corporation
started, we thought that they are
going to distribute diesel, petrol and
kerosene at fixed prices all over the
country. At one time, even kerosene
wag not available at black-market
rate. In the year 1864, kerosenc was
being sold in the streets; pecople used
to bring it in hand-carts at the doors.
Now the hand-carts have disappear-
ed from the strects. No vendor is al-
lowed to sell kerosene. Not only that.
Kerosene ig available only in the
urban area. In the villages, people
hive no kerosene. Last year, the
Indian Oil Corporation had put up a
calendar and in that calendar, they
had depicted a student sitting in a
village house and studying with the
help of a hurrican lantern. The
calendar is there but there is no
kerosene in villages. The poor stu-
dents who are living in villages are
suffering. At the same time, kerosene
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is available in plenty at the black-
market rate in Madras, The people in
the villages thought that swaraj
means light but now they have come
1o understand that it is not light but
it is only darkness,

I think, there is some defects in the
distribution. The Marketing Division
must take speclal steps in preventing
malpracticeg in the sale of kerosene
The hand-carts must be reintroduced
and the people must get kerosene at
their deors. That is my humble sug-
gestion.

As far as the Liquid Petroleum Gas
is concerned, there is Esso, Burshane
and Calgas—these are available in
the south—but the L.P.G. i.e. “Indane”
which the Indian Oil Corporation 18
manufacturing is not available in
Madras, Japan is purchasing this gas
from Kuwait but it is not possible for
our Indian Oil Corporation people to
bring this gas from Calcutta to Mad-
ras whereas, at the same time, Japan
purchases this gas from Kuwail and
takes it to their country. This is the
real administration of the Indian Oil
Corporation. This Liquid Petroleum
Gas must be made available to the
people at a cheaper rate. Though the
Indian Oil Corporation is a publie
seclor concern, it always follows in
the footstcps of the private sector
concerns in fixing up the prices. Then,
I do not know what is the real use of
the public sertor concern, ! am re-
questing the Minister 1o look into this
matter.

I am now coming to the chemical
industries. What is a chemical indus=-
try? We can call all the nonh-engi-
necring industries as chemical indus-
tries. Only a few chemical industries
have been coming up in the south.
Most of the industries have been
licensed and established in the north.
Even in the month of January, a num-
ber of industries were licensed and al-
Intted to the north. Chemicals are
necessary for the manufacture of a
number of things. They are called In-
termediarics.  Last  month, tha
Amorces Manufacturers of Sivakasi
were faced with hardship because of
lack of a chemical called chlorate of



10317 D.G. (1966-67)

[Shri Rajaram]

potash and they closed their factor-
ies. They have sent their representa-
tions to us. Now their sufferings have
been minimised.

Sp also, in the handloom industry,
dyes are used. Often, dye-stuffs are
not available in the open market. You
know the handloom weavers' plight.
The dyc manufacturers and the im-
porters  often create an artificial
scarcidy and make a huge profit. This
must be avoided. Our country is an
underdeveloped country and I hope
the Ministry will sce that more and
more chemical indusiries are c¢n-
couraged and set up jn the country.

1 am coming from a district called
Dharmapuri and in our district, the
agriculturists are growing tapioca.
Tapioca is fvod for Kerala, At the
same iime, in my district and at
Salem, we are manufacturing sago
from tapioca. I am requesting the
hon. Minister to start an industry so
that thig tapioca can be utilised to
manufacture Glucose ‘D' and other
antibiotics at Salem. This industry
can be started either at Dharmapuri
or at Harur. You can get plenty of
tapioca in this area.

Then, 1 come to the fertiliser deal.
We all know that we are in need of
more fertilisers. The demand for fer-
tilisers iz increasing day by day.
According to our Fourth Plan, the
target for the Fourth Plan is 2.4 mil-
lion tons. In our country, many agri-
culturists even now do not know
how to apply fertiliser to the soil, If
they apply it wrongly, it will eat
away the crop itself. I am told that in
Isreel, they have started research
centres all over the country to assist
and 1o teach the agriculturists about
the use of fertilisers. Such kind of
centres must be gtarted here for the
benefit of the agricullurisis,

As far as this fertiliser deal is con-
cerned, the Report says:

L TR it has been decided that
all fertiliser protects licensed on or
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before 31st March, 1967 will be free
io fix prices of their product and to
organise their own distribution for
a period of seven years from the
commencement cf commercial pro-
duction subject to the condition that
they shall sell to the Government
at the latter's option upto 30 per
cent of their products at a price (o
be settled between them and the
Government.”

As you all know, Congress has got
two faces to delude the people. One
is for America and the other
is for Russia. Of course, it is a good
tamasha to see the game from outside
But they create (wo gections inside
the Congress and create this contro=-
versy. As far as I am concerned, let
the foreignerg bring the industry first
to our country and then we can work
out the details. In this controversy,
we must not delay the projects com-
ing up in this country . .

Shri Sham La) Saraf (Jammu and
Kashmir): What is the relation bet-
ween the two?

Shri Rajaram: I am coming to that.
You know better than I do.

I want to say a few words about
the Hindustan Anti-Biotics Limited.
This company has declared a dividend
at the rate of 10 per cent to its share-
holders, which is a good news. But
they are manufacturing penicillin,
streptomycin  and so many other
items. These gre al] life-saving drugs.
Compared to the international prices
of these life-saving drugs, these
drugs are costing very much in India
and they are not at 21l within the
reach of the common necople. I re-
quest the hon. Minister 1o come for-
ward and at Jeast minimi.e the prices
of these life-saving drugs =o that the
common people can get these.

With these words, I conclude.
N ot aw ot e (& ): 9w-
o wEEE, i W sfreee

fufaedy & foe® oo & o Tt &
t e fo dafgedet &
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W F AWt gl A FamEw #
afz g &1 1 famma & AT X AF-
¥uaT # AW FT TeNAA, WA, 1965
¥ 2,200z wfa fz= g, safF frm,
1965 # 73 a3 %7 5,500 z7 9f f77
Frm gAvAaw T gAt dal ¥
R wAfT 3% 2 TS T &
e i TRy aoe gf d ) W@
#rr 2 fr o g At @ Tt
FETT §, {ATL T2 AAY qF A7 Fe-
g7 72t 21 9T & AV 3A wrea gt
& few (&7 ot Harow 7 ot 1R
ford & wre g7 AT & Y faerwet faamg
3§, JTCEHET {1

foo ad ¥w ¥ @t i B 4w
§T €% W ORI A AT ¥ A
AR WYX IAF FTH FA R SqACAT
¥t 7z, fom ¥ g8 v g0
I & geaeg § off ©F Haraq A @
oz feafs o v o1 femr sl @@
et aifas w1 9w & e
afrears & a9 gaid WA A AN
g, I8 AT WY AT A A A
weare Tty X QA ¥ g @
W< foreft aeg STHwE g W
%8 ¥ fa¥ & oy w1 qEOeAE
g

ot ZATL AW F wrr %7 ®Eer
T[T WA B | T WX A g
agd & gie a7 AfeT qw H o™ &
I ®1 T & fawfaw § g €
wefcara gt &1 TEr § 1 gl
wreTt . & sereT ¥ gfa & ag
wTq gurdl femie ot gadt ag mE R
T AAAT FeA K GIN W AT
feeqr arg, Y WY ofETT 99 Y BT
Ffacdod 1 ewamgT A W
grar @ § W sfArET srorom
o Xfem & A% 9 gfre s @
& 37 ¥ oft A www FowmEr g
B3, el del ® ool
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fraeaT, 1965 ®1 wafy § e
246,72270gw1, 9w fr foed o
F T wafy ¥ ywEw 223,960
T FWT 9T | T A% F AU A A
st ¥ wim-fewEy, 1965
¥ JemEA & e v gf, oW ow
¥ TEY 1964-65 § wW ¥ 2,241
A TR THIEA G |

et fe w7 WAy § ey g
AFE R AT £ gy awwm ¥, faw
&1 qu & ¥ fag 7z awd § fr
defoat woy Y &, 37 § 4w ofrada
fraT s YT I7 & I w) G997 wATAT
AT | WT A fAT YT ST g
o, @1 7 WY aga H T g
ol ot WX s o aga smer
qEm | e e W gfaee e
T W faar ond, ot ww ¥ T
W agy A wmar § W} S oW
awels & aw anx ¢, fom # o
TR S E I & vz frerer feam
arem 0

& fowre a0 R § f Auw
dazd X 32 FW ETAT w1 A= i G
& | T IE W oweiT w2 fam o,
a‘lfﬂ‘ﬁlzmﬁﬁﬂ?wﬁaw
W JEA g g ownam,  faw ¥
ZOTL AW A awTE QO e 0w
T T 61 gwdE w1 § aEra
g da & geaa w1 9 gfae s
foar ard &1 ¥ ¥ wvaT ad ovinm )
32 T 90 ¥ qTX 16, 17 W
I a% W grT 9 39 ¥ wmEr
7z T & T7 wrrATET ¥ 1w oo
arY, fgmaw WY at afitvy € o
gfrara & 3791 Wt S gem
awat § W & wrrAE g wEmEA
wT a%d § 1 xafaq o wvae g fw
WA H wwdY Ay § Wy o H Ay
R Ty AR e 4 T wroaT g
ard, Ay wToET w owde fEw
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[t &= ofw firg)
T m T Rer s fr R n w1 A A AR

oy, o & wmar W a9 i a@e
ot =it Qi

& ag WY wot wom wEw g W
st & fau et o wrmas
wY 7€ §, 99 "W ¥ weHT gy fwar
T ¥ EreiE R st oam &
frrer faan mar & 1 faesly sl ot
wk §, 3w oW fadk Wad e
FTTATAT & CEARTA ¥ Sy T i ow
Ty e &N R &Y ol & S
w7 AATEE & A B 9T 7@ THT AT
# 3T gEERTd ®1 oA @ uf g,
#g, 79 ww S0 # F oF e
Y IHW 11§19 TR FT F FHAE
w7 argg &1 T ¥ | frew == feA W
s § fF At 0 38w A Bk
&F7T of gE oY, St 7w F o o
o dd ¥ e # a4
# ag 9 wamem ¥ Wfew ¥ oA
form & ¥ it ¥ fem=edy 3%t 3@
aftr wy SR R arfay faeamar o
el qrel A 9H THE T A e
fear @, warEg 3 I A7 AT A
wORTT ¥ faemman | v FTEwT 9w
A G VT 77§ | §F ¥ ag ST
BT fiF % Tl 97 IoTEd g a
T | gw e § fE A e
& o ¥ fou ol wwR aTed
F sgmar & o I § W AR
wT agt & frerer famn oman &, w1
T oz @ @ fr a@ i amn
qft et § 1 wwfAg FE @ @ oA
1 % i fas gat ool o sy farasy
* www ¥ g @, afE s
wY darar ¥ e A @ o e
for ani #1 frren ST 8, 99 WTe-
& s—fE wa #§ ama oA

$ertt & forg am W A & A A
A7 T T & frre faam man 1 v
T WT WA FEW A fau @, afew
I & TR ¥ fag 9 sgaear At
wt o 1 S FrowTT W= @ 8, 9w
# $w oy SR w1 E i
afE § so e w1 A W aTE
§ATE @ U I ¥ w991 69 |

ur a1 ¥ dsgew wne & gl

& ATt ¥ FEAT AW E | ¥ A owwE
ofsrw ueEfere § faw  qriew

# 0 ofeers werifer ¥ 1 & sgm
& I\ FT TrE AT § e 3

W WeRi & ®rq § @ warvw oy
fewizw 1 Tda s §

! wWieTe A A (wET)
Syrenw wgieg, d3faam ot A
Hamerm %1 Foir A o8t ¥ 5w Frenr
AT 1 S W qw darew ¥ WY
Ay ag w0 AT 3wy
v frger 2z vk 2
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uT g7 3w g fr 3w ot e
WY ¥ H ogdw v ¥ Bw ¥ owmdw
fFam arr WA F w9 & wTOw
TIEEA TG AL TR E | THED H0
g ¥ 7 gw fdfmat & @9ae & &8
gr % 1 99 % feafugi & s @
W AL Y A AT T gW qH AT
# wreafri< A 1 e & | W 7w
fom ot w18 s £, fomr ot w9y
®1 grg ¥ &% &, sAw A F fag
fadfmai & =g awar & 1 g0 7w
wifz gs%i ¥ fadelt  awaY S
TR TE AT O § W ady gE AT
A ¥ AW F1 @@ wma & fag,
THi #Y G ¥ fAw gw oI 9T
fraz s & T o B wfgwa
9 X FTH QT T 6T § ) gAT oA
aw & Faaer iy §oifat & & w= faamt
AT A s s wr & foawi &
WA 227 O g @ w
e fEd 9 & oo 9T 7 FL
# s WA § R g fadet W
a7 fera arady 9 & 1 Ao e
¢ fF F37 27 Gfaod o 3 w9
fawi ¥ AT E 1 ag av ff W WY
ara & 1 gw fadw oT aga g ke
TEA AT M E | AT A® W AT WA
Wi W w1 T wTeRfniT T8 8
TFx 1 A gt wvx  gehfrd #
& o a% arft F ard Fed-yurr w71
AR e R
Wesmnfaiitommias
gw oW AR H vl WY wmemfani
T T %A & ) o fadw F ooy
fAfad N " afraw s w0
¥ fAu wax ¥ o Awm F
A umr AF f& 7w w1 fron AR
foaei ® %7 & &9 ooy v F oawwm
@ ot At @t "faw & ofaw
ifard Ifam o #x gz W oW
FT AE |
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g Tt fgegem & it @Y
g Gt & gt g gaRfrd o 2
T ATy WIS T AW Ay
ot a & fe oY ) fadw o & ww
WAAT WY ®T 9F | TF WS aa
dmaw W fegamwr 40 W
sfireromdt gy & 37 & w9 Tiw Waar
o § fr grwr sfmew aurer wsOr
& ar dm & W O g g 9%
Y & g A s gefr e &
ot g A ar oEwA & A W
arf &Y Wi @7 & e AT & s
et @ fom amar & 1 ag  fea
o &1 A 3 fe I W@ oW XA
fear o & 1 Fa2eit oY g% § gy
1400, 1500 WYT 2000 &7 faerar &
#fer gt ifaad &1 #a9 B &/
frmrer & 1 gt eifrad % o o
R § A W9 KT § 1 W A e
wEvH T i am s AT w AR
& WSV T E | AgH H §W g W
frerad g w1 faet § fr It it
Y o ot Ay fraar § e
fadferd & vt § gaTd AORTT BET
gt & & wign g 5 W e & oy
A AAE, @A

siwdvT ot ey vearfy & dw
¢ ¥ agt 9T A Fwr & R AW
ATAT AT Y R | W TN A WY TATTE
wrat ¥ @ Ay A guTo Ay ¥
w g g% £ | wewra & wrafagt
sqed g d ey X fs ool Iy
a fw a=lt forlt & Afew gart wwt
szt et & 1 gt 9T g9 &% s
gy faaet & 1 Forr amg dx fasaft
& a7zt 9 dgoiy fa, a7 A § oavy
art @ Td ¥ ) &err dx oy Ay
A ot ot wd F oarr ¥ g am
frmii e ST A A Sy 7 2 A% N
fA w1 2w oW 9w gww &0 fedr
w & & uo =t Iw Ax W aA
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[t sitwe e dam)

arfedr wix ey wifer o ag omm
T AT

w3 ¥ gug ¥ @ Hraw s
SEAT § | WY B @
& & 1 9 WY ¥ o wToETAT AT
2 e 9= o dewwm WD
& | W A @ A |y 39 ¥ g
Wi «F O F | WS A q gurdy
W AWMFET ME F P wAg
ara & A 7 anen-frdw @rmd oy 7
w1 39 &1 faRwt § g Ay #Y
wrETT Ag e 7 fardi & AT w-
smaT g st faer @ ooww
w1 g we wE Or e A
WE | w1 gem ag @ e wreay
w0rs v Y @ o gaTh Ty A4
FME AT g ARy o0 W=
7 e wfuw g9 T A% §, IER
BH 9T & AW H AT R E 1 e
¥ G ok sww A fe R froag
WO FETH A WY | T e ¥
v w e § afew oo
T A & AR gW wgwEm
AT @ &) ag feod Y am
Ty & T g A o g a g
wom fawen & i faRwi & s g
grar foeman  gg o) fagwr 3 0
6 AE ¥ Y &7 A9 qwAT §1 g
saE § Ianfam ¥ S g A=y
faeet wfgd afream fadwi & =r
7t WA ¥

s AT foE d e g

Y WA O e o
qrEt ¥ FMEN =L 2R 59
e WA § 3,922 anw
fratite & s &1 g fFm aan
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OF FEW WEHE 9T 3 79,
1965 % TFEQM % AATHAT &
# 265 A fesniee & e
FY g7 farar | e wafy & WA &
= 3% qifzgl g ¥AW: 2000
HTeT fFsEET 5T 100 feerdET
g AT 2"

e g 9% 1 F ey dwFATEE
&9 7% 9w & | FAeAT § wac |
T FY ST & WK A9 & g ag W=
9 AEH A IT qEEAT§ 1 A
fadwit & wmit grg Srmh fewEr ¥
wfew 2w & fagt amdt freadt 2
a1 free Wt §, 99 ATHAET H 9@
T A ) TR AR MR
o} ¥ AT TG A FI R |

oA w1 ok 6 gergon K
WY # M oAgar F ) owwiE ¥
T To foaTé wieww §1 Al
¥ free o sEedT & A A&
Fiade 1 wpe g5 § T fae
t | demie ¥ @ w0 T S
O] W # 15 F$OF a9 A=A
o el ) AfFT @ W AT,
o & faegw mmAgt g 1w
X I@g A4 K@ &1 SR A
ardl ¥ et et wig wwmE W
wE ) wEm, wm, ¥ wfs f
ITH WY ST e s A w®E )
T ®1 aCE a1 Wy ¥ fag s
@ waT & | T ¥ A OF 8t
fral Ao s A W Y W mr
smr# ) & fraw sem fF -
T XY W ag ¥ WY WAgEA A%
e § O qgre § o & www
wre ® gen faw wwar § | OITR
ey O ¥ qgry & A Wl
¥ ox Rt A oiww fen § W
FawTaw § s agi 16 T § wew
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Fware a1 Afew wTETC OF
f o S aftarwlr &

g A W Ay e gu

A & qmeE fiew www § A §
TS N WEATE (WY R R
feoft f Tt Ty Iy S
¥ fasraT qr | G WE & £ g7
w0 % frafy ¥ &, e Ay AT
STEFET§ AT wan v O oft ag
froam F@f & oAt & ) AE A W
¥ &7 T ST E AFET ¥ o
og ®E w5 G T A1 AR 3
% 1 oF 9 72 arefagi st o o
# =tw 1), oFT & T IET AN ¥ =
TET | AAAT qE g i HOT W
ot foemr Afera @ mar a0 T
fremt & R o & ¥ I
9 AT W T IAEY OF W & AT
& syar W1 37 & oo W w1 3T
qer | wF A A alw wT IHEA
O GEH FT AT TWT | HIHTL AT
ar et ¥ fe ag wfw & SamEw
AT IREl & AfeT fw wEw §
s A fa & 1w R wag
¥ agm v W Fw F fowar w2
o dsammerag avar §
oF SR A W 34 | frae & fafr
W g wT @ & ffr ey
femran @ ¥ o= fF gant o wed
far faw Aff & o wWW # A
WTTT § | T EW T AN F wrew-favie
@rmr g7 & ogm A e oW
frafr s aa oz d 1 Hagmgfs
9% % gW WTeA-FT A gt aw aw
g ¥ w1 fafa 1 5% o
v W fet o afer A Iw oW
WA FH & AR W amaa & fewel
% Tod AT o wey &, ¥ A TR
famt sifzd
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e # ¥ oF oy i A
AEATE I W X W H AT AW
frfraag ¥ a@ fr s wWra
WTART B T O w1 ForaAr gATHT R
Ik WL AT § AfE W AT Wl
e Al Fcamar ot @ o & amgar
g Fe o aduor qrq S0 | fFET
& wrw ore W aft feafa g 1 wET A
ferisr dx A # gpfed ¥
wT W faw awar § st qg faer
AT § | IART W Q@1 A |

YT & s wg fr A @ Y
T EET 8 1 IE K H &
| & $T AHT KT AT ¢ TH AFAA
qEr & &€ mE W A AAET AT
Ty | qg T AE e frar W g
3t fF FgT T T AT @ WX AT 9T
Pl ST AT R0 IW R WH
W FE amEr % § ol 8
ary &1 sl o AR A
AT W W 9 & agh T
T I qT Frdew Ay wifgd o ar
o OF Jg0F o & wreww Afedi A
T & Tifgh a1 fFe o |47 Aol
gt a1 wrf oFY qur gt wfgg @ oIw
gt ® fazr ¥ | afew weeT &1 g
g f& 99 aEr ®1 g 92 6T agh
F A H A wrET A

X fama wem f& e amr %
A ¥ FT W ARG KT IPAT A
& A& T wH w0 Al o

Mr. DeputySpeaker: What time
does the hon. Minister want for his
reply?

Shri Alagesan: About an hour.

My, Deputy-Speaker: He will be
called at 3-15 p.m.
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st gEdRE Wy (FidE)
Frer wgrew, & T Eifsww Oz
Fawew #Y fomrr &1 a0 +@ g
Fo frdr w01 wrear § 1 @ E-
forme 7 Ffawem 7Y 1 o€ 1965—
66 ®1 & I & w27 @ fagoo far
™ § I F wpme aherdt foeTd
¥ aqat & famT AF 7,24,129
&, aOAT # 4,89,552 27 W1 [arTa
wFAT § 1,13,618 & wald  Fw
faamst  15,60,000 7 = freeaT
&1 AT AR faet T #1 frar w2
M wTR T Foamgad ¥ oawar &
W F UET 1966 § 25 ATW T g
w o , e Poergrd #
1968 § 25 T8 2 &= &1 7 w7
# A etz § 25 A1@ @A A Pvar
g 1 T frem ¥T 90,60,000 27 7HIY
gi grar @ onr ww Foid § awerar
T Y | T F 1T A ATEEAT AT A
weafaat &, ¥ f5 go Wlo o, UAY,
Tt de, R 3T w1 ST A
w1965 F B2z AM TP & 1 AW
qTE & g faer sT 4@ W & 172
ATE 60 FATT ZF AT & H{ATT & |
& ot 7€ dfegat g At § 9w
# ot W FveT AW owr B oarg W
arar & adt g & | Sfer gg foiid
¥ 7z gt "o T & R g R
ey @ %Y sraTEEHaT | W TR
FaaTm arat oo feaet aravear
AT AT F AT EW W FG WRIT AT
wFal i By Fi a% & ¥ wrAer ¥
A T A9 E 1 W F AT 7
ey ¥ tw woee gra g foid ®
g W gFaT@ @ g iR A Ewrd
AT *Y WAEFA § a7 & W9 gEL
i & g w7 gw 7 Foig far &0
£ & fAy FO@m gwr & 1 xar
g gU T qmw F gt wrar fE wre
I & W= 99 G Neew § oy
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LAt ST T TEY § AT AT W FT
FAX AW & ArEA o1 FT HAT ;T
AT qEAT & | FH & AT H TZT IR
waf ot g€

AT gAW FT WL IQ@T AT T AT
faraa ovg afedi w1 $HT 9T 97 g
§ I w1 amge o T4 fawar w7
Tafad agi 9C SR A1 FE TFAD
grit & 1 Qar = g & 7R A www
¥ Tt WA | RWIR Agi AT A
g W mw o s & wTawEEar
aw ¥ foyr § 9% & fa¥y go faww &
mmgrqﬁﬂ-iﬂﬂ.mmﬁ'
AT F & 1 W A Sy I St
& xafed g9 %1 qTU T IeTET T
FE ®Y HTIWHAT g ¢ | T 99
¥ fadr gz frow w0 7 frerar g
T F0 www § oAt vt & o
WA Y W W WTATERAT & TN
qfer aghr gt fed |

mit & 2t 7 fom Y ooy
Tar qr | 7t 9 A ore ferwree
fir 3 =5 wgl W ofo 2 oF §
/T A WA wwT A § ag O ¥
T g w1 1 TR AT AR WY
e g | T & qww A s
TATAOT AGF F qg Qe feay g fw
T FuT & 7= WO g oAy
wraawt g s | ¥fE @ der
IER 9 P o e e dgw
matae I sarET M W 2w wer-
e F AT 7 @A v oaET |
Tt gETTer ¥ 2 ATY  qFew g,
afegi s A ey E 1 A S5
T 9TAT ¥ ¥ FY 35 7TH AL AF ¥
o § 5w & ol i 90 @ Wi
33 AT A 35 AT A I¥ AL
| &Y wravawer ¢ 1 e war-
U =T &7 AT 70T fF 79§ 79 w1
ey wft & frva & a2 & TasY
qfr wdt g% 1 72i ¥ WErTE W@ 25
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g 29 =mE 9o faawa7, 19658
¥ fear , 20 a9 o wAar F fem,
19 g9MT Z9 Fadr § faar a1 16
ENT so0=A W ¥ weme e
) HfEE T § 13 gWIC e
fear | witer & AR F 0 13 AT EA
WATZ GHT & | A4 9T 35 3SNT & &7
TACTFAT § a4 T AT 13 RAIT =T
W& | THF QAT F IARA 7 AL
HHT § AT AT & W< AT FeTe v
g & gaaw ¥ fad 9w Y gwwr
AT ¥, TAFT AT AATA TR@T ST
qifed | gafay o fdaa 2 f& A
gATa AR ST Y WTAeInaT §
7 ¥ qfey are< gt Trfad

9T g GET wEET oft o aw
wgras; ¥ e waAt A it g
sf ¥ farr Aty o IR g
25 garT 77 fgur 1 #fFq w1 wiw
wEAT & ArgE Erorer age w0 faw @r
t Ty S w1 T gEErE gl
gt maed rg g s qfw
o faa v 99 v & wafay awt

9% HTEE AT KT FATE FT FAATH

ae feat srar sfiy | o w1 faw
ggr WAy fas & gwoE & o
Mo A v 15, 20 97 AT T aAg
TR 0% § Wifs 34 Fraaagt fomam
IR Az o F fa7 weme ¥
e At 1 25 s0HAE
S FT AT WG AF A E AT A F
Uz dt ag 334 A &t famaw 43
TEAT q¥AT & A FE AT 40 TT 50
free w1 afe faaar & 1 72 N fra
W fraar § a7 &1 arare faa ¥ aew
BT g | TR w A feT ma s WY
WTAT IEAT & | 9 WA 974 & F107 97
& aY ot wgm gy AT & 1 &
wgm g &, astaw fesrie @ g
IEFEA Av AT § A
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I K F AT § e 417 F A w_7
gATfF o & 9T & o dw A
g

1459 hrs.

[SHrr SHAM LaL Sarar in the Chair]

WAl g7 O A ¥ ¥ AT e &
grag fafaezr & faar ar1 aresie
T 0T 3 qawar fE gw w1 W
& TIE ¥ a% aE & | WA Em
# & ¢ 1 3 www & Tt W oo
a7 A H dw g W swor i
qQFEES AEl W¥ AT 9wAT AW Wl
WREOR § A e g
g TavgT wmn gfF g fraw
T CEIAT E1T & 1 T Aoy A fodt 3w
ar gaL alh & yemre g o1 o e
T g 1w & oy e s ek '
atae v arfgd @ arw fY  feed
g wwa § W feaT aree & owwy
ATH & CHEY & A ¥ TATH AREIA-
T F gra g f ey

Q% Tty aven ¢ e faeer
wifed

ot qowtaw www ;. fde At
e Y 7Y, ¥ ot awre WA g,
FTH A ¥ I dww agr famromam
B | THEIT ® IW & £rHa ag
it wTacd wefrgm &
FTOTETL FT IT EY AWTT T AT
o e wfed o7 70 £ ®row
w9 Y 2y W) 39 & T A AT
AT TAT § TR w9 weAr Wmad,
mfw 3= w agfags &%

Al @ 72 ¢ e Az frem
& 7 faea & A fedifaa 1 9w
w7 ¢ | feofas @ ofss arggmn
g1 wrw @ fedifaa ot foeen
et erem dam g1 € & 1 gefAT A
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By [t et ave omwa)
fafrex & ag famdt § fv 2 o
feora gt & 1 mrom & @ A
form #3 w2 &, 19 o faw ey wvar
qr Y 8% wara IzTAT Q1 gAY F qvaew
#, at fafare & w1 i weroreg masdie
¥ fomr aoff, ¥ et aw &% qomw
fFar & i g% age T ¥
1T AT foar § | AT 6T o 59 &1
qg A9 W wN w7 faar wmar o
mﬁﬁftﬁafﬁﬂ#fﬁwﬁv
w"r!réTmﬂ'%'wsw"rg'-n fF v 97
qRreg & qAe o fafweet ¥ fady
@ A1 IFA Fq7 ot i Fomar w1
BT IIM X G, AU oAl §K
fager & fag wgr 72 & Fr 7w
W A AT gl awew A & @
NG g7 v A & Al s @A
# or &t 1 SrEwww agrr O ogq
N WHFT T AT W W@
TR AR TR & aer ¥ &, o
famdt g

Dr. Chandrabhan Singh (Bilaspur):
Mr. Chairman, Sir, I am very grate-
ful to you for giving me this oppor-
tunity to speak on the Demands of
Ministry of Petroleum and Chemicals.

The most important thing about
this Ministry that I fee] is about the
production of certain chemical drugs
which are important life-saving drugs,
1 understand that some of the manu-
facturing industries have bcen incor-
porated and they are working under
this Ministry. The investigations and

the manufacturing programmes  that
these industries have are for life-
saving drugs. There has been

tremendous neglect on the part of
these institutions and the corporations
with the result that production has
not heen brought to the target, as it
has been expected. 1 was surprised
to find that this aspect is under this
Ministry and the Ministry has not
taken adequate steps to bring about
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the rapid execution of this big scheme
whereby life-saving drugs like tetra-
cycline, streptomycin, etc. can be pro-
duceq in this country. 1 would like
to bring this to the notice of the
Minister and to request him to take
personal interest in the implementa-
tion of this scheme,

Another important point is about
the Surgical Instruments Factory
located at Madras. As an hon. Mcm-
ber just now pointed out, this factory
has taken up only 150 or 160 items.
The instrument manufacturing pro-
gramme in the whole world covers a
long range of instruments; it doeg not
mean only 10 or 20 items; it goes to
about more or less 1000 sub-items of
great quality. This country is suffer-
ing tremendously for want of quality
instruments to mect the requirements
of hospitals, dispensaries and shafa-
khanas and davekhenas. I am sur-
prised to find that from the wery
beginning this factory is not doing
its job as it should and only a few
itemg have been taken up. I
personally feel that the hon. Minister
should himself look into this matter
and see that more items are taken up
for production. He shoulq see that
this factory makes efforts to make
this country self-sufficient in instru-
ments, Let us remember that instru-
ments advancement in the world is
of a very great order, starting from
simple cutting instruments to artery
forceps, clamps, ete. I am afraid that
this factory has not started well in
this direction. I will request the
Minister to look into this matter and
take adequate steps so that these
instruments are manufactured in
higher number. A large number of
surgeons have come to me and com=
plained that some of the instruments
cannot he imported from outside and
whatever is imported they are also
inferinr in quality as a consequence
of which they are not able to do their
work well. Quality control should be
effected not only inside the country
but also for the Instruments imported
from abroad. Good work can be done
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only with quality instruments. We
were very happy that the country
would become  self-sufficient in
instrumen's with the establishment of
this Surgical Instruments Factory at
Madras and we expected quite a lot
Irom this factory. So many years
have passed and they have taken up
only a limited number of items. I
will plead with the Minister that a
Jarge number of instruments must be
manufactured in this factory. Goad
surgeons must be taken into con-
fidence and their advice and also their
requirements must be taken note of.
They will be able 1o render good
service only with quality instruments,
I am sure that our hospitals are
suffering for want of quality instru-
ments and we cannot import these
things also.

1 may take this opportunity to
‘mention that surgery has developed
by leaps and boumnds in recent years.
S0 many special instruments of very
high order are being manufactured
for orthopaedic surgery, brain surgery,
thoracic surgery, cardio-vascular
surgery, abdominal surgery, gemito-
wurinary surgery, etc. Sometimes the
work done by our surgeons is com-
pared with the work of surgeons out-
side India, where they get high
quality instruments. Look at the
instruments which are being produced
in Russia. Look at the instruments
which are being produced in the
United States of America. They arc
top quality instruments. We are not
able to produce them and we cannot
import them also. Our surgical work
is  suffering tremendously. This
being the state of affairs, how can
we compare Lhe work of our surgeons
and civilians with that of others in the
advanced countrics? [ would request
the Minist=r to give top priority to
this and see that not only more
number of iteme are taken up by the
factory at Madras but also quality
instruments are produced.

1l am sorry to say that whenever
there is talk of economy, immediately
the medical budget comes to be cut
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down and the argument advanced As
that vhe medical department is spend-
ing department. Medical Department
is definitely a spending department is
a very narrow sense., Good health g
the pre-requisite for good performe
alice—be if of labour or be it of the
Minister. Good hea'th is the sine qua
non for good work anywhere. I came
not understand why always a cut n
the budget is effected immediately tn
the Medical Department as a sourse
of economy. I will plead through yom
with the Minister that the medic}
budget, especially in the instrumante
and appliances sector and also in the
drugs manufacturing sections, should
not be cut down.

Another important point is aboud
the fertilisers. We have been heariaog
so much about ferlilisers, pnd
immoediately the thing whith comes
uppermost in  everybody's mind
in naphtha. We are sick of
aaphthe and naphtha galore. Our
food production is falling shart
for want of fertilisers. It is well
known that this country has got
second grade coal in plenty, second
to none anywhere in the world. X
was told that a new method was beiag
developed in Germany for converting
this second grade coal into a chesp
fertiliser. When thig coal is brokenm
into pieces—not pulverised—and pat
under a very high pressure, it can
be converled into a very good quality
tertiliser wahich will also be cheapes.
1 am told that is even cheaper than
naphtha. Hardly any work has been
done in this direction in our country.
We are mainly depending on the
knowhow from Americu  and
Germany. It is high time thal owr
scientists should come forwa'd and
perfect the “knowhow" wihercly the
second grade coal available in plenty
in our country particularly at Korba
in M.P. tan be converted inlu pood
quality fertiliser. Then our shoriage
in foodgrains will be made up. We
are importing foodgrains;, we are
mmporting fertilisers. but we are not
spending money on research. When 1
enquired about this, ] was told thad
they were looking into this mat'er and
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# would take a year or so. Instead
of depending continuousiy all the
#ine on Germany and America, we
dhould do research work ourselves.
By doing our own research work we
should bring about this thing. With
this I support the demands for grants.

- Mr.

Chairman: Shrimati Renu
Chakravarity. Five minutes.
.. Shrimati Renu Chakravartty

(Barrackpore): 1 will try to finish in
five minutes.

" The only point 1 wanl o rais:

before the Minister is, of course, a ..

very, very vital one for many parts
of India, and especially for my State
of Wes: Bengal, and thal is the ‘ques-
tdon of kerostme oil.

The previous speaker on behalf of
my party has already dealt with the
question of fertilisers, which is also
another important point, but on the
question of kerosene, this particularly
mportant #tem of ecvery day use
especially in the villuges, 1 do not
know what game 1s going on with this
commodity. Whenever we ask the
State Government, they say that
kerosene has not been supplied in the
quantities required by the State by
the Central Government. When we
come to the Central Government, Mr.
Alagesan is all concern and tells us
that the Centre is giving adequate
supplies to West Bengal, it is West
Bengal's tragedy that the State Gov-
ernmient is not able to distribute it
and that much of it is going into the
black market. There is ng doubt
about the fact that kerosene is in the
black market, because we ourselves
find that in the city it is possible to
buy kerosene at a much higher rate
than the stipulated ra‘es.

Unfortunately, we belong to a State
which is ruleq over by Mr. P. C. Sen
and Mr. Atulya Ghiosh, and not by
Mr. Kamaraj and Mr. Alagesan. The"
Buate of Madras, I think, has the
highest per capila use of electricily in-
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the villages; its rural electrification
15 the highest ip the whole of India.
But as far as our State is conceined,
we are onc of the most buckward
States with regard ‘o rural electrifica-

tiun,  Therefore, our people are
entirely dependent on thé amount of
kerosene which they get. Even

today, after the big movements and
agitations whicrh have taken place,
even three weeks after the pronuse
that this essential commodity  was
going to be rationed and thut each
villager and ecach user of this com-
mndity would be given a nunimuni
amount ogainst ratiop cards, [ have 15
tell Mr. Alagesan that enly ten days
uge I was in the town of Basirhat,
where first firing and trouble started
with regavgd to kerosene, Even tnday,
what is the position? Normally an-
body gets kerosene, except that now
a few students with the signature of
their headmasler can go lo their shops
attached to the colleges and get just a
«mall quantity because they are stu-
dents and because the students led the
sgitation.

What is actually bappening? We
are told now that kerosene is poing
to he distributed against ration cards.
In the city of Calcutta this has not
slarted, although we were promised
specifically that from 1st April this
was going to start. In the villages we
were promised that those who are
landless, the “A" category cardholders
would be piven this. Even there,
very few have covered by the A"
category.

Mr. Chajirmanm: Is it the supply or
distribution?

Shrimati Renu Chakravarity: It is
the distribution. I am pleading that
under the Essential Commodities Act,
it is for the Central Government
to see whether cach and every drop
of this very rare commodity. which
today we have to import in a large
quantity, is really reaching the peo—
ple who are suffering.
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In the villages the same thing is
happening, that “A" ecategory card-
holders or landless people are given
some kerosene, but what about the
“B”, "C", and "“D” categories? No-
body has got a card. So, the question
remains. The demand wasg raised
from all corners of our State, “Give
us light, give u: food”. This quistion
of light still remains to be given.
God-given light is not given, and even
teday all the villages are in darkness.
All the bustis and working class areas
in the cities are in darkness. It is
not possible to get kerosene.

One last point, and 1 have done. In
the State Vidhan Sabha, the Minister
.in West Bengal, Mr. Sarajit Banerjee,
‘on 24th March gave certain statistics
‘to which I want the Minister here to
reply. He said that during the last
three months kerosene was promised
to the extent of 68,000 tons, but only
41,000 tong have been given. Why
this discrepancy? At a time when
people are suffering so much, why is
it that the Central Government is not
giving even the promised amount?

This is all that I wanted to say.

Shri Alagesan: I am very grateful
to hon. Members who have partici-
pated in this debate and offered their
criticism, mostly helpful, and also to
those who have given their support to
the activities of the Ministry.

Perhaps it will be remembered that
last year our Demands wcere not dis-
cussed. Demands are usually discus-
sed or puillotined. Last year. our
Demands were neither discussed mnor
guillotined, but we underwent a sort
of intermediate expericnce. I do not
know what to call it because the rules
are silent on it We were almost
strangled I ghould say. So. I wel-
come this opportunity that the House
has had to notice and review the
entire gamut of activities of this
Ministry, which, as was described by
one hon. Member, is concerned with
a very vital sector of the economy of
the country.
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1517 hrs.
[Mr. SprAKER in the Chair]

In this House, tributes =-ere paid to
the members of the defence serv'cas
who performed such valorous deeds
and who sacrificed their lives during
the recent  Indo-Pakistan  conflict.
While adding my  humble woice in
praise of- those whe defended the
honouyr and integrity of this country,
I would like the House to remember
the part played by the oil industry
during that conflict.

Many had doubts whether the off
industry would be able to sustain the
war machine. They had memories o
the last war, and many felt that the
oil industry might not be able to play
its part in fully going to the support
of the defence apparatus of this
country. There were also rumours
that the crude that we were getting
from the Middle East might be stop-
ped. But the fears were belied, and
the nil industry stood by the defence
forces of this country, and showed
that the war effort cannot suffer for
want of oil or oil products. I think
that is a record which the House may
like to appreciate.

This was possible because of the
very vigorous activity of the Oil and
Natural Gas Commission. Tributes
were paid to the work of the Oil and
Natural Gas Commission. In the
eight or ten years it has been im
existence, it has turned out, 1 should
say, a record amount of work. K
started in a very small way, but we
were blessed with Juck, and we were
able to strike oil

While speaking on the effort in the
public sector to find oil in this country,
one cannot but refer to the ycomaw
service rendered by Shri K. D). Mala-
viva. He will be always remember-
ed as the man who spelt out and for-
mulated a coherent oil policy for the
country. Bui. having sald that, 1
would alsn like to plead and place
before the House what we who had



10341 D.G. (1866-87)

[Shri Alagesan)

the good fortune to follow him, are
doing. We are trying to build upon the
foundationg so well laid by Shri
Malaviyaji. Just as we recognise the
&reat services rendered by Shri Mala-
viyaji, I hope, though we are smaller
men, that Shri Malaviyaji will also
recognise and render support to us,
would recognise that we are trying
our best to build on the foundations
laid by him, and also extend his gene-
rous support{ to what we are doing.
The ONGC as it is called in the
Second and the Third Plans had in-
vested or spent about Rs. 150 crores
of which about Rs. 25 crores were
found from its own resources by the
sale proceeds of oil, and gas that it
produces. I should think that this is
a very goog record. Just now we ale
taking out of the Ankleswar oil fleld
about 6,000 tons every day. We are
supplying Koyali refinery 3300 tons
and to the private oil refineries in
Trombay about 2700 tons This
comes to a rate of about two million
tons per year and we propose shortly
to increase this rate to 2'5 million
tons per year. This is about what we
can produce in the Ankleswar ail
fleld.

Similarly, during the second plan
period we were fortunate to discover
an oil fleld at Ankleswar and a gas
field in Cambay and another oil field
in Rudrasagar. In this Plan there
were two or three oil fields discover-
ed in Gujarat, namely, Kalol, Nav-
gam, Katana and another oil fleld in

Assam, Lakwa. Apart from these,
there are several smal] gas flelds
which were also discovered. In all

400 wells had been drilled till now
and the percentage of dry wells has
bren fortunately very low. As [ said
we were blessed with luck. Last
year, the ONGC and Oil India Limit-
ed have produced oil upto about 3-5
million tone and this year it may go
upto 5'5 million tons. The ONGC
expects to  reach a  production of
about gight million tons by the end
of the fourth plan and thus will be
able to meet at least fifty per cent of

APRIL 11, 1966

D.G. (1966-87) 10342

the crude oil needs of the country by
the end of the fourth plan when to
this is added the production that will
be made by Oil India Ltd. So also in
the fleld of refining, I think we have
got a good record to show. The
Nunmati refinery which was & public
sector refinery has been stabilised;
for two years it has produced up to
its capacity, namely, 3/4 million tons;
in 1965-66 it has made a profit of
Rs. 102 lakhs. The Barauni refinery
was commissioned sometime in July,
19684 and its production has been
stabilised at one million tons; recent-
ly the question was asked why we
could not produce more than one
million tons in the Barauni refinery.
Due to some limitation in the coking
unit, we are not able to do g0 but this
limitation will be removed within
three or four months and we shall be
able to refine about two million tons
of crude in the Barauni refinery.
Even before that 1 am trying to see
that Barauni refinery reaches the
capacity of two million tons because
we are short in many products like
HSD and kerosene. There is g fur-
nace oil residue that comes out of the
reflnery which if used in the open
hearth furnace and for other purposes
should be able to replace furnace oil
and would also enable us to put
through the second million ton. The
Indian Oil Corporation is engaged in
finding out market for this furnace
oil residue. When once that is
done we will be able to reach two
million ton capacity even earlier than
expected. The Koyali refinery has
reached one million ton capacity and
slightly more and within a period of
2-3 months it will reach the second
million capacity also. The Co-
chin refinery should have been com-
missioned last year but due to de-
lays that occurred in taking posses-
sion of the land by the American
parties concerned, we were not able
to commission it as was expecled, But
I hope it will go into production in
July this year. When that happens
and the other refineries reach thelir
scheduled capacity, we would be pro-
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ducing in the public sector fitty per
cent of the oil produced in the coun-
try and when the Madras refinery,
for which we have entered into am
agreement this year, is commissioned
by the end of 1068, there will be
further increase in the share of the
public sector. Shrimati HRenuka Ray
was anxious about Haldia. Negotia-
tions have almost reached a final
stage and we would be able to select
the partners who will help us in
putting up the Haldia reflnery and
conclude the agreement by the end
of May next, that is, next month. So,
Shrimati Renuka Ray may be as-
sured that we propose to go ahead

witrr the ¢ nstruction of the Haldia
refirere als as early as possible,
Since 'h, uw.mangd in the Fourth Plan

is expectig to go up to 25 million
tons, we alsp propose to put up a

refinery somewhere in the north-
western region of India. My hon,
friend from Rajasthan complained

that Rajasthan was being neglected.
In fact we mre very vigorously car-
rying out the search for oil in Rajas-
than. A French company jg doing
drilling there and if luckily it strikes
oi] there, oil refinery may come some-
where near the oil fleld and Rajas-
than's interests in the matter of oil
refinery will be fully taken care of.

Some criticism had becn voiced
against our marketing organisation;
I do not say there is no ground for
criticism and I would like it to be-
come maore efficient than at present
so that in the distribution of kero-
sene and other products it is able to
do full justice and functions in a
way that there will be no complaint
about the dlstribution of these pro-
ducts. But the House will remem-
ber that I0C ig not the only distri-
buting agency; there are private oil
companies and their marketing orga-
nisations which distribute about 80
per cent. I was saying that 1.0O.C.
was doing well because from a mere
two lakh kilo-litres in the first year
of the third plan it distributed as
much ag 32 lakh kilo-litres at the
end of the third plan That s,
its vyolume of Tbusiness went
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up by 16 times; though the entire
business during the third Plan went
up by only 50 per cent, the IOC im-
proved its sales from a mere four
per cent to about 20 per cent. But
even 5o, it will be very clearly seen
that most of the distribution is in the
hands of the private companies and
I would just appeal to the oll com-
panies and the 1OC to see that the
distribution work is carried on effi-
ciently and without giving room for
any complaint.

Shri Kashi Ram Gupts: Who is
responsible for the black market
price in diesel and kerosene?

Shri Alagesan: I appeal to the pri-
vate oll companies to see that their

agents and  their dealers and sub-
dealers and retailers behave and
serve the public in a fair manner

during thig crisis.

Shrimati Renuka Ray: In that cage,
how can the West Bengal Govern-
ment ration and distribute if up to
80 per cent the private oil compan-
ies, .. (Interruption)

Shri Alagesan: 1 shall deal with it

when I come to kerosene, It can be
roughly said that out of 12 million
tons of oil products that are being

consumed, for six million tons we
depend on imported crude; for three
million tons we depend on our own
indigenous erude, and we have to
import another three million tons of
oil products. As the House knows,
during the middle of last year, when
the foreign exchange difficulties were
so acute, we decided to stop the im-
ports of oil products by the private
oil companies. and that gap had to
be filled up by imports from else-
where. The IOC began to import
necessary  quantities of kerosene,
diesel oil and furnance oil and other
products from rupee payment coun-
tries, mostly from TUSSR and
Rumania, and I would like to pay a
tribute to the JOC for having stepped
in and filleq that gap which was sud-
denly created, by not only getting the
necessary imports but also by distri-
buting them as far as possible in an
equitable manner in this country.
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Shrimati Renu Chakravartty: You
should nationalise the foreign com=
panies; that is the answer; not pay-
ng tribute.

B8hri Alagesan: In the field of oil
and in the related flelds of oil dewvel-
opment, namely, exploration, produc-
tivn, refining and marketing, since we
have reached a measure of indepen-
dence, we were able to take certain
steps with refercnce to the pricing of
both crude and oil products which
made us independent of the manoeuy-
rings of the international companies
in fixing prices. When we did mnot
develop indigenous production of oil,
when we did not develop indigenous
refining capacity, and when our mar-
keting organisation was mnot fully
developed, we followed a pricing
policy, with regard to both crude and
ofl products, which was tied to what
are called the posted prices in the
Middle East. These prices were 50
posted and were so manipulated as
to benefit the international giant oil
companies. What we did was, since
these prices were high, we tried our
best to get discounts for these crudes.
Hven a cent per barrel meant a lot to
this poor country by way of & sav-
ing of foreign exchange, and so we
went on persuading and pressurising
oil companies to give us as m®th dis-
count as possible. 1 would like to
tell the House thal we succeeded to
a very greal extenl in this. In one
year, as much as 16 cenis per barrel
discount were oblained for the crude
that we mostly use in our refineries.
This meant s saving, in the whole
yeay of 1965 and in the first three
months of 1966, of as much as Rs. 7
erores. Now, whil: we were getling
these discounts and were happy that
w were saving foreign exchange, the
prices of the crude that we imported
were getting reduced. We found the
prices we paid to the oil produced by
the Qil ang Natural Gas Commission,
and by the (hl India Limited were
petting less and les:. That meant an
uneconomic priee [or the indigenous
erude. So, we had to deal with it,
amd we announced a pricing policy
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which came into effect from 1st Feb-
ruary, 1866. It was related to the
posted price and not to the discount
that we obtained under it. By this
means, we were able to obtain a higher
price for the indigenous crude which
wag produced by the Oil and Natural
Gas Commission. The price of oil in
the Middle East is much less than
what it can cver be in this country,
for the reason that there, the oil-
wells produce much more oil than in
our country. Whereas the average
rate of production per well is only
30 to 60 tona per day here, there,
one well produces as much as 800
to 1,000 tons per day. So, there is
no comparison in the cost of produc-
tion between the oil that we produce
mn India and the oil that is produced
in the Middle East ani which we
are importing. Hence, we had to
introduce & pricing policy which
would help the indigenous industry of
oil production. Similarly, we gave
up the principle of import parity with
reference to the price of oil products,
so that the economics of our indige-
nous refineries might improve. We
were able to take this step, because,
as | said, we reached s measure of
independence and regained a measure
of initiative in the related fields of
oil production, oil refining and wil
marketing.

Shri Jashvant Mechta (Bhavnagar):
What about the price of gas which is
produced in  Gujarat? Thrre 5 a
very wide disparity between  the
prices of the gas produced in Assam
and produced in Gujarat; the matter
was handed over to arbitration; may
I know what progress has been made
in the matter.

Shrl Alagesan: 1 am more con-
cerned about the end of the arbitra-
tion pruccedings. 1 am eagerly ex-
pecting the award by the arbitrator
because, in the meanwhile, the
Gujurat Government pays, I think,
only half the price that we asked
them to pay. T would like this award
to be obtained at the earliest possible
moment so that this question of prices
may be settled once for all and we
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ghall be able to obtain whatever price
be under the law?

Bhri Jashvant Mehta: What time

would it take to finish it?

Shri Alngesan: I was talking to the
arhitrator. I think the House knows
who is the arbitrator. He said he
would give his award as curly as pos-
sible. ] take it that he would be able
o give the award, say, in o month ar
two. 1 am expecting it at least by the
end of May. I would not like to
place o time limit because that would
not be reasonable, though it has taken
quite sometime now.

Now, the progremme before us is
to increase this measure of indepen-
dence and obtain  complete  gelf-
sufficiency in oil. Hence, the ONGC
has provided for a very ambitlous
programme and would like to spend,
if funds are available, up to Rs. 225
crores in the fourth Plan. They
would like to drill another 800 wells.
Not only that. They would like to
explore in areas in which we are
now mnot able to explore because of
various handicaps. In this context,
the off-shiore drilling  about which
reference was made by hon. Mem-
bers becomes  very  relevanl, My
colleague,  the Deputy
pointed out how Mr. Malaviyn's sug-
gestion could no! be carried out. Mr.
Malaviya, in fact, was simplitying the
off-shore drilling operation out of all
proportion. He said, only o steel
structure has to be crected—that can
be borrowed from somewherc—and
onte thal s done, we can ourselves
drill in the waters; it is so easy; we
need not take any collaborator witn
us and we need no! part with a
ceriain proportion of oi. that is to be
produced. May I say. even on land
we are not able to do thig drilling
quite independently? Maosi of the
activities of the ONGC by way of
drilling, explorhtion and production
of oil are heing actively assisted by
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the USSR. We are having vontraci
drilling by French companies, ltulian
companies, ete. To explore and pro-
duce more oil, we have entered into
an agreement with BOC and formed
a joint company called Oil Indis
Limited where Government of Indias
hold 50 per cent shares and the
British company holds 50 per cent
shares and to whom we have guaran-
teed a net profit of 9 per cent. Under
the commitment of guaranteeing a
net profit of 9 per cent to Ofl India
Limited. the government has been
paying heavy subsidies to the com-
pany. In 1862, 1863 and 1964 we have
already paid a subsidy of Rs 11
crores., In 1865, we would be called
upon to pay & subsidy of another
Rs. T crores. 8o, nearly a subsidy of
Rs. 20 crores is being paid. To guggest
that this operation can be done with-
out anybody's assistance or without
any foreign collaboration, I think, is
to simplify the problem out of all pro-
portion to its real nature. Offshore
drilling is a very very difficult opera-
tion. To put up the floating platform,
from which you drill for oil in the
waters, it costs Rs. 3 crores. The
daily expenditure comes to about
Rs. 50.000. Such off-shore drilling is
done more by Americans. Some ol us
may not like the fact that Americans
are so forward in cverything, but that
is @ fart. Even in Russia, they are
not doing this sort of drilling. They
create an arlificial island by driv-
ing iron pipes and then drill. So, in
this very difficult off-shore expiora-
tion, we have willy-nilly to tuke the
help of others. It has been proved
that our off-shore areas contain large
rescrves of oil. The Italian company
agreed to undertake off-shore drilling
in the Cambay area, but unfortunate-
Iy, the platform was burnt out in an
sceldent and a similar platform can-
not be procured from anywhere.
They say it will take a number of
vears to build such a platform. That
shows the very arduous and difficult
nature of off-shore drilling. We are
negotiating with a number of parties
in this regard. I can give the gssur-
ance to the THouse that whatever
collaborator we take finally, the tarms
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will be such as will not harm the
mational interests of the country. But
I cannot give any assurance and
indulge in any bravado by saying that
1 shall be able to do this job without
anybody's assistance. I have to take
the assistance of people who have the
know-how and capacity to fabricate
these things. In our country, we can-
not fabricate a floating drilling plai-
form for use in off-shore drilling
operations.

I should like to say a word about
the organisational aspect of ONGC.
This organisation has been function-
ing with some members and a Chair-
man. Its headquarters was decided
88 Dehra Dun. But since its incep-
tion, as far as the Chairmanship is
concerned, it has had a very ochequer-
ed course. For the first few years,
the then minister happened to be
Chairman. But it is a very difficult
job for a minister to administer, in
addition to his portfolio, the affairs
of a growing organisation like ONGC,
whose activities are spread almost all
aver the country. Then the Cabinet
Secretary became the part-time
Chairman of the Commission, which
was again not a satisfactory state of
affairs. Then the Chairman of the
Indian Refineries Limited was part-
time Chairman of the Commission for
a few months. Last year, from part-
time chairmanship we came to full-
time chairmanship. But still his loca-
tion was in Delhi and he could not go
to Dehra Dun for various reasons. I
am thinking of chosing a Chairman
who will go and slt in Dehra Dun,
coordinate the various activities of the
various branches of ONGC and see
fitat maximum results are produced.

In regard (o the Indian Oil Corpora-
tlon, wr have got three definite units.
But i' is something like what happens
at Prayap—the Ganga . and the
Yaumna go a long way without mix-
ng and then only get mixXed up.
Similarly, the Refineries Division,
Marketing Division and the Pipelines
Dividon do not mix. Though under
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the Companies Act it is one company
each one is functioning in an inde-
pendent capacity. Here also I propose
to introduce some changes and vest
the Chairman with coordinaling
powers. He will plan the activities.
of all the three wings coordinale
them properly and see that they are
carried out.

Shri Kash] Ram Gupta: What about
production of petrol being more than
the demand?

Shri Alagesan: We expori some of
it and we propose to use most of it
in fertilisers and petro-chemicals.

I will now turn my attention to
the private oil companies. Criticisms
were made by several members about
their activities, They have been here
for decades especially in the market-
ing field. A decade ago, they enterea
the refining fleld. In these two flelas,
they have made huge profits. While
we wanted them to put up refinertes,
government enlered into what are
called refinery agreements with the
three private oil companics.  What-
ever was stated in the agreement was
very scrupulously observed by the
government. We are now at a stage
of our development when we have to
invite private foreign capital for the
growth of our economy. We have
been inviting them and they have
been coming also. It is no use my
friends criticising it because pur plan
itself is based on a certain amount of
foreign funds. When the fourth
Plan comes into shape, it will
disclose a need of as much as
Rs. 4,000 crores in foreign money.
We can get it in two wayvs, either
from private foreign parties who will
invest in this country in joint ven-
tures or by means of government to
government credit. Sg there is no
use shutting our eyes to these basic
facts. We have to get the aid of
foreign capital. These companies rep-
resent, in the wider field of oil, in-
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vesument of foreign capital. ‘They
have had such fine treatment from us,
anj now when we hear that private
foresgn vapital is shy, it ig not pre-
pared Lo come to our country, 1 should
like to know what these companies
have been doing all these years. Is
it not thoic duty to say that the
clhimate for foreign investment is very
good in this country, they have had
a very fair deal from the Government
of India and that they can recommend
to anybady to come into this country
and to invest? My question is, have
they done this? I am sorry to say,
if you enquire, the answer will be in
the negative. This, 1 would very
respectfully point out, has been a
failure on their parl. Out of sheer
gratitude they should have done this.
Actual facts bear out this fact that
they have had a very good deal, a
very fine treatment, a very fair treat-
ment, at the hands of our Govern-
ment, and yet they have not said that
this is so to others and teken any
steps to see that such of those who
are prepared to invest here would
be enabled {o come to this country
and make their investment.

My hon, friend from Assam refer-
red to a newspaper report and said
that I should deny that I asked the
ES50 Company to come and partici-
pate in exploration, I am not going
to deny it because I saii it. These
companies originally started with
marketing because marketing ig the
maost profitable of all gctivities, Then
they came to refining. Now, while
in the business refining they still
want to depend upon imported crude,
How are we going to attain self-
sufficiency unless we replace import-
ed crude, on which we have been
spending at fhe Tate of Rs. 40 crores
every year during the last five years?
Unless we replace this very costly
imported crude, from the point of
view of foreign exchange, how are we
going to reach self-sufficiency? It is
anly by meking a more vigorous
search for oil in the country, whether
on lani or off-shore, that we can re-
place this imported crude. And, is it
met the duty of these three companies,
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who have vast organisations behind
them, who have got accumulated skill
and capital, to help us in finding oil
in our own country? Why should we
go and ask others? It is these people,
who have lived here, who have put
up business here, who have benefited
out of that business, who should help
us. I fed] that 1 should not be forced
to go to other parties and invite their
collaboration and cooperation in
carrying out oil exploration. Hence -
1 said that these companies have-
failed in their duty in noy cooperat-
ing with the"Government and finding
new sources of oil within the country
itself.

Then, Sir, there is the very vexed
question of retrenchment of personnel
that has been indulged in by these
companies. The Government is very
sore about this. We recently ap-
pointed a committee which has just
given it report. We have not had
time to examine the contents of the
report and also the dissenting note
presented by the oil companies. It 1s
found that while their business has
gone on expanding, while their pro-
fits were increasing over a period,
they started retrenchment. ot
course, they do not call it retrench-
ment, they do this relrenchment
under the name of voluntary retire-
ment. I wanted to persuade myself
that thig voluntary retirement is real-
ly voluntary, but on the basis of facts
that are placed before me 1 am not
able to persuade myself that this re-
tirement is voluntary, It is anything
but wvoluntary. It may have certuin
temptations attached to it like lump
sum payment etc, but The flower of
Indian youth which flocked to the
service of these companies is being
let down. Not only the personnel
in the officer cadre but also people
lower down have been retrenched and
retrenched in large numbers. An-
other curious thing also hag been
happening. While on one side re-
trenchment has been going on, gn an-
other side recruitment also has been
going on. How are we to explain
this, Certainly, you cannot carry on
uneconomic operations for ever and
¥you can certainly retrench.
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Shri Sham Lal Saraf: Is it permissi-
be under the law?

Shri Alagesan: You can certainly
retrench if you define surplus and if
you locate surplus. But you are not
going to retrentch whepn Yyou also
recruit, That means you do mot
declare any surplus. So, Mow can
these two things go side by side? I
am npot able 1p understand.

An hom. Member:
propuse to do?

What do you

Shri Alagesan: The Government
will be going into this question fully
and I hope whatever decisions Gov-
-ernment will reach the oil companies
will fully cooperate in carrying them
woul.  (Interruptions).

Sbri Vasudevan Nalr: Will you ask
them to suspend voluntary retire-
ment. (Interruption).

Shri Alagesan: I would respectfully
point out to the hon. lady Member
that te say that because 1 want
Amerivan collaboration and ai4 in
certun respeets T am going to do any-
thing that may be unreasonable or
something that is dictated by others,
15 to entortain u Very very wrong
opinion of the Government.

Shrimati Renu Chakravartty: You
may want it, but the Government
policy woul, not allow it,

Shri Alagesan: I can assure her that
it will noy happen.

aft wiwre e dTn ;o TeedTT
w1 daewe i ?

Shri Alagesan: The hon. Member
wag not present when I was talking
about Rajasthan. 1 have fully dealt
with Rajasthan.

The question of light diesel oil was
raised. This is constantly in our mind
and we are trying o improve the
supplies.
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16 hrs.

Shri Alagesan: 1 should like to ex-
plain at length the position with ref-
erence to LDO. First of all we should
disabuse our mind of one thing. If
we imagine that all tHe LDO is going
for agrlcultural purposes, it is not a
statement of fact. The Energy Sur-
very Committee went into this ques-
tion and found that only 30 per cent
of LDO is going for agricultural pur-
poses and the rest is being used for
various olther purposes, industrics ete.
Fven su, we have been trying to meet
the demands of Mabarashtra und
Gujarat. Here, in this case, the fiscal
policy has somelhing o do with it
with the abuse of this oil. We re-
duced the duty on light diesel oil
last August in the hope that the agri-
culturists;  will be bencfited,  What
happened?  As soon as thé dutly was
reduced, the consumption of this oil
went up by 50 per cent. When you
compare lhe consumption of August-
Scptember-October 1864 with the con-
sumption of August-September-Octo-
ber 19685 you will find that the con-
sumption of light diese] oil shot up
by as much as 50 per cent, from
1,19,000 tons to 176,000 tons. So,
recently an additional duty of Rs. 68
was imposed. Even now the differ-
rnce in cost between HSD and LDO
ix as much us Rs. 350 per ton. So,
anybody who can manage to get a
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iruck Joad of 10 tons can easily n:ake
a profit of Rs, 1,000 in the black-
market. That is what is happening
to LDO. It is being used for a pur-
puxie fur which it is not intended. It
i teing used in the place of HSD.
Ordinarily, you cannot use like
divsel oil in trucks because there will
by wer-carbonisation and the engine
will go had. But, then the truck
owihwrs compare the cost of repairs
and :he  advantage in price and
do nwt Lother about using LDO. We
ure no able to stop it. Hence I have
request. .0 the Members of Parliament
from Muiharashira and Gujaray and
Lol Minister of Gujarat to tell
s how much is actualiy need-
‘or agricultural™“purposes, because
1 am prepared to meet that need folly.

Shri Jashvant Mehta: 25000 tons
was committed by the Minister,

Shri Alagesan: I do not want to go

into the question of figures. I have a
lot of figures with me,
Shri Jashvant Mehta: You have

committed that 25000 tons will be
dirtribited every vear.

Shri Alagesan: No commitment, 1 am
pripared to explain the position.

Shei Tulshidas Jadhav: For the in-
formatiopn of the hon, Minister I may
say that 35000 tons are required by
Muoharashira. The State Government
hive eanveved this information to the
rniral Government,

Shri Alagesan: When a commodity
i« wearce, its demand is normally in-
fz2ied, and for good reasons. 1 do
not quarrel with that. But that does
not mean that I should supply the
quantity asked for. Now T am plac-
ing Lefore the House the fact that I
have satisfied the Chief Minister of
Guiarat and other Ministers of
Gujarat and hon. Members of Parlia-
ment from ~both Maharashtra and
Gujarat about the quantities that 1
have 1o supply them. 1 am also
prepared 1o increase the quantity in
the agricultural season, which is from
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October 10 March. Now that geason
is nearly over. There may be some
standing crops in the month of April.
That is all....(Interruptions).

Shri Tulshidas Jadhav:
rashtra it is up to June.

In Maha-

Shri Alagesan: | do not waht to be
interrupted. But I can assure the
hon. Member that I shall be sympa-
thetic to them and will give them as
much as possible.

But one curioug thing I shoulq like
to mention. My hon, friend, Dr, Rao
is here. In Gujarat a power station
has been set up at Dhuvaran consist-
ing of four units with a capacity of
625 mw cach. Oul of these units one
is not being commissioned for want
of loud. I was humbly suggesting to
the Gujarat Government that they
should put up transmission llncs and
take electricity to their farmers and
supply them with’ power to run their
agricultural pump sets. What 1 am
saying is this. So far, Madras State
was a deflcit State so far as require-
ments of food werp concerncd. To-
day 1t is a slightly surplus State. This
was achieved only by electricity and
nothing elsc. We do not have big
irrigation projects. We have no
Nagarjunasagar or Godavari-Krishna
as my hon. friend, Dr. Ran, has gol
in Andhra Pradesh. Of course, 1 am
not minimising the difficulties of
other States. I am only saying that
we are prepared io give them furnace
oil for the consumption of that fourth
unit, and if thev take steps, certain-
ly by getting all the things that have
to be procured, they can give elec-
tricity to the farmers and see that
agricultural production is increased.
I am not saying that untill such time
thut they switch over to electricity I
will not supply them light diesel oil.

I shall supply them as much as
possible
Then T come to the gquestion of

kervsene. This question hag been
gone inlo great detail with represen-
tatives, with Ministers. ...
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Shri Kashi Ram Gupta: What about
the blackmarket price that the culti-
vators have to pay?

Bhri AMgesan: The hon. Member
has made the same point for half a
dozen times now, [ am coming to
that.

This question was gone into in great
detail in consultation with the Minis-
ters and officerg of various States, We
have now adopted a new system of
earmarking quotas to the wvarious
States. Formerly, it went by supply
zones, Shri Vasudevan Nair was
complaining that the quota allotted to
Kerala was small. It is not as if 10C
is supplying more oll to Madras and
Andhra and less oil to Kerala. Each
State has been allotted a specific
quota. In the past, even though
quotag were allotted, the movement
did not riach the level of the quotas,
There were many cases in which
even though the quotas were allotted
the actual receipts were less than the
quotas allotted. What we are trying
to do now is to see that the quotas
actually reach the places. This will
g0 a long way to solve the difficulty,

Shri A V., Raghavan: How is it that
you are in a position to supply 10
litres in Punjab while you are able
to supply only 3 litres in Kerala?

Shri Alagesan: I am making the
supply on the basis of consumption in
the year 1964. In the conlerence of
State Ministers a suggestion was made
that the fixing of quofas of kerosene
should not be made on flie basis of
1964 consumption but it should be
made 25 per cent on per capita basis
and 75 per cent on the basis of 1964
consumption. We are examining that
suggestion made at the conference.
If we are able to accept that basis fqr
allotting quotas, the quotas that are
now thought to be small in the case
of some States will increase and that
gricvance will disappear, I should
again like to emphasize this point that
this is more a question of distribution
and for dealing with blackmarket etc.
in distribution referred to by the hon.
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Member we have invested the State
Governments with sufficient powers.
under the Essential Commodities Act;

not under the DIR, mind you. There

ig only one difference. Under DIR,
it is applicable to all the States in

India. Under the Essential Commo-
dities Acf™it is applicable to all States
except the State of Jammu and
Kashmir. So, we have asked the
Jammu and Kashmir Gavernmeént to
issue corresponding orders in this re-

gard. So, we heve placed sufflcient

powers In the hands opof the State
Governments now, Under these
various orders they can ration the

quantity of kerosene, they can fix the

price for kerosene, they can licence

the dealers in kerosene so that they

areg able to check their accounts and

see that it is properly distributed and

so on. We have alsg asked the State
Governments to split these Statewise

quotas into Districtwise quotas and

see that even remote Districts, hilly

areas, for instance, as in the State of

U.P. also receive their supplies with-

out fail,

I now stop here and go to the very
important question of fertilisers and
the new pricing policy of fertilisers.

Shrimat! Renuka Ray: You have
given 28000 ki. for the month of April
and that wil] give only about 3 litres

per capita. So, it is much less than
the requirement,
Shri Alag I have explained the

basis and 1 have also recently in-
creased the quota for West Hengal
Now it comes very near to 30,000 kl.

Shrimatl Renuka Ray:
it is less,

Shrl Alagesan: In regard to the
question of fertilisers, there has been
a lot of misunderstanding about this
question, The standpoint of Govern-
ment and the justification for the new
policy has been so ably expounded
by some hon. Members who spoke in
this House, Shri Subramanyam, Shri
Ravindra Varma and also my col-
league sitting by my side, They have

Even then,



10359  D.G. (1966-67)
lightened my task and I want to
touch upon a few points,

It starts with the question of look-
ing at how much fertiliser we need
or we do not need. That we do not
need so much fertiliser does not take
you anywhere. Now, you have to
look at the question from the point
of view of food shortage in the coun-
try. What is happening? We are
going to get 10 million tons of wheat,
a colossal figure, a huge figure. It
will take so many ships to bring this

+ wheat and even if it comes under
rupce payment, under PL 480, the
freight has to be paid in dollars. It
is a huge quantity that we are import-
ing which will cost the country
Rs. 360 crores. The hon. Members
have to decide in their mind: Are
we going to continue this dependence
with reference to foodgrains upon
other countries? We may depend on
-others for other Highly sophisticated
purposes, like, rare know-how for in-
<dustrial purposes or other things, Are
we going to depend for our daily
bread on other counfries? The answer
will be an emphatic ‘No' from every
hon. Member of this House and, I
know, from every Indian man and
woman in this country. If that is
understood, the need for fertilisers
will bé immediately conceded,

Fertiliser happens to be the Ringpin
of the whole scheme of increasing
agricultural production in this coun-
try. It is by fertiliser alone that you
can reduce this dependence and final-
ly remove this dependence on others
for food purposes. So, it is 1 this
context that I appeal to the hon.
Members to look at this question.

Shrl Sheo Narain (Bonsi): You may
say something about the system of
distribution,

Shri Alagesan: In the matter of
fertilisers, I should like to highlight
one very important slep that my
Ministry has taken. Uptill now, we
were nol in the possession of know-
how for the manufacture of fertiliser,
Recently, we have entered into agree-
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ments by which we have come into
the possession of know-how for the
manufacture of urea, for the manu-
facture of ammonia, for the naphtha,
for the gas purification. For ihe re-
formation whole range of process,
starting from naphta upto urea syn-
thesis, we have purchased know-how
from two parties, Monte Cartini of
Italy and the Power Gas Corporation
of UK. This gives an opening into
the whole process of fertiliser manu-
facture by which we can, year after
year, develop our own know-how and
our own processes. The different pro-
cesses that you hear of, in this con-
nection, are, in the ultimate analysis,
one process obtfiined by starting with
and then going on refining it until
you artive at other improved process-
es, Once we have purchased the
know-how, Indians themselves will
have an opportunity to improve upon
that know-how. We have acquired
it and it is this aecquisition whih, I
think, is a very important land-mark
in the history of fertiliser production
in the country.

Another very important decision
taken was—it has been hailed by hon.
members like Mr, Vasudevan Nair—
to execule the two projects of Durga-
pur and Cochin with our own resourc-
es5; whether we get suppliers' credit
or not, whether we get foreign ex-
chang: from other gources or not, we
have propised that we should go
ahead with these two projects, spend-
ing money from our own free foreign
exchange resources,

Shri Vasudevan WNalr: W¢ support
all good things.

Shri Alagesan: [ thank the hon,
Member. [ appreciate some discrimi-
nation.

This is also a step in the right direc-
tion and this will give enormous
oppurtunities to Indiun personnel, to
Indian engineers, techniciars and
chemists, to build these two factories
and gain confldence and assurance in
themselves. Once we are able to put
up these two factorics on our own,
we will gain confidence and we will
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[Shri Alagesan]

be able to ¢o ahead and we will be
able to (ake Tulure projects of even
gr.aler magnitude in the h@Pe and in
the sure ¢ nfidonee that our own men
can do fne job,

Shri K. N. Tiwary (Bagaha): Will
he please explain why our price of
fertiliser is the highest in the whole
world?

Shri Alagesan: 1 am coming to that,

Shri Malaviya and the lady Mem-

ber, Shrimat{ Tarkeshwari Sinha—
she is not here—pointed out that we
do not need fertilisers. But what is
it that we need? The hon, members
who come from wvarious States . have
only to go to their Chief Ministers to
knew as to~how much fertiliser they
need. ’

Yesterday 1 was talking to the Chief
Ministed of Tttar Pradesh, the State
from which the hon. Member, Shrn
Malaviya, hails, She said, "I am not
satisfied with your two factories—one
in Kanpur and the other in Gorakh-
pur; you glve us another [fortiliser
factory in Mirzapur™, That was her
demand.

The hon. Members from Madhya
Pradesh are sore that the Korba fer-
tiliser project has been given up:
whether it is coal-baséd or naphtha
based, as the hon. Member, Dr. Singh
spoke, they want a fertiliser project,
my arguing and telling them that this
coal-based project is uneconomical
because It costs much more in capital
cost and otherwise, will not convince
them; they are not prepared to be
convinced; they want a fertiliser
project.

Take the State of Mysore. They
are very sore that a Yactory has not
been put up in Mingalore yet. ‘The
factory for Mangalore was licenced
more than six years ago, but it did not
come up.

In regard to Bihar, even though the
first fertiliser factory was put up in
Bihar—in Sindri—they want more
prajects. The Chief Minlater of Bihar
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was very much dissatisfled with me
when [ said that the fertiliser factors
in Baraun® was likely o come up in
the last y.ar of the Fourth Plan. He
was very much” dissatisfie] and he
wanted me to put up the factory mm-
mediately,

In the face of all these facts, trutns
and realities, am I to go by ih
advice of Malaviyaji and give up tin
entire fertiliser programme that ha:
been framed? \

Some hon. Members: No, no.

’ ahrl Rajaram: When they become
Chief Ministers of their rospective
States, then they will also come ana
ask for fertilisers,

Shri Alagesan: Even before becom-
ing a Chief Minister, Shrimat: Tar-
keshwari Sinha unconsciously was
pleading for the Barauni fertliser
factory. Then she realised that he
was going very near the precipice and
very rapidly withdrew. While m one
breath she did not want any maore
fertiliser, in another breath she wus
pleading for a factory Tn Bihar.
Everybody wants fertiliser....

Shri Brij Raj Singh-Kotah (Jhala-
war): What about Rajasthan?®

Shri Alagesan: The trouble with
Rajasthan s that it has got two ai
one place.

Shri Brij Raj Singh-Kotah: We
have a trememdous potential in
Chhambal commanded area.

Shri Alagesan;: We wish that at
least onc factory comes there. [ am
doutful about one party.

That is the position with regard tn
fertilisers,  Everybody wants a fac-
tory. These 24 million tonnes will
not be sufficient, We will have to
think of another 3 million tonnes and
what is the cost” Some hon. Mem-
ber—I think it was Mr. Varma—was
anxious that we should be careful
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about repatriation of money; by invit-
ing these foreirm companies, It was
feared u lut of money is bound to be
repatriat_d. Now, I should like w
sty thot when we complete this pro-
gromme of 2.4 million tonnes in ferti-
lisers, when ail thrse go mnto  full
prociuction, we have calculated that
the repatiiation would be only 1o the
tune of about Rs. § crores per annum.

Shri S, M. Banerjee (Kanpur):
What abuul the Kanpur projec'?

Shri Alagesan: The Kanpur pro-
ject has been licensed, and I am

assureq that it will go into produc- -

tion before the end of 1968 It is
the biggest project so fuar taken up
in India, and it wil] produce about
200,000 tonnes of nitrogen; it will
produce 450,000 tonnes of wurea.
Even if we are thinking and plann-
ing for an additional capacity of 3
million tonnes jn nitrogen, let ug find
out what this costs. Based on the
estimates of the Kanpur fertiliser
project, the 3 million tonnes fertiliser
project will cost on the whole Rs. 600
crores, of which Rs. 240 crores will
have to be in forcign exchange, of
which Rs. 80 crores in foreign ex-
change will form the equity part;
even a clean 20 per cent on this Rs. B0
crores ,if it is repatriated, will come
only to Rs. 18 crores per year. So,
it ig not g question of repatriation.
but it is a guestion of getting the
fertilisers.  Today, how much urea
do we produce? We produce only
26,000 tonnes .a mere 26,000 tonnes.
And the cost comes to Rs. 1.3 crores.
‘We have imported this vear about
300,000 tonnes of urea, ang the cost
came to about Rs. 15 crores. 1f our
Plan goes through, if our programme
s fulfilled, at ths end of the Fourth
Plan, we shall have 3.5 million ton-
nes of ures, and that will mean a
foreign exchange saving of Rs. 175
crores. So, it is a question of pro-
ducing more fertilisers and yet more
fertilisers and appeasing or satisfying
the fertiliser-hunger that is there in
the country today. The present-day
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prices of fertilisers are very high by
any standard. An hon. Member had
raised this guestion. The prices are
double of what is obtaining else-
where. For ong toone of urea today
the Indion farmer has to pay sl lus
door Rs. G15. Elsewhere it ig avail-
able for Rs. 200 or Rs, 250. And even
this is not the price that he finally
pays. 1f he happens to purchase this
very scarce commodity in the black-
murket, 1 am told, the Andhra farmer
is prepared to pay as much as Rs.
1000 per tonne. Why is there this
blackmarket? It is there because the
commodity iy so scarce and it is not
available in sufficient quantitiez in
the country.

Shrimati Vimla Devi (Eluru): You
can get any amount In the black-
market.

Shri Alagesan: The only remedy
is tp increase production of fertilisers.
Otherwise, there is no meaning In
fixing prices. In Trombay, we fixed
only a price which is equivalent to
the import price; for our nitrophos-
phate, we fixed only Rs. 380 per
tonne. We sell to the Muaharashtra
Government at this price. They fix
a margin of Rs., 45 for various pur-
poses, and sell it through their co-
oporatives,. But I am told that it
does not reach the hands of the
Maharashtra farmers at this price; it
reaches their end at twice and thrice
this price. So, it i3 no use gaying
that I shall fix the prices; you may
fix your own prices,.......

Shri Vasudevan Nalr: That is the
defect of your distribution machinery.

Shri Alagesan: The commodity is
80 scarce that anybody will pay more
for it. Though ultimately it has to
go only for agricultural purposes, yet
somebody who can pay more and out
of all proportion tg its real it alone
will be using it. So, the only remedy
ig to increase the production of ferti-
lisers, and see that this dependence



10365 D.G. (1966-67)

[Shri Alagesan]
for good purposes on others is once
end for all done away with.

Shri K. N, Tiwary: Are you think-
_ing of changing the method of distri-
bution?

Shri Alagesan: I
“that.

am coming to

‘Shri Vasudevan Nair: What about
‘the managing rights?

Shri Alagesan: I shal] take up
‘distribution to which you took excep-
tion. It is assumeq by some hon.
Members that by giving distribution
rights 1 am conferring a favour on
the company. It is not so.

Shri K. N, Tiwary: That is not my
point. Because the commodity is
very scarce and that is available
mostly in the black market, is Gov-
ernment thinking of having some
method of distribution so that it may
reach the agriculturists?

Shri Alagesam: There are two
<hannels we have devised for distri-
bution. 7 shall explain presently.

16.26 hrs.
[Mgr. Depury-Speaker in the Chair].

The fertiliser factory in Kerala is
having its own distribution organisa-
tion, angd it does its owyn promotional
activity. The farmer is helped with
advice on his soil conditions, on what
sort of mixture should be wused in
hig field and so on and < forth. The
factory also makes an attemot to see
that the fertilisers reasch the farmer
in time. This is a very big improve-
ment upon the positiog which obtains
today in the rest of the country,
where the Central Fertiliser Pool
tnkes up the entire preduction of fer-
tiliser and allots the fertilisers to the
various Slates, and il is being dis-
tributed through co-operative and
«imilar agencies. The Central Ferli-
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liser Pool, 1 should tell the hon.
House, has made a profit of Rs. 43
crores in this bargain. I was re-
marking the other day to some
friend of mine that instead of the
Government subsidising the farmer,
in this case the farmer has been sub-
sidising the Government, and to the
tune of 43 crores. If thig at
least had been done by a public sec-
tor organisation, the money would
have been theirs, but now the cntire
amount has got merged in the Con-
solidated Fund of India. It has been
consolidated, but jt is not available
to us. So, to say that the present
position is more favourable to the
farmer is not true.

So, we want to bring about a
change in the situation by throwing
the onus of distribution of the ferti-
liser on the producing plant itself, so
that they will cultivate a clientels,
they will go to the farmer, they will
advise him, they will know his nceds,
they will know what he necds at
what times. We want to throw this
responsibility on the producing units.

As regards the prices, whether they
will be runaway prices, it is just not
possible. If the cost of production in
the existing wunils is round about
Rs. 500 per ton,—it is not as if all the
new units are going to be in the pri-
vate sector only, they arc going to be
in the public sector also—the cost of
production in the new unils will be
round about Rs. 300 per ton only. So,
1 am expecling that instead of urea
selling at Rs. 615 per ton, it is bound
to sell round about Rs. 450 or a! the
most Rs. 500 per ton.

What js more. since ufea will be
available in much larger quantities
than what is available now, there wilj
not be any blackmarketing. It will
be available for the same price to the
farmer, and it will be available in
time.

S0, the new policy wants tu bring
about a situalion by which the avail-
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ability of fertilisers is increased the
price of fertilisers js rerduced, and
this fertiliser is placed in the hands
of the farmer at the proper time.
This is the threefold objective of the
new policy, and instead of welcoming
this new policy, | am wvery sorry to
hear voices condemning this new
policy.

Then, something was said about 30
per cent of the production being
taken over, how the prices will be
fixed ete. Shri Malaviyaji  himself
pointed out that there is going lo be
a large glut in the worlg production
wof fertilisers, and so, he said, we
could import all over fertilisers,
which is a very shortsighted policy,
of course, but we will have to import
even then some fertilisers. The
imported fertiliserg will be available
at 3 much smaller price. It will be
Ppossible for me to sp arrange the
market, and manipulate the market
'that the private producer does not
‘explvit the poor farmer. With my
pruduction in the new Cochin factory,
I can so manupulate the price and see
that the prices are reasonable in
Madras, Vizag and Bangalore, Simi-
larly, with my production in Durga-
pur, I can see that the products of
the Kanpur private fectory are sold
at a reasonable price because I shall
have the production at Durgapur,
Sindri, and Gorakhpur in my hands.
Nobody need entertain the fear that
‘the private fertiliser producer will
‘exploit the market and take more
money out of the poor farmer than
what he is paying for the fertiliser
‘today. I say that under the new dis-
pensation, the poor farmer will pay
much less for fertiliser than what he
is paying for it today.

I -may need a little more time, Sir,
to deal with pharmaceuticals. The
question of producing life-saving
drugs at reasonable prices was rais-
ed. In this fleld T can say that we
have made phenomenal progress: we
have done very well indeed. In 1948
we were producing next to nil in the
country; (oday weg produce drugs
Wworth Rs. 150 crores and by the end
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of the fourth plan we shal]l produce
drugs worth about Rs. 250 crores. In
the last flve years our imports bhave
come down from Rs. 11 to Rs. B crores
ang our exports have risen from &
little less than on crore to a little more
than two crores. Based on this over-
all picture, I should say that in the

pharmaceutical field we have done
very well. But there are certain
firms which are entirely foreign-

owned and I made an appeal to them
sometime #dgo that they should take
in at least to the tune of 40 per cent
Indian participation in their equity
base. There are five firms or %o
which are cent per cent forelgn-
owned; about g dozen or g0
firms 80-95 per cent forelgn-owned
with a very small portion of Indian
capital. We are in the process of
making these firms take in a larger
proportion of Indian equity. To some
extent we have succeeded ang we
propose to succeed to a grester ex-
tent in the future. The question of
public sector units under the IDPL
was raised, more especially the ques-
tion of producing more instruments in
the Madras surgical instruments fac-
tory. Il is our purpose, after stablis-
ing production as per the present pro-
gramme, to expand the factory and
include other items as well. Shri
Vasudevan Nair referred to the
Phyto-chemical plant. It ig unfor-
tunate. We have answered many
questions on thig matter. He called
it abortion; [ will not say it is an
abortion. ,Just a marriage was ar-
ranged, and even that cost us a bit;
but the marriage was calleq off; there
was not abortion; it was not even
fully conceived . .

Bhri Vagudevan Nalr: Called off by
which party? Can't yoy have some-
thing else there?

S8hti A, V. Raghavan: The Kerala
government spent Rs. 13 lakhs on
that; will the central ministry make
good that amount?

Shri Alagesan: That is very unfor-
tunate, and as y told the House in
the beginning, we also spent some
money, sbout Rs. 13 lakhs to Rs. 14
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[Shri Alagesan]

lakhs. The whole thing will not be_-
come infructuous because the [acili-
ties created can be used.

Then the question of the expansion
of Cochin and Gauhati refineries was
mentioned. After we reach ful] pro-
duction in Cochin and after finding
out the possibilities the Cochin refi-
nery can be expanded but not now.
Similarly, as 1 have explained to the
hon. Member from Assam even now,
we cannot sell the products coming
from the small unit in Gauhati with-
in the borders of Assam; we have to
take them elsewhere and we incur &
big loss by way of what is called
under-recovery of freight. So, this
question has to be considered in that
context,

Shri Vasudevan Nair raiseq the
question of furnace oi] for the Cochin
plant. My hon. colleague Dr. K. L.
Rao is here. | om prepared to re-
view the question ang if further
quantitics of furnace oil can be
spared for the purpose of adding te
this unit, I am prepared tp consider
it and consider that sympathetically
also. -

Then, Shri Vasudevan Nair also
raiseq the question of high rents in
Cualcutta. I do not now what amount
of rent is paid. But it is paiq at the
official rate. Whether at Delhi, or
Bombay or Caleutta or Madras, what-
ever the Estate Department or the
PWD has fixed, that rate is paid.

1 would not like to take more time
of the House. 1 am wvery grateful to
.hon. Members who have participated
in this debate.

Shri Vasudevan Nair: What zbout
the people who face retrenchment
after the refinery comes into opera-
tion at Cochin?

Mr. Deputy-Speaker: Order, order.

Shri B. 5. Pandey (Guma): Just
one guestion, Sir, jusl a second. Long
ago, a decision was taken by the
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Government of Inida regarding ferti-
lisers baseg on coal in Madhya Pra-
desh. Expert opinion wag invited and
ultimately, they came to fhe conclu-
sion that coal-based fertilisers will be
costly; taking into consideration the
neegd for fertilisers which are badly
needed in thg country, what does it
matter if the price is a little more?
Please give us a coal-based fertiliser
factory in Madhya Pradesh at Korba.
and alse a naphtha-based factory.
May I know what is the decision of
the Government in the matter?

Mr. Deputy-Speaker: The hon.
Member might table a question.
Shri Alagesan: [ would not like

the hon. Member's question to go un-
answered. We had a discussion with:
the MPs hailing from Madhya Pra-
desh on this very question. I ex-
plained to them that, as this Parlia-
ment knows, the capita] cost of the
coal-based plant is about 20 to 25 per
cent more than-the capital cost of a
naptha-based plant. Having said
that, we also informed the Members
hailing from Madhya Pradesh that
just now an experiment is being car-
ried on in Germany by which it may
turn out that the coal-based method
may also prove to be economic.
When we are in  possession of full
facts, we are prepared to consider that
also,

Shri R. S. Pandey: Thank you very
much, Sir,

Mr. Deputy-Speaker: Shall I put
all the cut motions together?

Several hon. Members: Yes,

Mr. Deputy-Speaker: I shall now

put all the cut motions to the vote of
the House,

All the cut motion were put and
wegatived.

Mr. Deputy-Speaker:
tion is:

The ques-

“That the respective sumg not
exceeding the amounts shown in
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the fourth column gf the order
paper, be grantedq to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending tne 31st
day of March, 1967, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos Bl, 82 and 136 relat-
ing to the Ministry of Petroleum
and Chemicals.”

The motion was adopted.

(The motions for Demands for
Grants, which were adopted by the
é.»ok Sabha, are reproduced below—
d.).

Demanp No. 81—MmwmstRY oF PeTho-
LEUM AND CHEMICALS 2

“That a sum not exceeding
Rs. 16,80,000 be granted to the Pre-
sident to compleie the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1967, in respect of
‘Ministry of Petroleum and Che-

micals’.

Demanp No. B2—OtHEr Revinuve Ex-
PENDITURE OF THE MINISTRY OF
PERTOLUEM AND CHEMICALS

“That a sum not exceeding
Rs. 6,24.42,000 be granted tothe
President to ¢omplete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1887, in respect
of ‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals.' "

Demanp No. 136—CArrraL OuTLAY oF
THE Mmiastey or PrTROLUM
AND CHEMICALS

“That a sum not exceeding
Rs. 17.38,38,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1867, in respect
of ‘Capital Outlay of the Ministry

.

of Petroleum and Chemicals’
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MinisTry oF ImmicaTion Anp Power

Mr. Deputy-Speaker: The House
wil] now take up discussion and
voting on Demand No< 67 to 69, 132
and 133 reiating to the Ministry of
Irrigation and Powe: for which aix
hours have been allotted. Hon. Mem-
bery desirous of moving their cut
motions may send slips to the Table
within 15 minutes indicating which of
the cut motiong they would like to
move.

Demanp No. 687—MiNisThY oF IRRIGA-
TION AND Powem

Mr. Deputy-Speaker: Motion mov-
ed:
“That a sum not exceeding
Rs. 23,97,000 be granted to the Pre-
sident 10 complete the sum neces-
sary to defray the charges which
wil] come in course of payment
during the year ending the 31st
day of March, 1967, in respect of
‘Ministry of Irrigation and Pow-
er ™

Demanp No. 68—MuLti-rukrose Riven

ScHEMES
Mr.- Deputy-Speaker: Motion mov-
ed:
“That a sum nol exceeding

Rs. 1,34,37,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of *‘Multi-purpose River Schemes™.”
Demaxp No. 68—OrHrr Revewuvre Ex-
PENDITURE OF THE MINistav or lm-
RIGATION AND Powen

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 6,00,01.000 be granted lo the
President to complete the sum ne-
cessary to defray the charges
which will come in course of
payment duting the year ending
the 31st day of March, 1967, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Irriga-
tion and Power""
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Demaxp No. 132—CaritAL QUTLAY ON

MULTI-PURPOSE RIvER ScHEMES

Mr. Deputy-Speaker: Motion mov-
ed:

“Thal a sum not excecding
Rs. 17,9524,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
311 day of March, 1967, in respect
of 'Capital Outlay on Multi-pur-
puse River Schemes''

Demanp No. 13—Otuer Carrrar Out-
LAY OF THE MINISTRY OF IRRIGATION
anp Powen

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 8,80,20,000 be granted to the
President 1o complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1867, in respect
of ‘Other Capital Outlay of the

Ministry  of  Irrigation and
Power'."
Shri Naragimha Reddy (Rajam-

pet): Sir, T welcome our new Irriga-
tion Minister, Mr. Fakhruddin Ali
Ahmed on this, his first major parti-
cipation in the debates in the Parlia-
ment. Hitherto we had only one
capable, knowledgeable and efficient
minister. Now we have the double
advantage of having two ministers at
the helm. If physiognomy is any guide
to the understanding k

nature. I conclude from the benevolent
face of our new minister that he has
a broad, expensive heart. In our
country, there are areay blessed by
heavy rainfall, broad flowing rivers,
fine alluvial soils. There are also dry
areas where there ig practically no
rainfall, no rivers and where even
the soi! is poor, like parls of Gujarat
part: of Rajasthan, parts pf Orissa
and Rayalaseema of Andhra Pradesh
In these places—I am speaking parti-
cularly of my experience in Rayala-
seema-—production can take place only
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from deep-well irrigation, wells being
as deep g between 40 to 50 ft. When
I deal with Rayalaseema, it should
not be deemed as though I am ocon-
cerned only with a parcticular area; I
am concerned with all such dry areas
in our country.

Hundreds of crops are spent in con-
structing dams and providing reser-
voirg in places where there is plenty
of rainfall in our country. Favoured
treatment is given to those very areas
on the ground that industries have to
be developed side by side, while dry
areps like Rayalaseempg gre guffering
from want of electricity. As you
know, Sir, Rayalaseema had only 2"
of rainfall last year and people are
now in an object state of  misery
and gtarvation, having no food to eat.
It is all because they have not been
able to produce food, because their
wells are deep; they have sold away
their bullocks. The labour is costly
and they are not able to sustain them-
selves properly. I am afraid the
government has been living till now
‘olely on slogans and its frequent
statements and promises of gpeedy
rural electrification are more honour-
ed in the breach than in the obser-
vance. I have written many number
of letters to the Chief Engineer of
Electricity in Andhra to provide
electricity for villages where there
are clusterg of wells. But his reply
has been that the rchemes for these
villages have been investigated, but
unfortunately they cannot be taken
up for want of funds. 1Is it not sava-
gery on the part of the Government
to give such replies to a chronic
famine tract, while astronomical sums
are being spent on huge industrial
steel projects, the latest being the
Bokaro project. and constructing huge
industrial towng for nearly 8000 peo-
ple, in which amenities are not pro-
vided for even 80 lakhs of people in
any district? You have been laying
emphasis till now on towns and try-
ing to get the sympathy of workers
for the sake of getting their votes,
which unfortunately will not be yours
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as long as my Communist friends are
here, and ignoring those people in the
agricultural area:; with whose votes
you have come up here and are ou-
cupying the Treasury Benches. LI
vou mean honestly to help the agri-
culturists and ural electrification,
let us come down to brass-tacks. This
is our demand. Thig i* the demand of
those people in Rayalaseemg who
represent the lypica]ly dry areay of
our country. You are giving grants
to various States now. Are you pre-
pared to set apart 756 per cent of those
grants and ask the States to set
apart g similar sum of money for the
electrification of these dry areas un-
til at least 80 per cent aof the vilages
are rovided with electricity? If you
are prepared to do that, then we take
you to be honest. If, on the other
hand, you gay you are going to
simply forward it to the States, I
think it is far better that you do mot
forward those things to the States,
but rather gently leave off our re-
quest in the river Jumng so that it
may reach the holy waters of Gangu
and ultimately reach the feet of Lord
Shiva so that at least he may give us
some good rains.

My next point is, in respect of those
who utilise electrictiy in thee dry
areag of Rayalaseema, the Government
must be able to gubsidise at least 50
per cent of the rateg which they incur
on electric pumping from their wells,
because the people are too poor even
to pay the full charges, They have
been vuffering from successive
famines. They have had no rains at
all for the last so many years. How
can they pay unless the Government
helpg them? You talk of incentives.
How can you give inceniives unless
you provide such amenities to the
people of Rayalaseema

My third point is, you must libera-
lise the existing electrical rule: ro
far as minimum charges are concern-
ed. The rules at prevent are, whether
a ryot useg his pump or not he mus:
pay a minimum charge of Rs. 35 per
HP. There may be times wher due
to surplus raing the ryotg may not he

D.G. (1986-6%) 10376
in need of these pump:. There are
also times, famine timee ag in tnese
days, whep there is no water in the
wells and when there js no need for
the ryot to use the pump. In addition
to the ryols starving in these famine
days you expect them to pay
the exhorbitant  minimum charges
at the ra'e of Rs. 35 per HP. Is il
not immoral te extract this money
from the helpless ryots? [ would
request you to consider this und say
that in these areas of Rayalaseema, at
any rate, you will not collett any
money as minimum charges. But if
you still want to have your pound
of flesh you should not charge them
more than Rs. 3 per HP.

Even in this Electricity Depuriment
corruption has crept in. But I may
say at once thal corruption has not
crept into the higher ranks up to the
Electrical Bngineer. They are free
from corruption. But from Super-
visors downwards corruption is there.
Even long after the payment is made
for either lighting in rural areas or
for energising pumps no care is taken
because the Supervisor wanits his
hands to be greased. Rules must be
made that unless the Supervisor isFues
the demand for either lighting or
energising  within 16 days of the
notice being given {o him he is kept
under suspension and the Assistant
Engineer is called to give an explana-
tion. Tt is only if it is done that this
corruption, which is just now ralsing
its head, will stop from spreading to
the higher ranks,

Then, Government have formed
State Electricity Boards, Generally,
the non-official members nominated

for the State Electricitly Boards—I
wmn speaking only from my experience
'n Andhra Pradesh—are either defeat-
rd Lok Sobha or Assembly memburs
or disearded Ministers. No doubt, the
Zengress is the ruling party now.

Shri Surendranath Dwivedy
(Kendrapara): After all, they have to
be rehabilitated.
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Shri Narasimha Reddy: No doub!,
Congress has got 45 per cent of the
votes of the people. But all the
opposition parties put together have
got 55 per cent, that is, 10 per cent
more than the ruling party. Why pot
include some members from the
opposition parlies also in the State
Electricity Boards? Do you not think
it is immoral, against the public
interest to see only one party is there
is the Electricity Boards?

Now, I come to another point which
may nol be gquite belonging to, or
coming under Irrigation and Power,
but it has got a bearing on it, because
irrigation and power are closely con-
nected with the production of food.
So, 1 would urge upon the Irrigation
Minister to use his good offices with
the Finance Ministry to sez that
thwose people who use diesel pumps
are supplied their quota of diesel oil,
only that quantity which is necessary
for agricultural purposes, at subsidis-
ed rates. No doubt, the Finance
Minister may say that diesel il is
being largely used by buses and so
it is not possible to subsidise diesel
oil. But it can be done because the
quantity that is required for cvery
pump may be ascertained and a
definite quota be given at subsidised
retes to the agriculturists.

Another point which is very im-
porlant for dry areas like Rayala-
seema is this. Dr. K. L. Rao knows
o well the Royaluseema area. Our
wrlls are 30 10 75 ft. in area with a
Asnih of between 40 to 50 ft. 1
famine days like this water s
exhausted. A few big ryots spent
money and bore tubes from that
depth to a depth of about 40 to 50
fi. Then water starts gushing up.
So. those people are ablg Lo irrigate
their lands. If Dr. K. L. Rao or Shri
Fakhruddin Ahmad wisit our area. 1
will show them how by boring these
fubes we are able to get water from
subterranean areas. 1 have got 2
scheme. If the Ministers are putienrt
and sympathetic, T will meet them in
private and supply them with a
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scheme for boring these wells which,
if systematically implemented,
Rayalaseema would be fairly suffi-
cient in foed. By an expenditure of
Rs. 8 crores and by boring tubes in
all those wells under which there is
irrigation of not less than 5 acres, the
famine-stricken Rayalaseema will be
able to meet even fairly good famine
conditions as are prevalent today.

Now, having done with power, 1
proceed to irrigation. The Central
Government should frame rules oy
should have conventions or should
come to an understanding with the
States as to how they would obey
the orders of the Contral Govern-
ment. If the Central Government
issues some orders and if the Central
Ministers ask the local Ministers to
do a particular thing, it is my experi=
ence that they do not care to do it.
They do not want to do it and I do
not know what the sanction is with
the Central Ministers,

I will deal with only two instances
which are germanc fo this. In our
District, one project called the
Bahuda Project was investigated. 1Its
estimate was miserable, a sum of
Rs. 36 lakhs only. It was recommend-
ed by the State Government, approv-
ed by the Planning Commission. when
the generous Minister Dr. K. L. Rao
was there as its Chairman, and it was
included in the Second Plan by the
Planning Commission. But that Min-
istry goes and no other Ministry
comes. They decided that Rs. 38
lakhs should be utilised for another
Distrivt.  The whole project which
had been investigated with great care
and caution dropped like a nutshell,
I had to take all pains and T had to
speak on earlier occasions in the Lok
Sabha and Dr. K. L. Rao went there
on the spot and inspected it and
assures’ the people who assembled
there that the project would be taken
up 8t all costs. But what happened?
The irrigation Minister of the State
said, “Who is this Central Minister
1o command me? I am not going to
take it up like that” The people
misbehave and disobey like that.



#0379 D.G. (1966-6T)

Shri Surendranath Dwivedy: Detain
them under the D.LR.

Shri Narasimha Reddy: They dis-
wbey the instructions of the Central
Ministers. Then, 1 had to move no
less a person than our late Prime
‘Minister, the respected Lal Bahaduw
‘Shastri. He had to interfere and
slowly, laboriously and unwill-
ingly the wheels began to move and
only recently the foundation stone
was laid. 1 am thankful to Dr. K. L.
Rao for having helped us and though
il is @ small project, it is of & lasting
ipenefit to the people of Rayal

I may give you another instance,
In 1082 clections, just 1-1:2 months
before the elections, Mr. Sanjivayya
‘who was the Chiet Minister of
Andhra laid the foundation of a pro-
ject in Rajempet town called the
‘Togrupet project. No doubt, during
the elections he came and it was to
help the Congress candidate—we do
not mind—and 3f that project had
rome inlg existence, 15,000 acres of
land would have been irrigated and
Rujempet would have enjoyed an era
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Minister of our country takes into the
Centra] Cabinet people who are soiled,
damaged and who are of sub-standard
stuff from the Stales.

17 hrs,

There is another project of which
1 will speak to you. The only Project
that is feasible in Cuddapah and
Chittoor districts is on the Papagni
river. I have already writlen to Dr.
K. L. Rao that it is quite a feasible
project and I hope he will take it. It
will begin to irrigate nearly three-
fourth of one taluk and one-fourth of
another taluk. In this coonection 1
would like to suggest to the Irrigation
Minister that a small staff should be
appointed in every district so that,
without people asking them for in-
vestigation, they would investigate all
feasible projects on all rivers and
submit a report within iwo years and
when it is ready, the engineers may
take up those. I suggest this for
immediate compliance.

It is an unhappy thing and it will
be an unhappy thing if it ever

of prosperity. The Chief Minister of
Andhra Pradesh, Mr. Sanjivayya and
the Irrigation Minister, Shri Satya
Narayan Raju, laid the foundation
and went away. Unfortunately, the
«Chief Minister, Shri Sanjivayya, was
succeeded by another person  who
had just been discarded from the
Congress gadi. What happenedi?
Nothing happened. The people of
Rayalaseema went and met the Chief
Minister and asked him, “Sir, already
the foundation stone is laid. Why
don't you take it up?”. He said,
“Well. Rayalaseema is full of stones
and boulders. This is one of such
stones.” That answer drove iron into
their souls and they came back dis-
satisfied. Till today, after the period
of five years, that stone is still stand-
ing, that solitary stone, weeping and
wailing—a monument of unfilfilled
promises. Such things will continue
to happen as long as the premium is
over incompetence. misfeasance and
misbehaviour; such things will con-
tinue {0 happen as long as she Prime

happ that the Central authority
disintegrates and generates. Woe
be to our India if that happens! That
has been the tragedy of our country
in the past and that will be the
preatest tragedy if it ever so happens.

Now 1 would like fo read out a
small Presg report. The Party frels—
the Congress Parly feels—that the
Centre's grip is weakening. It is
published in twp column headlines on
the front page of The Hindustan
Times, of March 31:

“After reviewing the law and
order situation in the country,
the executive committee of the
Congress Parliamentary Party i0-
day came to the conclusion that
Centre's grip over the States was
weakening.”

“Members pointed out that, if
the Chief Ministers continued to
flout the Cenlre's wishes and re-
fused to abide by its advice, a
situation such ag had developed in
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West Bengal would soon overtake
other States.”

“Concern was cxpressed at the
growing tendency among the Chief
Ministers not to heeq the Union
Home Minister's advice and Lheir
insistence thal in regard to matters
pertaining to law and order, they
would brook mno interference.
This would hawe serious conse-
quences for the country’s future.”

People are also of the opinion that
the interference of the Chief Ministers
in the affairs of the Cenire has been
too much. “Talk of leadership elec-
tions", they swoop down upon Delhi
like wultures in search of carrion;
“talk of revoking the DLR.”, their
pestillential opposition is there saying
“no”; *talk of removing zonal restric-
tions”, these well-fed kings of the
States come and say “no”,; “talk of
expending the judicial tribunal in
favour of Bastar”, the eyes of the Chief
Minister of Madhya Pradesh flash fire,
with the result that our Home Minister,
Mr, Nanda, is sagging in his seal—a
picture of utter impotence. They only
way to see that the Centre's authority
is  safcguarded is for the Congress
Party Executive to select the Congress
candidates for the Lok Sabha direct by
the Central Parliamentary Board and
not leave the selection to the Chief
Ministers and the P.C.C. Presidents,
(Interruptions).

It will nol hurl me but the Congress
Party because the Centre ig in the
hands of the ruling Party.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri Naragimha Reddy:
cluding.

I am con-

I would. therefore, say that so far
as irrigation and power is concerned,
it is ths mother of all portfolios . . .

Shri Surendranath Dwivedy:
talking about real power now.

He is
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Shri Shinkre (Marmagoa): May I
know whether political power is also
included in this power?

Shri Narasimha Reddy: As I have
mentioned this is the mother of all
portfolins and , if it is administered,
without being influenceq by political
interferences, it will lead to the last-
ing good and prosperity of our coun-
try.

Mr. Deputy-Speaker: Hon. Mem--
bers may now move the cut motions.
lo the Demands for Grants of the
Ministry of Irrigation and Power,
subject to their being otherwise ad-—
missible.

Shri P. K. Deo: [ beg to move:

“That the demand under the
head ‘Multipurpoze River Schem-
es' pe reduced by Rs. 100.”

[Desirability of taking up the upper:
Indravati Hydro Electric project in
Ovrissa in the Fourth Five-Year Plan.
ml

Shri A, V. Raghavan: 1
inove:

beg fo.

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduceg by Rs. 100"

|Need for gearing up the activitics of
the Delhi Wakf Boarq and persuad-
ing them to take up the repair of
the neglected mosques in the Capi-
tal. (8)).

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduceg by Rs. 100"

[Need to take steps for taking back
wakf properties in Delhi which gre
under unauthorised occupation. (9) ].

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduceg by Rs. 100"

[Need for taking up the Koottayi irri-
gation project in Kerala. (10)].
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“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduceg by Rs. 100.”

[Need for establishing o thermal plant
for Malabar areg in Kerala (11)].

“Thet the demand under the
head ‘Ministry of Irrigation and
Power" be reJuced by Rs. 100."

[Need for avoiding the annual prac-
tice of Power cut in Kerala by ex-
pediting the construction of the
hydro-electrical projects (12)),

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Ra. 100"

[Need for taking up power generativn
as a Central gsector industry in
Kerula (13)].

“That the demand wunder the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100."

[Need to imgtal a 100 MW thermul
plant in Kerala. (14) ]

“That the demand under the
head ‘Ministry of Irrigation and
Power’ be reduced by Rs. 100

[Need to exploit all the rirers in
Kerala to develop hydel power,
(151].

“That the demand under the
head 'Ministry of Irrigation and
Power' be reduced by Rs, 100"

[Need to check shortage of power in
Kerala, (16)].

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100"

[Slow progress made in constructing
the West coast canal in Kerala.
(amnji.

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100."

INeed 1o erpedite the Kuttiyadi river
valley project in Kerala. (18)].
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“That the demand under the

head ‘Ministry of Irrigation and

Power' be reduced by Rs. 100"

|Need to expedite the ~ommissioning
of the Kuttiyadi hydro electric pro-
ject. (18)],

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100."

[Malpractices in the Kerala Electricity
Board. (20)].

“That the demand under the
head ‘Ministry of Irrigation and
Power' be reduced by Rs. 100.”

[Need to check sea erosion in Keralu.
(21)].

Mr, Deputy-Speaker: The cut
motions are also before the House.

Shri Brij Raj Singh-Kotah: 1 rise
lo support the Demands under the
control of the Ministry of Irrigation
and Power, and at the same time wel-
come the new Cabinet Minister Mr.
Fakhruddin Ahmed whom I had the
pleasure to know rather well very
lately. I do hope that under his ste-
wardship, and with the able support
nf the knowledgeable, dynamie and
appreciative Dr. K. L. Rao, what little
[ have to say will be looked into.

I wish to focus attention on the
sarticular part that I come from, and
1 am sure Dr. K. L. Rao has seen
and is conversant with all the various
problems which 1 would hike to high-
light in my speech this evening.

1 find that there is a lot of non-
coordinution in the departments vitally
concerned with irrigation. The utili-
sation of water, svil erosion and ravine
cultivation and the policy of land
allotment are all inter-related. Some
time back, I think, about six or seven
years ago, the Irrigation Department
of Rajasthan had put out a pamphlet
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and undertook a soil survey or tech-
nical survey about what was to be
«done 1n that particular area which
was to be commanded by the Cham-
bal irrigation system, and they have
clearly said that lands which were
under headings V and VI should be
treated as marginal lands, broken
ravines, and are absolutely unfit for
«cultivation. This land area comes to
about 2 lakhs acres, which is a very
big and substantial chunk. But I find
that this advice has not been followed
by the other depariments concerned
of the Government. Whereas the
Irrigation Department says this, the
‘Colonisation Department, I think, in
‘a cavalier fashiom, in trying to earn
‘more revenue, has kept on selling this
land for the las\ so many years, which
has not helped the problem of erosion.
‘The allotment of the above land has
increased erosion of an area which
i& already very heavily eroded, One
has to go and see that area to believe
what erosion can do in our parts. I
do not think that Dr. K. L. Rao has
even gone to the interiors. I wish I
«ould have taken him: last time when
he visited I did wish to take him but
somehow I could not do so because
his programme was too tight.

1 would also like to stress that in
:my very first apeech in this House in
1962 I hud mentioned that jn those
partg which used to be the Kotah
State, there was a department which
was known as Mahakma Bandhat,
and that department was for dam-
ming little places here and there, so
that erosion and the washimg away
of the top soil could be stopped. Des-
pite my persisting endeavours and
the endeavours of those in the Assem-
bly. the Government has so far not
been able to even trace whether there
was such a department in the Kotah
State, what number of such dams
existed, and how many are in utter
neglect? There is mo information
whatsoever. 1 would request that
this be looked into, and if there are
some remaining after 18 or 20 years
of absolute neglect, they may be re-
paired and put into use.
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The other problem in this area is
segpage and waterlogging which,
according to what little knowledge 1
have, affects about 18,000 acres. This
is a very big area when you realise
that the Chambal jrrigation system
was inaugurated by our late Prime
Minister in 1860 and in six years such
an extent of land has been made
absolutely useless because of water-
logging. The programme, I believe,
now to be undertaken for lining these
canals will cost Rs. 6 crores, and will
take a lot of time. I do not know
why all these things were not thought
about in the original planning stage.
Why were they not looked into, and
why was this all allowed to be, when
everybody knew that this land was
of such a type that if it was irtigated,
there would be resultant waterlogging
and seepage?

In Rajasthan, since the planning
period started, we have undertaken
23 medium irrigation schemes, and
out of these, every one has been com-
pleted save two, which happen to be
in my area. One ig the Bheem Sagar
Dam and the other is the Kalisindh
project, both in District Jhalawar.
About the first, this was originally
conceived during the State time, and
the scheme's cost from Rs. 18 lakhs,
has now come up to Rs. 75 lakhs. The
canals are ready, the fields have been
taken up with no compensation paid
to the farmers for all these years,
which is a big pity I think, because
the farmers e¢ry when [ go to that
arca and say that their fields have
been taken up by these canals but
they have not got even one naya paisa
in compensation, but as far as the
dam goes, there is no progress. I do
not see why there should be this
delay. 1f the dam has to come, 1t
must be started forthwith, Already,
the return from the dam has shrunk
from 7.5 per cent to flve per cent.

Regarding the Kalisindh scheme,
this hag also proved ts be defective,
1 am told, and the site of the exist-
ing pick-up weir is proposed to be
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«hanged to provide full benefit to the
~ultivators, If there is to be any
.change, I would also suggest that the
scheme should be looked into and the
irrigation should go into the Tekhsil
of Kanwas which is adjoining the
Tehsil in which it is located, and for
that an acquaduct would perhaps be
needed to cross the Kalisindh river
and carry the water to Kanwas area
also. 1 would strongly recommend
that this be looked into by the Central
Water and Power Commission.

There are many other small schemes
for irrigation, but I wish not to talk
on them, because I do not think I
will have much time to dwell upon
them.

The other important point which
I would like to make is that already
there is the question of ceiling. It
<loes not actually come under the pur-
‘view of the Ministry of Irrigation, but
it is Inter-reisted and is rather an
anomaly as far as 1 can see that this
ares, where the Chambal-commanded
area is, has been allotted 23 standard
acres in the Land Ceiling Law, where-
as in the report the soil is said to be
such that the yield is the lowest in
Rajasthan. According to the same
report, these fields are uneven and
ravinous and not as good as those in
the Ganganagar area where the re-
corded yield is the highest in Rajos-
than. In Gunganagar they have fixed
27 acres but here they have given 23
acres. This is agitating the minds of
the peuple. This should be checked
more scientifically as to why it js so.

I would say a few words about
rural electrification. Rajasthan had
till 1960 no rural electrification but
in 1960 things sparked up and in six
vears a thoussend amnd odd villages
had been electrified with accruing
benefits to agriculture. Well electri-
fication is necessary if we are to have
more food production. But when ths
wnole machinery is set up to take up
the work, there are no funds avail-
able. I would therefore urge at this
Juncture on both Dr. Rao and Mr.
Fakhruddin Ahmed that they should
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use their good influence to see that
Rajasthan gets at least Rs. 2.5 crores
so that the state electricity board
which is ull geared up may speedily
implement future electrification pro-
grammes. In the end, 1 1av say thut
in future there should be some betier
co-ordination in the using up of tae
waters of the Gandhisagar dam. We
have suffered from acute paucity of
rainfall for last two consecutive yeais
with the result that all the area depen-
dent on the Chambal power system
is facing a 80 per cent poawer cut,
including & ten per cent cut for the
domestic people. We are not sure
what would befall us if raing do rot
come in time or the same thing, God
forbid, repeats itself. [ visualise com-
plete stoppage of the whole Chambal
vulley power generating scheme.
From what little we learn, there have
been gome lapses in planning jn this
particular river valley and there are
going to be two more dams. 1 would
suggest most humbly that things must
be looked intg properly so that such
power cuts do not occur in that area.

Lastly, 1T would stress the point
about tubewells in desert areas of
Rajasthan in  Jaisalmer, Barmer,
Western Jodhpur and Bikaner. I hap-
pened to go there and I was rather
shocked to see that many good tube-
wells which were ready 1o be used
were not put to use; that water is not
made use of in farms or in such
things. Perhaps it is being held over
due to political squabbles but in the
greater interest of the country and
the people, this must be looked intn
as to why these tube-wells which
have an unlimited capacity to pump
water out of the subterranean reser-
voir are not being put into good use.
They must be made to put in more
acreage under cultivation and to put
in more water into those dry arear.

1 have nothing more to say. 1 hope
that whatever suggestions 1 have
made with regard to tube.wells, ero-
sion and the use of small minor irri=
gation schemes, will be considered
mnd implemenied.
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Shrimatj Vimla Devl: Mr. Deputy-
Speuker, Sir, replying to the last year's
debate on the Ministry of Irrigation
and Power, the hon. Minister told us
that an additional water potential of
three million acres would be achieved
last year. But we are short by one
million acres. The power target 1s
11 million kilowatts. There also, we
are short by one million kilowatt:,
Though the Government did not fulfil
its target, when compared to the pre-
vious vear, this year's achievement is
good. For this, let me congratulate
the hon. Minister who is very dyna-
mic in his approach to problems. This
year, weight is added to the Ministry
by our new Minister, Shri Fakhruddin
Ahmed. Let us hope that irrigation
and power would increase to three
times than what it was till last year.

Our nation is passing thTough grave
and dificult times regarding food.
People all over India,—West Bengal,
Orissa, Bihar and Kerala—in most
parts of the country are agitated
about food, but our Ministers includ-
ing the Prime Minister, I am sorry to
say, treat this agitation as a pre-
election agitation and without geing
into the root causes as to why this
agitation is coming up, the Central
Government is ready to send its mili-
tary forces to those partg and shoot
people for asking food., Our Ministers,
one after the other, are going to
America begging for food. I am not
against importing food from friendly
countries, but I am ashamed at the
way they are arranging to get [ood,
by extending to the American imperia-
lists many concessions which are
harmtul o our country.

All our resources should be tapped
for more production of foodgrains,
and T am sure if we try that, not only
can we produce sufficient food for us
but we can export food from our
ccuntry to the backward countries
and help them. After 18 years of
Independence, with an excellent soil
and rivers, and good rainfall, excel-
lent agriculturists, I am ashamed that
we are unable to produce enough food
tor nur countrymen. It is because
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that in the second and third Plans,
the Government have neglected,
criminally neglected, the irrigalion
and power for this country?

For cultivation, the first necessity
iz irrigation. Then comes drmuge:
after that come fertilisers and scienti-
fic methods. I have been following
the discussion on food in this House
sometime back, and again and again,
outside a nd inside the House, Shri
Subramaniam and others who ure
concerned with the subject have been
talking tall about fertilisers and doing
nothing about it in the country, as
if our farmers are not aware of Lhe
utility and value of the fertilisers.
The Government is not able to meet
the demand for fertilisers in my dis-
trict. One kilogram of ammonia was
supplied to one acre of land this yearl
I am not saying that fertllisers nre
not important. I do not want to enter
into a controversy whether irrigation
is necessmary or fertilisers are neces-
sary. But for my simple mind, jrri-
gation comes first and then drainage,
and the fertilisers come after that,
because, only when the land is sup-
plied with river water, with good
water from wells, and so on, the
demand for fertilisers cames in. The
people from the West Godavari delta,
from where I come, and those from
Madras, who have exhausted all the
water resources, want fertilisers. But
then, what about those millions of
people who want water first for their
land either through wells or through
some river projects? The need for
this has been amply proved last yvcar.
In 1964 there was good rainfall. In
1865, there was a drought and food
production in 1985 was 15 million
tonnes less than that in 1964. This
means waler is very essential and
must be supplied to as much land as
possible. There is no alternative to
this. If we finish all the water re-
sources and still we are in shortape
of food, then we can use fertilisers.
In Godavari delta, water is supplied
to all the lands in the delta area and
there we have to use fertilisers for
more production. The whole tountry
rousy be made like. . Godavari delta,
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Once we build these granaries, we
can multiply them.

Even in our delta area we are not
able to grow two crops extensively
for lack of water. When Mr. Shuh-
nawaz Khan came to Andhra, in his
speech to the cultivators, he said,
“Ypu must grow 3 crops & year on
.one acre of land”. I asked him “What
are your water facilities”? He said,
“12 months supply”. He was giving
that lecture where water is not enough
«even for one crap. This shows supply
of water is very important. If we
have enough water in the Godavari
dam for use in dry months of January
to June, we can produce millions of
tons of rice. Dams and reserveirs
must be pushed up wherever there
is a possibility.

In this connection, I want to men-
tion about Godavari barrage. The
.dam was built 120 yearg back. It
supplies to west and east Godavari
districts, Now its life is over. Again
and again the people were agitated
and they were asking the government
to see that a new barrage is built.
The Central Government appointed
the Miira Committee to study the
conditions of the barrage. The Mitra
«ommittee submitted & report saying
that the life of the barrage is over
and it may be washed off at any time
without giving any notice, The people
are sp much agitated about it. We
fhave had a number of conferences.
The State Government says there are
no funds for building a new barrage.
“This is a fit case where the Ceniral
Government should step in and build
a new barrage. Spending Rs. 17 crores
is not much for a productive project
like this. I think the ayacut in both
west and east Godavari districts is
12 lakhs of acres and the Government
will be facing the danger of losing
‘the food produced from this area.

In Madhyo Pradesh, Gujarat, Maha-
rashtra, wherever there is shortage of
irrigation, the Centre must take jt up
seriously, Projects like Nagarjuna
Sagar, which when completed can
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irrigate 20 lakhs of acres should be
completed immediately in view of our
food situation. If the States say they
have no funds, the Central Govern-
ment should take up ‘hese projecis
in view of our food situation. I want
to know the Government's attitude
towards this matter, This demand has
been raised in this House many times,
I am telling tnis because u new Minis-
ter hug come into this Ministry and
I want him to concede my demand.

Not only jrrigation potential must
be created, but it must be fully utilis-
ed. I do not want to go into details,
because its importance has been stres-
gsed in this House many times. Dig-
ging of fleld canals is very essential.

Another important foctor iz drain-
age. With supply of water and ferti-
lisers, the crops are grown and one
fine morning the whole crop is wash-
ed off by floods. Flood control and
draingge are wvery important, In
Punjab we know the {ll-effects of
water-logging. In Godavari and
Krishna deltas, there is heavy drain-
age congestion. Anumollanka, Tham-
mileru and Budameru projects shouid
be taken up immediately for flood
control. U.P. and Bihar face the same
problem. While the British planned
the irrigation projects, they had in
mind the safety of the delta areas
where crops were being grown. The
upper regions were not growing any
crops at that time. So, the flood water
was allowed to spread over to the
upper regions, saving the lower delta
regions. But now it is a different

‘picture. The uplands are also grow-

ing food and commercial crops with
the help of well water and other
things. The dreainage problem has
become very urgent. The exoess
water should be drained. If there is
proper drainage, the yleld will be
doubled and millions of tons of food-
grains will be saved. If the States
cannot do it, the Centre should take
it up immediately. With no new big
projects, new canals, fertilisers etc.,
by merely digging channels to drain,
the Government can have millions of
tons of foodgrains. This is the mm-
plest of works. I hope the Govern-
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ment will do its best to provide a
proper drainage system.

It is said in the Annual Report that
many irrigation and power projects
are held up because of foreign ex-
change difficulty. I request the Gov-
ernment should make serious efforis
in making the country self-sufficient
in this matter. We do not have evca
wires for the lines. All the things
necessary, machinery and other things,
must be produced in India.

Power plays an important role both
in industry and agriculture. Our per
capita nower is 60 to T0 units whereas
in advanced countries it is 3000 to
G000 units. Soviet Union is one of
the powerful States in the world, Ils
prosperity is due to power. In 1820
both India and Russia were in the
same position in the matter of power.
Now Soviet Union stands second in
ihe world and is competing to over-
take America within a few years.

We have a lot of coal, water, atomie
material and other things. But in
spite of all this we have not develop-
ed adequate power. In the second
and third Plan the Government neg-
lected development of power. As a
result of that there is acute shortage
of power in many States. In Kerala
there is 80 per cent cut. In Andhra
it is 60 per cent cut. This applies
both for industries and domestic
purposes.

All these years we have been deve-
loping mostly hydel power. But this
vear, because of the drought, it has
been proved that thermal power al=o
should be developed side by side with
hydel power to give us power during
the time of crisis. Power shortage
means national loss. In Kerala due
10 power cut, in the fertiliser factory
the lngs is Rs. 2.5 crores. Thousands
of small-scale industries are hit by
the cut in Kerala and Andhra. 1
believe this is the condition in many
States. The Electricity Boards say
that there j& no power cut for agri-
cultural purpose., But the supply is
only for 2 to 3 hours a day.
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90 per vent of the power we gene-
rute is mainly used for industries and
domestic purposes. Very little is used
for agriculture purpose. I do nut
grudge power supply to industries.
But we must sec that power supplicd
to agriculture is also sufficient for
more production of foodgrains and
raw materials for industries. Without
raw materials industries cannol work.

It power is supplied to rural areas
the picture of villages will completely
change. Cottage industries  will
flourish. Now the farmers on up-
land areas drill wells with hand driil.
It will take more than two months to
drill a well like that. But with a
power drill it will take only three
days to dig a well, to dig a well as
deep as 180°. Electric pump sets will
work to draw the water. Diesel
engines give trouble and they are
costly also, Farmers find great ¢ M-
culty in gperating diesel engines

Sir, with irrigation there will be
abundant crops. The flow of popul.-
tion to urban areas will stop because
people will be able to live in the
villages themselves. I have shown to
the hon. Minister, Dr. Rao, how with
one well 30 acres to 40 acres of land
can be irrigated for two crops. I
know there are many parts in India
which can be irrigated only by wells.
This can be done only with supply of
power, [ would request the Minister
to see that these parts get plenty of
power for more production.

I want to mention about the defects
in planning for power. ‘There is a
heavy regional imbalance in the
country. In some States power s
developed heavily and in others it is
less. The development takes place in
view of the industries and demand.
The Minister for Industry savs there
should be power available for siart.
ing new industries. Again, power is
supplied wherever industries are in
an advanced position. On account ot
this, States which have more indus-
tries ke Madres and Maharashira
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get more and more and poor and back-
ward States get less and less power,
Andhra Pradesh is the lowest in India
in power. 1 am sorry to say this is
the position in spite of a person from
Andhra being at the top of this Mims-
try for the last two or three years.
Andhra is the second or third best in
coul, water and mineral resourccs
which are necessary for industrial
development. Yet, there is no indus-
trial development in Andhra, This is
because during the Second and Third
Plans, except a small station at Nel-
lore and a small seasonal Tunga-
bhadra power station, there were no
other power projects in Andhra. We
were looking eagerly for Srisailam
project. But the work on that project
is delayed for some reamson or other.
‘The hon. Minister has to say what
has gone wrong here and when it is
going to be completed.

Madras, our neighbouring Stalc,
has got the highest power produc-
tion. I do not have any grudge againsi
Madras. But 1 want my State al<o
io develop like Madras. I want more
power to Andhra Pradesh, U.P., Assam,
Bihar and Rajasthan which are back-
ward. When we ask this, the Cen-
tral Government is not kind enough
to spend centra] unds on the State
projects as they have done at Neyveli.
I want the Centre to take up in each
State a big project like Neyveli to
meet the acute food shortage.

Both thermal and hydel power
must be developed in the backward
areas in the Fourth Plan so that the
inequality is not so glaring. Emphasis
should not be only on adeguate power
but also on well and proper distribu.
tion. Throughout the country there-
fore, I say, please provide funds where
there is no power at least for this
Plan outside the State ceiling. That
is more important. The Centre always
takes to task the State Government
for not taking up the power projects.
We want the States to do their res.
ponsibilities. But, at the same time,
we want the Central Government to
take more interest in providing such
big projects in each State.
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I want the Government to spend
niore money on transmission lines,
By being stingy on this we are creat-
ing grounds for growth of monopolics
in the country. That is to say, if
power is concentrated ai one parti-
cular place or region, the capitalists
start all their jndustries around this
place or region. It is not good for
our defence to have all industries at
one place. If there had been ade-
quate lines, power could have Lean
taken from the surplus to the deficit
areas. For example now during this
crisis power could not be taken Lo
Kerala and Andhra from Mysore
where there is enough power. Simi-
Inrly, power from Gujarat could have
been taken to Rajasthan and Punjab
it the transmission lines had been.
constructed. Government  should
spend money and have as many trans-
mission lines as possible. With the
help of these lines a national power
grid can be completed. This, 1 was
told, will mean a net saving of Rs. 200
crores in capital investment and about
Rs. 20 crores to 30 crores of recurring
expenditure in the Fourth Plan. I am
told that in the advanced countries
50 per cent of the expenditure is
spent on generation of power and 50
per cent on transmission lines to take
power to the other areas. I wani our
country also to function on those ines.
S0, more funds should be spent on
transmission lines.

Shri Basappa (Tiptur): Mr. Deputy-
Speaker, Sir, the hon. Lady Member
who preceded me said. ...

I ofeTe AT dvar - R g
Lol ]

Mr. Deputy-Speaker: The bell is
being rung. The bell has stopped ring-
ing and there is no quorum in the
House. The House stands adjourned
to meet again tomorrow at 11 a.m.
1742 hre

The Lok Sabha then gdjourned till

Eleven of the Clock on Tuesday..
April 12, 1966/Chaitra 22. 1888 (Saka).



